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भारतीय संविधान प्रत्येक राज्य में एक विधाययका का प्रािधान करता है। भारत के सभी 28 राज्यों और कें द्र शाससत प्रदेशों 
(यूटी) ददल्ली और पुद्दचूेरी में विधानसभाएं हैं। छह राज्यों (आंध्र प्रदेश, बिहार, कनााटक, महाराष्ट्र, तेलंगाना और उत्तर 
प्रदेश) में दो सदनों, विधानसभा और विधान पररषद के साथ विधाययकाएं हैं।  

विधानमंडलों की तीन प्राथसमक जिम्मेदाररयां होती हैं: बिल पर चचाा करना और उन्हें पाररत करना, सरकारी वित्त की िांच 
करना और उस ेमंिूरी देना, और सरकार को ििािदेह ठहराना। 2023 में राज्य विधानसभाओ ंन े500 से अधधक बिल 
पाररत ककए और अपन ेराज्य के ििट की समीक्षा की जिसका सचंयी मूल्य लगभग 53 लाख करोड़ रुपए था। इस ररपोटा 
में 2023 में 30 राज्य विधानसभाओं के कामकाि का विश्लेषण ककया गया है। 

यह विश्लेषण राज्य विधानसभाओ,ं राज्य के गैिेट्स से प्राप्त आकंड़ों और सूचना के अधधकार (आरटीआई) स ेसंिंधधत 
अनुरोधों के उत्तरों पर आधाररत है। स्रोतों और पद्धयतयों पर एक विस्ततृ दटप्पणी पेि 25 पर उपलब्ध है। 

संपूणा ररपोटा के रेखाधचत्रों में राज्य विधानसभाओ ंके सलए यनम्नसलखखत संक्षक्षप्त नामों का उपयोग ककया गया है।  
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ददल्ली DL मखणपरु MN तेलंगाना TS 
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अस्िीकरणः प्रस्तुत ररपोटा आपके समक्ष सूचना प्रदान करने के सलए प्रस्तुत की गई है। पीआरएस लेजिसलेदटि ररसचा (“पीआरएस”) के नाम उल्लेख के साथ 
इस ररपोटा का पूणा रूपेण या आंसशक रूप से गैर व्यािसाययक उद्देश्य के सलए पुनःप्रयोग या पुनविातरण ककया िा सकता है। ररपोटा में प्रस्तुत विचार के सलए 
अंततः लेखक या लेखखका उत्तरदायी हैं। यद्यवप पीआरएस विश्िसनीय और व्यापक सूचना का प्रयोग करने का हर संभि प्रयास करता है ककंतु पीआरएस दािा 
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की जस्थयत में अंगे्रिी के मूल सारांश से इसकी पुजष्ट्ट की िा सकती है। 
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राज्य विधाययका का कामकाज  

विधाययका की तीन प्राथसमक जिम्मेदाररयां होती हैं: बिल पर चचाा करना और उन्हें पाररत करना, सरकारी वित्त की 
समीक्षा करना और उसे मंिूरी देना, और सरकार को ििािदेह ठहराना। वपछले कई िषों के दौरान भारत के राज्य 
विधानमंडलों में िैठकें  कम ददनों के सलए होती हैं और बिल एिं ििट पयााप्त िाचं के बिना पाररत ककए िाते हैं। 
कुछ ही राज्यों न ेबिल और ििट के विस्ततृ अध्ययन के सलए ससमयतयों का गठन ककया है, और िहां िे मौिूद हैं, 
िहां भी उनकी िैठकें  अकसर नहीं होती हैं। 2023 में राज्य विधानसभाओं की िैठकें  औसतन 22 ददन हुईं और प्रत्येक 
िैठक औसतन पांच घंटे तक चली। इस दौरान उन्होंने 500 से अधधक बिल पाररत ककए और 53 लाख करोड़ रुपए से 
अधधक के अपने संिंधधत ििट पाररत ककए। 

2023 में राज्य विधानमंडलों की बैठक औसतन 22 दिन हुई 
महाराष्ट्र में सिसे अधधक ददन (41) िैठक हुईं। उसके िाद पजश्चम िंगाल (40) और कनााटक (39) का स्थान आता 
है। आंध्र प्रदेश, हररयाणा, मध्य प्रदेश, पंिाि और तेलंगाना सदहत 13 राज्यों की िैठकें  20 ददनों से कम चलीं। 
अरुणाचल प्रदेश, नागालैंड और उत्तराखंड की िैठक 10 ददनों से भी कम समय के सलए हुई। गोिा में 2022 में 13 
ददन िैठक हुए थी, िोकक 2023 में दोगुनी होकर, 26 हो गईं। छत्तीसगढ़, दहमाचल प्रदेश और तेलंगाना की िैठकें  भी 
2022 की तुलना में 2023 में अधधक ददन हुईं। 2022 की तुलना में केरल, आंध्र प्रदेश और पंिाि में भी अधधक 
ददन िैठक हुईं। 2021 में केरल में 61 ददन िैठक हुई थीं। 2022 में िहां 41 ददन और 2023 में ससर्ा  29 ददन 
िैठक हुईं।  

रेखाचचत्र 1: 2023 में राज्य विधानसभाओ ंकी बैठक के दिनों की संख्या 

  

नोट: मखणपुर और बत्रपुरा के आंकड़ ेउपलब्ध नहीं थे। 
स्रोत: विसभन्न राज्यों की विधानसभा िेिसाइट्स; आरटीआई; पीआरएस। 
  

छह राज्यों (आंध्र प्रदेश, बिहार, कनााटक, महाराष्ट्र, 
तेलंगाना और उत्तर प्रदेश) में दो सदनों िाली 
विधानसभाएं हैं- विधानसभा और विधान पररषद। 2023 
में विधान पररषदों की औसतन 26 ददन िैठकें  हुईं। 
2022 में चार विधान पररषदों (बिहार और उत्तर प्रदेश 
को छोड़कर) की िैठक के ददनों की औसत संख्या 25 
थी। विधान पररषद के सत्र आमतौर पर विधानसभा सत्र 
के साथ-साथ होत ेहैं। विधान पररषदों के सदस्य 
(एमएलसी) िनसंख्या के विसभन्न िगों, िैसे सशक्षक, 
स्नातक, स्थानीय यनकाय और विधायकों द्िारा चुन े
िाते हैं। एमएलसी सरकार से सिाल भी पूछते हैं और 
कानून पर चचाा भी करते हैं। 

रेखाचचत्र 2: 2023 में राज्य विधान पररषिों की बैठक के दिनों 
की सखं्या 

 

नोट: उत्तर प्रदेश का आंकड़ा उपलब्ध नहीं था। 
स्रोत: विसभन्न राज्यों की विधानसभा िेिसाइट्स; आरटीआई; पीआरएस। 
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62% बैठकें  बजट सत्र के िौरान हुईं 

संविधान के अनुसार, राज्य विधानमंडल सत्र को हर छह 
महीने में कम से कम एक िार संचासलत ककया िाना 
चादहए। आमतौर पर िनिरी और माचा के िीच संचासलत 
होने िाला ििट सत्र सिसे लंिा होता है। 2023 में 62% 
िैठकें  ििट सत्र के दौरान हुईं। 2022 और 2021 में यह 
आंकड़ा 61% था। गुिरात और पंिाि ने ििट सत्र में 
अपनी 80% से अधधक िैठकें  कीं। तसमलनाडु ने ििट 
सत्र में अपनी 72% िैठकें  कीं, िो 2022 में 91% के 
आंकड़ ेसे कम है। इस सत्र के दौरान विधायी कामकाि के 
साथ-साथ, आगामी वित्तीय िषा के सलए सरकारी ििट 
पाररत ककया िाता है। 

ििट सत्र के िाद विधानमंडल सत्र िुलाई और ससतंिर के 
िीच और कर्र निंिर और ददसंिर के िीच संचासलत ककए 
िाते हैं। 2023 में नौ राज्यों में ससर्ा  दो सत्र संचासलत 
ककए गए।    

राज्यपाल और राज्य विधानमंडल 

वपछले कुछ िषों के दौरान कुछ राज्यों में राज्यपाल और 
यनिााधचत सरकार के परस्पर संिधं वििादास्पद हो गए। इनमें 
से कुछ मामले सिोच्च न्यायालय तक पहंुच गए।1,2,3,4   

कुछ राज्य सरकारों ने राज्यपाल द्िारा िारी सम्मन की 
आिश्यकता के बिना, महीनों तक राज्य विधानमंडल के सत्र 
िारी रखे हैं (पेि 2 देखें)।  

कुछ राज्यों में विधाययका द्िारा पाररत बिल एक िषा स े
अधधक समय स ेराज्यपाल के पास लंबित हैं। राज्य सरकारों 
ने राज्यपाल की मंिूरी में देरी का हिाला देते हुए सिोच्च 
न्यायालय का दरिािा खटखटाया है (पेि 10 देखें)। 

कई राज्यों न ेभी अपने विश्िविद्यालय काननूों में सशंोधन 
ककया है, और राज्यपाल को चांसलर के पद स ेहटा ददया है 
(पेि 12 देखें)। 

 

कुछ राज्यों में एक ही सत्र लबें समय तक चलता रहा 

विधानसभा सत्र ति शुरू होता है, िि राज्यपाल सदन को सम्मन करत ेयानी िुलाते हैं, और समाप्त होता है िि 
राज्यपाल सत्रािसान करते हैं। सम्मन और सत्रािसान, दोनों राज्य मंबत्रमंडल की सलाह पर ककए िाते हैं। एक सत्र के 
दौरान िैठकें  अध्यक्ष द्िारा िुलाई िाती हैं। 2023 में सात राज्यों में सत्र बिना स्थधगत ककए छह महीने से अधधक 
समय तक िारी रहे, और िैठकों के िीच लंिा अंतराल रहा। ददल्ली में यही सत्र माचा से ददसंिर 2023 तक चला, 
जिसमें कुल 14 िैठकें  हुईं। माचा और अकटूिर 2023 के िीच आयोजित पंिाि के सत्र में 10 िैठकें  हुईं। पंिाि ने 
र्रिरी 2023 में सिोच्च न्यायालय का दरिािा खटखटाया था, जिसमें कहा गया था कक राज्यपाल ििट सत्र नहीं 
िुला रहे हैं; अदालत ने कहा कक राज्यपाल राज्य मंबत्रमंडल की सलाह से िंधे हैं।1  

2023 में रािस्थान का सत्र िनिरी से अगस्त तक चला। 2021 और 2022 में रािस्थान में ससर्ा  एक ही सत्र हुआ, 
िो िनिरी से ददसंिर तक चला। पजश्चम िंगाल में िुलाई 2023 में शुरू हुआ सत्र माचा 2024 तक स्थधगत नही ं
ककया गया। ससजककम, तसमलनाडु और तेलंगाना में सत्र एक िषा से अधधक समय तक िारी रहे। ससजककम का सत्र 
िो माचा 2022 में शुरू हुआ था, उसे अप्रैल 2023 में ही स्थधगत कर ददया गया था। तसमलनाडु विधानसभा का एक 
सत्र िो िनिरी 2023 में शुरू हुआ था, उसे माचा 2024 तक स्थधगत नहीं ककया गया। तेलंगाना में एक सत्र ससतंिर 
2021 से अगस्त 2023 तक िारी रहा, िि सदन का कायाकाल ख़त्म हो गया।   

विधानसभा की बैठकें  औसतन पांच घंटे तक चलीं 

2023 में (26 राज्यों में) िैठक की औसत अिधध पांच घंटे थी। ििकक महाराष्ट्र में एक िैठक औसतन नौ घंटे तक 
चली। सात राज्यों में िैठक की औसत अिधध तीन घंटे थी। िैठक की अिधध भी एक राज्य के भीतर सभन्न-सभन्न 
होती है। उदाहरण के सलए उत्तर प्रदेश में 20 ददन की िैठकों में से चार ददन िैठक दो घंटे से कम समय तक चली। 
लेककन सिसे ज्यादा लंिी िैठक (26 राज्यों में से) भी उत्तर प्रदेश में ही हुई थी, िो 14 घंटे लंिी चली थी। इस 
िैठक के दौरान विधानसभा में राज्यपाल के भाषण पर चचाा हुई। 



राज्य कानूनों की िावषाक समीक्षा 2023  पीआरएस लेजिसलेदटि ररसचा 

 

3 

 

रेखाचचत्र 3: 2023 में बैठक की औसत अिचध (घंटों में) 

 
नोट: असम, मखणपुर, तसमलनाडु और बत्रपुरा के आंकड़ ेउपलब्ध नहीं थे। 
स्रोत: विसभन्न राज्यों की विधानसभा िेिसाइट्स; आरटीआई; पीआरएस। 

िि विधानमंडल कुछ ददनों के सलए िैठक करते हैं और इन ददनों में केिल कुछ घंटों के सलए समलते हैं तो कामकाि 
पर भी कम समय व्यतीत होता है। 2023 में पांच राज्यों की िैठक 50 घंटे से कम समय के सलए हुई। सात राज्यों 
में िैठकें  50 से 100 घंटे के िीच और आठ राज्यों में 100 से 150 घंटे के िीच हुई। छह राज्यों में िैठक 150 घंटे 
या उससे अधधक के समय के सलए हुईं।  

रेखाचचत्र 4: 2023 में राज्य विधानसभाओ ंकी कुल बैठक का समय (घंटों में) 

  

नोट: असम, मखणपुर, तसमलनाडु और बत्रपुरा के आंकड़ ेउपलब्ध नहीं थे। 
स्रोत: विसभन्न राज्यों की विधानसभा िेिसाइट्स; आरटीआई; पीआरएस। 

हर िषष बैठक के दिनों की कम होती संख्या 

2023 में 22 िैठक ददनों का औसत कोई असामान्य िात नहीं था। वपछले सात िषों में राज्य विधानसभाएं प्रयत िषा 
औसतन 23 ददनों के सलए िैठक संचासलत करती हैं।  

रेखाचचत्र 5: राज्य विधानसभाओ ंकी बैठक के दिनों की औसत संख्या (2017-2023)  

 
नोट: उपरोकत रेखाधचत्र में अरुणाचल प्रदेश, मखणपुर और नागालैंड शासमल नहीं हैं। बत्रपुरा का औसत 2017 से 2022 तक का है। 
स्रोत: विसभन्न राज्यों की विधानसभा िेिसाइट्स; आरटीआई; पीआरएस। 
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राज्यों ने औसतन सात दिन बजट पर चचाष की 

विधानमंडल हर िषा सरकारी ििट पर चचाा और उसे पाररत करके सरकारी वित्त की िाचं करते हैं। ििट पर दो 
चरणों में चचाा की िाती है - एक सामान्य चचाा, उसके िाद मंत्रालय/विभागीय व्यय पर चचाा (रेखाधचत्र 7 देखें)। 
2023 में 26 राज्यों ने औसतन सात ददनों तक ििट पर चचाा की। ििट चचाा पर तसमलनाडु ने 19 ददन व्यतीत 
ककए, उसके िाद गोिा (17), गुिरात (15), और केरल (13) का स्थान रहा। ददल्ली, पंिाि और उत्तराखंड समेत पांच 
राज्यों न ेएक ही ददन में अपन ेििट पर चचाा की और उसे पाररत कर ददया। 
 

वपछले सात में से ककसी भी एक िषा िैठक के औसत ददन 30 से अधधक नहीं हुए। 2017 में 28 ददन के औसत से, 
वपछले तीन िषों में यह आंकड़ा 21-23 ददनों तक धगर गया है (कोविड-प्रभावित 2020 में तेि धगरािट के िाद)। केरल 
(िषा में औसतन 44 ददन), ओडड़शा (40), और कनााटक (35) इस सूची में शीषा पर हैं। 

2017 में तेलंगाना विधानसभा की 37 ददन िैठक हुई थी, उसके िाद से ककसी भी िषा िैठक 20 ददनों से अधधक नही ंहुई 
है। हररयाणा, पंिाि और उत्तराखंड में 2016 के िाद से ककसी भी िषा 20 ददनों से अधधक िैठक नहीं हुई हैं। 

संविधान ऐसा कोई यनयम यनधााररत नही ंकरता कक राज्य विधानसभाओं की िैठकें  ककतने ददन होंगी। कनााटक, पंिाि 
और उत्तर प्रदेश सदहत कई राज्यों न ेिैठक के ददनों की न्यूनतम संख्या तय की है।5,6,7 यह कानून िनाकर या उनकी 
विधानसभाओं के काया प्रकिया के यनयमों के माध्यम से ककया गया है। हालांकक इनमें से ककसी भी राज्य न े2017 और 
2023 के िीच ककसी भी िषा में लक्ष्य पूरा नही ंककया है। 

“संविधान के कामकाि की समीक्षा करने के सलए राष्ट्रीय आयोग” ने सुझाि ददया था कक 70 से कम सदस्यों िाली 
विधानसभाएं िषा में कम से कम 50 ददनों के सलए िैठक करें, ििकक िड़ी विधानसभाएं कम से कम 90 ददनों के सलए 
िैठक करें।8  जिन छह राज्यों में न्यूनतम िैठक ददनों की आिश्यकता है, उनमें से केिल दहमाचल प्रदेश (68 सदस्य) में 
70 से कम सदस्य हैं। 

रेखाचचत्र 6: 27 राज्यों की बैठक के औसत दिन 

 
नोट: उपरोकत रेखाधचत्र में िे 27 राज्य शासमल हैं, िो रेखाधचत्र 5 में ददखाए गए हैं। 
स्रोत: विसभन्न राज्यों की विधानसभा िेिसाइट्स; आरटीआई; पीआरएस। 
 

ताललका 1: राज्य विधानसभाओं की बैठकों की अयनिायष 
संख्या 
राज्य बठैकों की अयनिायष 

संख्या 
औसत दिन (2017-

2023) 
HP 35 28 
KA 60 35 
OD 60 40 
PB 40 13 
RJ 60 29 
UP 90 19 

स्रोत: विसभन्न राज्य विधानसभाओं की काया प्रकिया के यनयम; 
कनााटक राज्य विधानमंडल में सरकारी कामकाि का संचालन एकट, 
2005; पीआरएस। 
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रेखाचचत्र 7: राज्य विधानमंडलों में बजट पाररत होन ेकी प्रक्रिया 

नोट: अधधकांश राज्यों में ससमयतयों द्िारा अनुदान मांग की िांच नही ंकी िाती है।   

रेखाचचत्र 8: 2023 में बजट और मंत्रालयों के व्यय पर व्यतीत दिन  

 
नोट: मखणपुर, ओडड़शा, पुद्दचूेरी और बत्रपुरा के आंकड़ ेउपलब्ध नहीं थे। कनााटक का आंकड़ा िुलाई 2023 में पाररत पूणा ििट का है। 
स्रोत: विधानसभा की िेिसाइट्स; पीआरएस।  

संसद में ििट सत्र दो चरणों में संपन्न होता है और उन 
चरणों के िीच अिकाश होता है। अिकाश के दौरान संसदीय 
स्थायी ससमयतया ंमंत्रालय के खचों की समीक्षा करती हैं। 
हालांकक अधधकांश राज्यों में कोई अिकाश नहीं होता जिसके 
कारण विधायकों के पास विस्तार से ििट दस्तािेिों की 
समीक्षा करन ेके सलए पयााप्त समय नही ंहोता। इसके अलािा 
उनके पास िारीकी से ििट की िांच के सलए ससमयतया ंभी 
नहीं होती हैं। 

2023 में 17 राज्यों न ेििट पर सामान्य चचाा समाप्त होने 
के एक ददन के भीतर मंत्रालयी व्यय पर चचाा शुरू की। 
2022 में यह आंकड़ा 13 था (उन 20 राज्यों में से, जिनके 
आंकड़ ेउपलब्ध थ)े। बिहार, केरल, रािस्थान और पजश्चम 
िंगाल में 2023 में दो चचााओं के िीच 10 या अधधक ददनों 
का अंतर था। हररयाणा न े2023 में मंत्रालयी व्यय की िांच 
के सलए आठ ससमयतयों का गठन ककया।9  ससमयतयों न ेअपन े
गठन के 22 ददन िाद सामान्य चचाा शुरू होने के ददन 
अपनी ररपोटा प्रस्तुत की। 

रेखाचचत्र 9: राज्यों में मंत्रालय के व्यय पर सामान्य 
चचाष और चचाष के बीच के दिन  

 

नोट: एक ददन के भीतर का अथा यह है कक मंत्रालय के व्यय पर चचाा 
उस ददन शुरू हुई, जिस ददन आम चचाा खत्म हुई, या उसके अगले ही 
ददन। 2023 में 26 राज्यों के आंकड़ ेउपलब्ध थ ेऔर 2022 में 20 
राज्यों के। 2023 में शासमल अयतररकत राज्य हैं, आंध्र प्रदेश, असम, 
बिहार, ससजककम, तेलंगाना और उत्तराखंड।   
स्रोत: विधानसभा की िेिसाइट्स; पीआरएस। 
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बजट पर िोदटगं 

मंत्रालयी खचों पर चचाा के िाद ििट पर मतदान होता है। कुछ 
मामलों में प्रत्येक मंत्रालय की व्यय मांग पर चचाा के तुरंत िाद 
अलग से मतदान ककया िा सकता है। कभी-कभी मांगों के एक 
समूह को एक साथ िोड़ ददया िाता है, और एक साथ चचाा की 
िाती है और मतदान ककया िाता है। अकसर, मांगों को 
धगलोदटन ककया िाता है, यानी, मांगों पर चचाा ककए बिना 
मतदान ककया िाता है। 2023 में रेखाधचत्र 10 में ददखाए गए 
10 राज्यों ने लगभग 18.5 लाख करोड़ रुपए का ििट पेश 
ककया। इस रासश का 36% दहस्सा बिना चचाा के पाररत कर 
ददया गया। हमारे पास अन्य राज्यों के आकंड़ ेनहीं हैं। 

रेखाचचत्र 10: 2023 में राज्यों में बबना चचाष के पाररत 
बजट का अनुपात (2023-24 के ललए) 

 

स्रोत: राज्य ििट, विधानसभा िेिसाइट्स; पीआरएस। 

2023 में 13 राज्यों में वित्तीय सलमयतयों की 866 बैठकें  हुईं; कुछ ही राज्यों में विषय संबधंी सलमयतयां हैं 

ससमयतयां विधाययका का असभन्न अंग हैं। विधानमंडल विसभन्न के्षत्रों के िदटल मामलों से यनपटते हैं। ससमयतयों में 
विसभन्न रािनीयतक दलों के विधायकों के एक छोटे समूह को इन मामलों पर व्यापक तौर से विचार करने का मौका 
समलता है। िे ििट, बिल और प्रत्यायोजित विधानों की िांच करते हैं, सरकारी नीयतयों की समीक्षा करते हैं और 
विधानमंडलों के कामकाि के पहलुओं पर भी निर रखते हैं। इस काया में िे सरकारी अधधकाररयों, िाहरी विशेषज्ञों 
और िनता को संलग्न कर सकते हैं ताकक उनके निररए को भी इस काया में शासमल ककया िा सके। ससमयतयां 
अपने यनष्ट्कषों को, ररपोटा के तौर पर विधानसभा में प्रस्तुत करती हैं जिसका उपयोग विधायक अधधक िानकारीपूणा 
िहस के सलए कर सकते हैं। 

आमतौर पर तीन प्रकार की ससमयतया ंहोती हैं: (i) सामान्य, (ii) वित्तीय, और (iii) विभागीय स्थायी ससमयतयां 
(स्टैंडडगं कसमटीज़) या विषय संिंधी ससमयतयां। ये ससमयतया ंस्थायी होती हैं, इनके सदस्य यनयसमत अंतराल पर 
िदलते रहते हैं। सामान्य ससमयतयों में काया मंत्रणा ससमयत, पुस्तकालय ससमयत, विशेषाधधकार ससमयत आदद शासमल 
हैं। विधानमंडल ककसी विसशष्ट्ट मामले, िैसे बिल या ककसी महत्िपूणा विषय की समीक्षा के सलए तदथा या अस्थायी 
ससमयतयां भी स्थावपत कर सकते हैं। उदाहरण के सलए, बिहार ने राज्य में विरासत विकास का अध्ययन करने के 
सलए एक ससमयत की स्थापना की और केरल न ेकेरल सािाियनक स्िास््य बिल, 2021 का अध्ययन करन ेके सलए 
एक ससमयत की स्थापना की। विधानसभा में ररपोटा पेश करने के िाद इन ससमयतयों को भंग कर ददया िाता है। 
ििकक अधधकाशं राज्यों न ेवित्तीय ससमयतयों और कई सामान्य ससमयतयों का गठन ककया है, कुछ राज्यों न ेविषय 
संिंधी ससमयतयों का गठन ककया है। 

2023 में चार राज्यों में विषय संबंधी सलमयतयों ने 1,110 से अचधक बैठकें  कीं, और 110 ररपोटष प्रस्तुत की ं

विधानमंडल ककसी विशेष विषय, िैसे स्िास््य, सशक्षा या कृवष से संिंधधत सभी मामलों की समीक्षा के सलए 
ससमयतयों का गठन कर सकत ेहैं। ये ससमयतयां उस विषय से संिंधधत बिल और संिंधधत सरकारी विभागों के खचों 
की समीक्षा कर सकती हैं। उदाहरण के सलए, संसद ने 24 विभागीय स्थायी ससमयतयों (डीआरएससी) का गठन ककया 
है। कुछ राज्य विधानमंडलों में ऐसी ससमयतया ंहैं। 
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जिन राज्यों न ेइन ससमयतयों का गठन ककया है, िहां इनके 
नाम या संख्या में एकरूपता नहीं है। केरल न े14 विषय 
ससमयतयों का गठन ककया है। ददल्ली में सात डीआरएससी 
हैं, और ओडड़शा में 10 हैं। पजश्चम िंगाल में विसभन्न 
विषयों पर 26 स्थायी ससमयतयां हैं। केरल में विषय संिंधी 
ससमयतयों की अध्यक्षता उनके संिंधधत मंबत्रयों द्िारा की 
िाती है, संसद के विपरीत, िहा ंमंत्री ककसी भी ससमयत का 
दहस्सा नहीं होत ेहैं। 

2023 में पजश्चम िंगाल में विषय संिंधी प्रत्येक ससमयत 
की औसतन 36 िैठकें  हुईं। अन्य राज्यों में ससमयतयों का 
औसत कार्ी कम है (रेखाधचत्र 11)। 

रेखाचचत्र 11: 2023 में विषय संबधंी सलमयतयों की 
बैठकों के दिन और प्रस्तुत ररपोर्टषस की संख्या 

 

स्रोत: आरटीआई; पीआरएस। 

2023 में राज्यों में वित्तीय सलमयतयों ने 22 बैठकें  कीं और औसतन नौ ररपोटष पेश की ं

वित्तीय ससमयतया ंसरकारी वित्त की िाचं करती हैं। मुख्य रूप से तीन वित्तीय ससमयतया ंहोती हैं: (i) लोक लेखा 
ससमयत (पीएसी); (ii) प्राककलन ससमयत; और (iii) सािाियनक उपिम ससमयत (पीयूसी)। कुछ राज्यों में स्थानीय 
यनकायों से संिंधधत वित्त पोषण की समीक्षा के सलए एक स्थानीय यनधध खाता ससमयत भी होती है। हमारे पास 13 
राज्यों के आंकड़ ेहैं। इनमें से महाराष्ट्र की वित्तीय ससमयतयों की 2023 में एक िार भी िैठक नहीं हुई। आठ राज्यों 
की 16 ससमयतयों न े2023 में कोई ररपोटा पेश नहीं की। 

पीएसी राज्य सरकार के सभी खातों और यनयंत्रक एिं महालेखा परीक्षक (कैग) की राज्य ररपोट्ास की समीक्षा करती 
है। आमतौर पर पीएसी की अध्यक्षता विधानसभा में विपक्ष के नेता या विपक्ष के एक िररष्ट्ठ सदस्य द्िारा की िाती 
है। 2023 में 13 राज्यों की पीएसी ने 24 िैठकें  कीं और औसतन 16 ररपोटा पेश कीं। तसमलनाडु में पीएसी ने 95 
ररपोट्ास पेश कीं, और दहमाचल प्रदेश में 75 ररपोट्ास पेश कीं। 

रेखाचचत्र 12: 2023 में लोक लेखा सलमयतयों की बैठकों और प्रस्ततु ररपोर्टषस की संख्या 

 

स्रोत: आरटीआई; पीआरएस। 

प्राककलन ससमयत राज्य के ििट में प्रस्तुत अनुमानों की िांच करती है, और इन अनुमानों में िदलाि का सुझाि 
देती है। 2023 में औसतन 13 राज्यों की प्राककलन ससमयतयों ने 22 िैठकें  कीं और दो ररपोटा पेश कीं। 

रेखाचचत्र 13: 2023 में प्राक्कलन सलमयतयों की बैठकों और प्रस्तुत ररपोर्टषस की सखं्या 

 

स्रोत: आरटीआई; पीआरएस। 
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पीयूसी का काया राज्य के सािाियनक के्षत्र के उपिमों के खातों की िांच करना और उनकी ऑडडट ररपोटा का 
अध्ययन करना है। 2023 में इन ससमयतयों (13 राज्यों में) न े20 िैठकें  कीं और औसतन आठ ररपोटा पेश कीं। 
बिहार की पीयूसी की िैठक सिसे अधधक (49 िैठकें ) हुईं। 

रेखाचचत्र 14: 2023 में सािषजयनक उपिम सलमयतयों की बैठकों और प्रस्तुत ररपोर्टषस की सखं्या  

 

स्रोत: आरटीआई; पीआरएस। 

 

विचध यनमाषण पर एक नजर 
राज्य विधानसभाओं न े2023 में 500 से अधधक बिल पाररत ककए। ये बिल सशक्षा, भूसम, कराधान और स्िास््य 
सदहत विसभन्न विषयों से संिंधधत हैं। इस खंड में हम िता रहे हैं कक राज्य कैसे कानून िनाते हैं। इस विश्लेषण में 
वियनयोग (एप्रोवप्रएशन) बिल को शासमल नही ंककया गया है िोकक सरकारी व्यय को मंिूर करने के सलए पाररत ककया 
िाता है। 

रेखाचचत्र 15: राज्य विधानमंडल में बबल पाररत होन ेकी प्रक्रिया   

        

नोट: पहला तीर डॉटेड है कयोंकक सभी बिल ससमयत को नहीं भेिे िाते। द्विसदनीय विधानमंडलों में यह प्रकिया दसूरे सदन, यानी विधान पररषद में भी 
दोहराई िाती है।  

राज्यों ने 2023 में औसतन 18 बबल पाररत क्रकए  

2023 में 28 राज्यों ने औसतन 18 बिल पाररत ककए। महाराष्ट्र ने सिसे अधधक संख्या में बिल (49) पाररत ककए, 
उसके िाद आंध्र प्रदेश (42) और गोिा (34) का स्थान रहा। ददल्ली और पुद्दचूेरी ने सिसे कम बिल (हरेक ने 2) 
पाररत ककए, उसके िाद अरुणाचल प्रदेश (6), बिहार (8), और नागालैंड (8) का स्थान रहा। 
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रेखाचचत्र 16: 2023 में राज्यों द्िारा पाररत बबल की सखं्या 

 
नोट: मखणपुर और बत्रपुरा के आंकड़ ेउपलब्ध नहीं थे। द्विसदनीय विधानमंडल िाले राज्यों को बिल को दोनों सदनों में पाररत करना पड़ता है। उपरोकत 
रेखाधचत्र में उत्तर प्रदेश को छोड़कर विधान पररषद िाले पांच राज्यों के सलए इस िात को ध्यान में रखा गया है। 
स्रोत: राज्य के रािपत्र; विसभन्न राज्य विधानसभाओं की िेिसाइट्स; आरटीआई; पीआरएस। 

पांच राज्यों ने पेश होने के एक दिन के भीतर ही सभी बबल पाररत कर दिए  

कानून सभी नागररकों के िीिन को विसभन्न तरीकों से प्रभावित करते हैं। कानून यनमााताओं के सलए यह आिश्यक है 
कक िे बिल की िारीकी से समीक्षा करें और ऐसे कानूनों के यनदहताथों पर विचार-विमशा और चचाा करन ेके िाद उन्हें 
पाररत करें। हालांकक राज्य विधानसभाओं में बिल अकसर िहुत कम िहस के साथ, िल्दी से पाररत हो िात ेहैं। इससे 
कानून की गुणित्ता पर प्रयतकूल प्रभाि पड़ सकता है। ऐसे बिल को अदालतों में चुनौती समल सकती है, भविष्ट्य में 
अप्रत्यासशत पररणाम होन ेपर उनमें िार-िार िदलाि की आिश्यकता हो सकती है, या पूरी तरह से िदलना पड़ 
सकता है।   

2023 में जितने भी बिल पाररत हुए, उनमें से 44% बिल विधानसभा में पेश ककए िान ेके ददन या उसके अगले ही 
ददन पाररत हो गए। वपछले दो िषों में भी यही प्रिवृत्त थी (2022 में 56%, और 2021 में 44%)। 2023 में पांच 
राज्यों- गुिरात, झारखंड, समिोरम, पुद्दचूेरी और पंिाि ने प्रत्येक बिल को पेश करने िाले ददन या अगले ददन 
पाररत कर ददया। इन राज्यों न े2022 और 2021 में भी एक ददन के भीतर सभी बिल पाररत ककए। 

रेखाचचत्र 17: 2023 में बबल पाररत करने में लगन ेिाला समय  

 

नोट: मखणपुर और बत्रपुरा के आंकड़ ेउपलब्ध नहीं थे। एक बिल को एक ददन के भीतर पाररत माना िाता है, अगर िह पेश होने के ददन या अगले ददन पाररत 
हो िाता है। द्विसदनीय विधाययका िाले राज्यों में, बिल को दोनों सदनों में पाररत ककया िाता है। उत्तर प्रदेश (िहां िानकारी उपलब्ध नहीं थी) को छोड़कर, 
विधान पररषद िाले पांच राज्यों के सलए उपरोकत रेखाधचत्र में इस िात को ध्यान में रखा गया है। 
स्रोत: विधानसभा की िेिसाइट्स; विसभन्न राज्यों के ई-गिट; आरटीआई; पीआरएस।     

13 राज्यों में बिल पेश होने के पांच ददनों के भीतर ही सभी को पाररत कर ददया। केरल और मेघालय को अपने 
90% से अधधक बिल पाररत करने में पांच ददन से अधधक का समय लगा। रािस्थान को 2023 में अपने 55% बिल 
और 2022 में 73% बिल पाररत करने में पांच ददन से अधधक का समय लगा। 

चंूकक राज्यों में छोटे सत्र होत ेहैं, विधायी गयतविधधयां कुछ ही ददनों में कें दद्रत हो िाती हैं। उदाहरण के सलए, 
तसमलनाडु में पूरे िषा में केिल चार ददन ही बिल पाररत हुए। 13 िनिरी, 2023 को चार बिल और 21 अप्रैल, 
2023 को 16 बिल पाररत ककए गए। 10 और 11 अकटूिर, 2023 को 10 बिल पेश और पाररत ककए गए। उत्तराखंड 
में ससतंिर 2023 में एक ही ददन में नौ बिल पाररत ककए गए। इन सभी को दो ददन पहले ही पेश ककया गया था।  
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59% बबल को एक महीने के भीतर राज्यपाल से मंजूरी लमल गई  

राज्यपाल या राष्ट्रपयत की मंिूरी समलते ही कोई 
बिल, कानून िन िाता है। संविधान का 
अनुच्छेद 200 राज्यपाल को यनम्नसलखखत 
अधधकार देता है: (i) बिल को मंिूरी देना या 
उसे रोकना, (ii) बिल को पुनविाचार के सलए 
लौटाना, या (iii) राष्ट्रपयत के विचार के सलए 
बिल को अलग रखना।10  संविधान में प्रािधान है 
कक राज्यपाल जितनी िल्दी हो सके, बिल को 
मंिूरी दे दें। 

2023 में 59% बिल्स को एक महीने के भीतर 
राज्यपाल की मंिूरी समल गई। बिहार, गुिरात, 
हररयाणा और उत्तर प्रदेश सदहत सात राज्यों में 
सभी बिल्स को एक महीन ेके भीतर मंिूरी समल 
गई। 

जिन राज्यों में सिसे ज्यादा संख्या में बिल्स 
को दो महीने के भीतर मंिूरी नहीं समली, उनमें 
असम (80%), नागालैंड (57%), झारखंड 
(50%), और पजश्चम िंगाल (50%) का स्थान 
आता है।  

बबल पर मंजूरी में िेरी 

निंिर 2023 में केरल सरकार न ेआठ बिल्स को मंिूरी देन ेमें 
राज्यपाल द्िारा विलंि को सिोच्च न्यायालय में चुनौती दी।2  इनमें 
केरल लोकायकुत सशंोधन बिल, 2022, केरल सािाियनक स्िास््य 
बिल, 2021 और केरल सहकारी सोसायटी संशोधन बिल 2022 
शासमल हैं। साथ ही, राज्यपाल को राज्य विश्िविद्यालयों के चांसलर 
के पद स ेहटान ेिाले पांच बिल भी इनमें शासमल हैं। इनमें स ेछह 
बिल एक िषा से अधधक समय स ेराज्यपाल के पास लंबित थे। 
इसके िाद राज्यपाल ने केरल सािाियनक स्िास््य बिल, 2021 पर 
अपनी मंिूरी दी और सात अन्य को राष्ट्रपयत के विचार के सलए 
अलग रख ददया।   

र्रिरी 2024 को राष्ट्रपयत न ेकेरल लोकायुकत संशोधन बिल, 
2022 को मिंूरी दी और तीन बिल्स की मंिूरी पर रोक लगा दी।11 

इसके िाद माचा 2024 को केरल सरकार न ेराष्ट्रपयत के इस रै्सले 
को सिोच्च न्यायालय में चनुौती दी।12 तसमलनाडु और तेलंगाना 
सरकारों ने भी ऐसे ही मुद्दों को लेकर सिोच्च न्यायालय का रुख 
ककया है कयोंकक उनके संिंधधत राज्यपाल अपने विधानमंडलों द्िारा 
पाररत बिल्स को मिंूरी देन ेमें विलंि कर रहे हैं।3,4 

पजश्चम िंगाल में औसतन ककसी बिल को पाररत होन ेके 92 ददन िाद मंिूरी समलती है। अन्य राज्य िहा ंबिल्स को 
मंिूरी समलने में अपेक्षाकृत अधधक समय लगता है, िे हैं असम (73 ददन), झारखंड (72), केरल (67), और दहमाचल 
प्रदेश (55)। 

रेखाचचत्र 18: 2023 में बबल पर मंजूरी में लगन ेिाला समय  

 
नोट: उपरोकत रेखाधचत्र में ससर्ा  रेखाधचत्र 17 में प्रदसशात राज्यों के 2023 में पाररत और 31 माचा, 2024 तक मंिूरी प्राप्त कर चुके बिल्स के आंकड़ ेप्रस्तुत 
हैं। स्रोत: विधानसभा की िेिसाइट्स; विसभन्न राज्यों के ई-गिट; आरटीआई; पीआरएस। 

2023 में पाररत 4% बबल्स की सलमयतयों द्िारा जांच की गई  

ककसी बिल को पेश ककए िाने के िाद उसे विस्ततृ समीक्षा के सलए विधाययका की एक ससमयत को भेिा िा सकता 
है। इन ससमयतयों में विधायकों का एक छोटा समूह शासमल होता है और इनकी िैठक ति भी हो सकती है, िि 
विधाययका का सत्र नही ंचल रहा हो। ये ककसी बिल की गहन समीक्षा के सलए एक मंच के रूप में काया करते हैं, िो 
सदन में चचाा के दौरान संभि नहीं हो सकता है। ससमयतयां सरकारी अधधकाररयों और दहतधारकों के साथ िातचीत 
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कर सकती हैं, के्षत्रीय विशेषज्ञों से परामशा कर सकती हैं और प्रस्तावित कानून के संभावित यनदहताथों को समझने के 
सलए सािाियनक परामशा कर सकती हैं। 

2023 में पेश ककए गए 500 से अधधक बिल्स में से 23 को ससमयतयों को भेिा गया था। इनमें से 15 बिल्स पर 
ररपोट्ास उनकी संिंधधत विधानसभाओं में प्रस्तुत की िा चुकी हैं। बिल को भेि ेिाने के दो ददनों के भीतर छह 
ररपोट्ास प्रस्तुत की गईं। ररपोटा पेश होने के एक महीने से अधधक समय िाद ये बिल पाररत ककए गए। बिल्स को 
ससमयतयों के पास भेि ेिाने के दो महीन ेके भीतर नौ ररपोट्ास प्रस्तुत की गईं। ससमयत की ररपोटा पेश होने के चार 
ददनों के भीतर ये बिल पाररत कर ददए गए। 

कुछ बिल्स को चयन ससमयतयों को भेिा िाता है, िो बिल की समीक्षा के विसशष्ट्ट उद्देश्य के सलए िनाई िाती हैं। 
झारखंड धचककत्सा सेिा कमी, धचककत्सा सेिा संस्थान (दहसंा और संपवत्त की क्षयत की रोकथाम) बिल, 2023 और 
नागालैंड नगरपासलका बिल, 2023 कुछ ऐसे बिल्स हैं जिनकी 2023 में चयन ससमयतयों द्िारा समीक्षा की गई। 
रािस्थान स्िास््य अधधकार बिल, 2022 पर चयन ससमयत की ररपोटा को, बिल के पेश होने के लगभग छह महीन े
िाद 2023 में पेश ककया गया था। केरल सािाियनक स्िास््य बिल, 2021 को अकटूिर 2021 में पेश ककया गया था, 
और चयन ससमयत को भेिा गया था। ससमयत ने बिल पेश होने के एक िषा से भी ज्यादा समय िीत िान ेके िाद 
माचा 2023 में अपनी ररपोटा प्रस्तुत की। 

द्विसदनीय विधाययका िाले राज्यों में बिल्स को एक संयुकत ससमयत को भेिा िा सकता है, जिसमें दोनों सदनों के 
सदस्य शासमल होते हैं। उदाहरण के सलए, महाराष्ट्र ने 2023 में छह बिल्स को संयुकत ससमयतयों को भेिा, जिनमें 
अयनिाया िस्तु (महाराष्ट्र संशोधन) बिल, 2023 और कीटनाशक (महाराष्ट्र संशोधन) बिल, 2023 शासमल थे। 

विधानमंडल बिल्स को विषय संिंधी ससमयतयों को भी भेि सकते हैं िो स्थायी होती हैं। 2023 में केरल में पेश ककए 
गए 70% बिल विषय संिंधी ससमयतयों को भेि ेगए थे। अन्य राज्य, जिन्होंने विषय संिंधी ससमयतयां गदठत की हैं, 
िे हैं ददल्ली, ओडड़शा और पजश्चम िंगाल। हालांकक 2023 में कोई भी बिल इन ससमयतयों को नहीं भेिा गया। 

2023 में 20 राज्यों ने 84 अध्यािेश जारी क्रकए  

संविधान कायापासलका को कुछ आपातकालीन जस्थयतयों में कानून िनान ेकी शजकतयां देता है। संविधान के अनुच्छेद 
213 के तहत, ककसी राज्य का राज्यपाल असाधारण पररजस्थयतयों में अध्यादेश िारी कर सकता है, जिसका प्रभाि 
एक कानून के समान होगा।13  हालांकक ये कानून अस्थायी हैं और इन्हें विधाययका द्िारा अगली िैठक के छह सप्ताह 
के भीतर मंिूर ककया िाना चादहए।   

2023 में 20 राज्यों न े84 अध्यादेश िारी ककए। सिसे अधधक संख्या में उत्तर प्रदेश (20) ने अध्यादेश िारी ककए 
थे, उसके िाद आंध्र प्रदेश (11) और महाराष्ट्र (9) का स्थान आता है। केरल ने 2023 में केिल चार अध्यादेश िारी 
ककए, ििकक 2022 में 15 और 2021 में 144 अध्यादेश िारी ककए गए थे। 2023 में नए विश्िविद्यालय (उत्तर 
प्रदेश), सािाियनक परीक्षा (उत्तराखंड), और अपाटामेंट स्िासमत्ि (महाराष्ट्र) िैसे विषयों पर अध्यादेश िारी ककए गए।  

रेखाचचत्र 19: 2023 में राज्यों द्िारा जारी अध्यािेश 

  

नोट: अन्य राज्यों के आंकड़ ेउपलब्ध नहीं थे, या उनकी पुजष्ट्ट नहीं की िा सकी। 
स्रोत: राज्य के रािपत्र, विसभन्न राज्यों की विधानसभा िेिसाइट्स; पीआरएस।  
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विषय आधाररत कानून 

राज्यों की विधाययकाएं संविधान की सातिीं अनुसूची की राज्य सूची और समिती सूची के तहत आने िाले विषयों पर 
कानून िनाती हैं।14  राज्य सूची के तहत सािाियनक व्यिस्था, स्थानीय सरकार, कृवष और स्िास््य िैसे विषय 
शासमल हैं। समिती सूची में आपराधधक और नागररक प्रकिया, सशक्षा, कॉन्रैकट और न्याय प्रशासन आदद शासमल हैं। 
इस खंड में 2023 में राज्यों द्िारा पाररत कानूनों और इन कानूनों में शासमल विषयों का अिलोकन ककया गया है। 
एप्रोवप्रएशन और र्ाइनांस बिल को इस विश्लेषण से िाहर रखा गया है। 

रेखाचचत्र 20: 2023 में राज्यों द्िारा पाररत विषय-िार काननू 
 
नोट: अन्य में ग्रामीण विकास, धमा और संस्कृयत शासमल हैं। 

 

लशिा 
राज्यों में नए विश्िविद्यालय स्थावपत क्रकए गए 

2023 में नौ राज्यों यानी असम, झारखंड, कनााटक, महाराष्ट्र, मध्य प्रदेश, रािस्थान, ससजककम, तसमलनाडु और उत्तर 
प्रदेश ने नए विश्िविद्यालय स्थावपत करन ेके सलए बिल पाररत ककए।15,16,17,18,19,20,21,22,23,24,25  झारखंड, कनााटक और 
ससजककम में यनिी विश्िविद्यालय स्थावपत करने के सलए भी कानून पाररत ककए गए। झारखंड और तेलंगाना न े
स्िास््य विज्ञान के सलए संस्थान स्थावपत करने िाले बिल पाररत ककए।26,27  झारखंड के बिल न ेस्िास््य विज्ञान में 
उत्कृष्ट्टता कें द्रों के साथ एक विश्िविद्यालय की स्थापना की। यह विश्िविद्यालय पेशेिर और तकनीकी सशक्षा प्रदान 
करेगा और स्िास््य विज्ञान में प्रसशक्षण और अनुसंधान की सुविधा भी प्रदान करेगा। मुख्यमंत्री पदेन चांसलर होंगे। 
तेलंगाना के बिल के तहत स्थावपत संस्थान आधुयनक धचककत्सा और अन्य संिद्ध विज्ञान में स्नातक और 
स्नातकोत्तर धचककत्सा सशक्षा प्रदान करेगा। बिल में यह प्रािधान भी है कक मुख्यमंत्री गियनिंग काउंससल के पदेन 
अध्यक्ष होंगे। यह पहले की परंपरा से हटकर है, िि ककसी राज्य विश्िविद्यालय का चांसलर आमतौर पर राज्यपाल 
होता था।28,29 

कई राज्यों ने अपने यनजी विश्िविद्यालय कानूनों में संशोधन क्रकए 

आंध्र प्रदेश, छत्तीसगढ़, गोिा, गुिरात, मध्य प्रदेश और उत्तर प्रदेश ने अपने यनिी विश्िविद्यालय कानूनों में 
संशोधन ककए।30,31,32,33,34  आंध्र प्रदेश के संशोधन के तहत ग्रीनर्ील्ड विश्िविद्यालयों को डडग्री के संयुकत 
प्रमाणीकरण के सलए शीषा अंतरराष्ट्रीय विश्िविद्यालयों के साथ संिद्ध होना होगा। ये विश्िविद्यालय इस तरह 
की संिद्धता के बिना डडग्री प्रदान नहीं कर सकत ेहैं। संशोधन में धचककत्सा, डेंटल धचककत्सा और संिंधधत 
पाठ्यिमों में 50% सीटें और अन्य पाठ्यिमों में 35% सीटें सरकारी कोटा (सरकार द्िारा सीटों का आरक्षण) 

7%

4%

2%

17%

1% 2%
1% 0%

2%

6%

3%

6%

2%

13%

2%

4% 4%

15%

2% 2%
1%

4%

0%

4%

8%

12%

16%

20%

प्रश
ास
न 

औ
र 
का

सम
ाक

कृव
ष

सह
का

री 
संस्

था
 औ

र …
सश

क्षा
ऊि

ाा औ
र 
पय

ााि
रण वि
त्त

स्ि
ास््

य
आ

िा
सन

उद्
यो
ग

का
न ून

 औ
र 
न्य

ाय श्रम भ ूस
म

वि
धा
यी

स्थ
ान
ीय
 प्र

शा
सन

सा
िाि

यन
क 

सेि
ाए
ं

यन
रस्

त
सा
मा
जि

क 
न्य

ाय
कर

ाध
ान

व्य
ाप
ार 

औ
र 
िा
खण

ज्य
पर
रि

हन
 औ

र 
पय

ाटन िल अन्
य



राज्य कानूनों की िावषाक समीक्षा 2023  पीआरएस लेजिसलेदटि ररसचा 

 

13 

 

के रूप में आरक्षक्षत करने का भी प्रािधान है। यह ग्रीनर्ील्ड और ब्राउनर्ील्ड, दोनों प्रकार के विश्िविद्यालयों 
पर लागू होगा। 

गोिा संशोधन न ेउन शतों को सरल िना ददया जिनको पूरा करने के िाद ककसी संस्थान को विश्िविद्यालय के रूप 
स्थावपत ककया िा सकता है। कानून के अनुसार, एक नए विश्िविद्यालय को प्रायोजित करने िाली संस्था के पास 
भूसम, भिन और इंफ्रास्रकचर संिंधी सुविधाएं होनी चादहए। संशोधन में प्रािधान है कक इन सुविधाओं को दीघाकासलक 
आधार पर पट्टे पर भी ददया िा सकता है। गुिरात के बिल में यह प्रािधान है कक पात्र होन ेकी यतधथ से दो िषा के 
भीतर राष्ट्रीय मूल्यांकन और प्रत्यायन पररषद (एनएएसी) की मान्यता हाससल की िानी चादहए। मूल कानून में 
एनएएसी मान्यता प्राप्त करन ेके सलए पांच िषा का समय ददया गया था, लेककन 2022 के संशोधन न ेयह समय 
सीमा हटा दी थी। 

हररयाणा में अब यनजी सहायता प्राप्त स्कूल नहीं होंगे 

हररयाणा न ेयनिी सहायता प्राप्त स्कूलों की सरकारी सहायता समाप्त करने के सलए हररयाणा स्कूल सशक्षा एकट, 
1995 में संशोधन ककया है।35  आंध्र प्रदेश न ेयनिी सहायता प्राप्त संस्थानों में सशक्षण और गैर-सशक्षण कमाचाररयों के 
सलए सेिायनिवृत्त की आयु िढ़ाकर 62 करने के सलए एक कानून पाररत ककया।36    

स्िास््य 

रािस्थान स्िास््य अधधकार बिल, 2023 राज्य में स्िास््य और स्िास््य देखभाल तक पहंुच का अधधकार प्रदान 
करता है।37  इनमें यनम्नसलखखत शासमल हैं: (i) मुफ्त आउटडोर और इनडोर रोगी विभाग सेिाएं और दिाएं, (ii) 
आपातकालीन उपचार और देखभाल, (iii) िीमारी की प्रकृयत और कारण के िारे में िानकारी, और (iv) परीक्षण या 
उपचार से पहले सूधचत सहमयत। इसमें यह भी प्रािधान है कक रािस्थान के यनिासी ककसी भी सािाियनक स्िास््य 
संस्थान, स्िास््य देखभाल प्रयतष्ट्ठान और नासमत स्िास््य देखभाल कें द्रों से मुफ्त स्िास््य सेिाएं प्राप्त कर सकत े
हैं। बिल में स्िास््य व्यिस्था करने और उसे लागू करन ेके सलए राज्य और जिला स्तर पर स्िास््य प्राधधकरण भी 
स्थावपत ककए गए हैं। 

महाराष्ट्र मेडडकल गुड्स खरीद प्राधधकरण बिल, 2023 को माचा 2023 में पाररत ककया गया था।38  प्राधधकरण को 
विसभन्न सरकारी विभागों के सलए सामान खरीदने का अधधकार है। यह राज्य सरकार को एक खरीद नीयत का सुझाि 
दे सकता है, और खरीद प्रकिया की योिना और कायाान्ियन की यनगरानी कर सकता है। 

कानून एिं न्याय 

हररयाणा और राजस्थान ने संगदठत अपराध को रोकन ेके ललए बबल पाररत क्रकया 

दोनों बिल महाराष्ट्र संगदठत अपराध यनयंत्रण एकट, 1999 (मकोका) के समान हैं।39,40  संगदठत अपराध को ककसी 
व्यजकत द्िारा (एक सदस्य के रूप में, या एक आपराधधक संगठन की ओर से) दहसंा, धमकी, डराकर या िल प्रयोग 
करके यनरंतर गैरकानूनी गयतविधध के रूप में पररभावषत ककया गया है। यनरंतर गैरकानूनी गयतविधध में यनम्नसलखखत 
शासमल हैं: (i) एक संजे्ञय अपराध, जिसमें न्यूनतम तीन िषा की कैद हो सकती है और (ii) जिसके सलए वपछले 10 
िषों में दो या उससे अधधक आरोप पत्र दायर ककए गए हैं। 

रािस्थान के बिल के तहत, अगर ककसी अपराध के पररणामस्िरूप मतृ्यु होती है, तो सिा मतृ्यु या आिीिन 
कारािास और कम से कम एक लाख रुपए का िुमााना है। अन्य मामलों में, िुमााना कम से कम पांच िषा की कैद है 
जिसे आिीिन कारािास तक िढ़ाया िा सकता है और न्यूनतम एक लाख रुपए का िुमााना लगाया िा सकता है। 
हररयाणा के बिल में मतृ्यु के मामले में सिा मौत या आिीिन कारािास और कम से कम दस लाख रुपए का 
िुमााना है। अन्य मामलों में पाचं या अधधक िषा की कैद और कम से कम पांच लाख रुपए का िुमााना है। 

गुजरात न ेसािषजयनक स्थानों पर कुछ प्रिशषनों को प्रयतबंचधत क्रकया 

गुिरात सािाियनक स्थान पर विरोध प्रदशान यनषधे बिल, 2023 सािाियनक स्थानों पर ऐसे विरोध प्रदशान और 
आंदोलन करने पर रोक लगाता है जिससे सािाियनक आिािाही में िाधा उत्पन्न हो सकती है, सड़कें  अिरुद्ध हो 
सकती हैं या अन्य कानून और व्यिस्था संिंधी समस्याएं हो सकती हैं। यह संपवत्त को नुकसान पहंुचाने पर भी रोक 



राज्य कानूनों की िावषाक समीक्षा 2023  पीआरएस लेजिसलेदटि ररसचा 

 

14 

 

लगाता है। इन प्रािधानों का उल्लंघन करने पर तीन महीने तक की कैद, 20,000 रुपए तक का िुमााना या दोनों हो 
सकते हैं। 

राजस्थान ने कैदियों के अचधकारों के ललए कानून बनाया 

रािस्थान िेल बिल, 2023 में कैददयों के अधधकारों और राज्य में िेलों के प्रिंधन का प्रािधान ककया गया है।41 बिल 
के तहत, कैददयों को कुछ अधधकार ददए गए हैं िैसे मानिीय गररमा का अधधकार, पानी और कपड़ ेिैसी िुयनयादी 
न्यूनतम ज़रूरतें, संचार का अधधकार और कानूनी उपाय तक पहंुच। बिल में कुछ शतों के तहत अस्थायी या विशेष 
िेलों की स्थापना का प्रािधान ककया गया। इसमें सलगं, अपराध की प्रकृयत और दोषससद्धध की जस्थयत के आधार पर 
कैददयों को अलग करने का भी प्रािधान है। राज्य सरकार को राज्य भर की िेलों की यनगरानी के सलए एक 
महायनदेशक यनयुकत करना होगा।     

राज्यों ने पेशेिरों की सुरिा के ललए कानून बनाए 

छत्तीसगढ़ मीडडयाकमी संरक्षण एकट, 2023 में 
मीडडयाकसमायों (स्ितंत्र पत्रकारों, पत्रकारों, काटूायनस्टों, 
लेखकों और मीडडया प्रसशकु्षओं सदहत) के साथ दहसंा की 
रोकथाम का प्रािधान ककया गया है।42  राज्य सरकार सभी 
पात्र पत्रकारों का एक सािाियनक रजिस्टर िनाएगी। कानून 
में मीडडयाकसमायों की सुरक्षा के सलए छत्तीसगढ़ मीडडया 
स्ितंत्रता, संरक्षण और संिधान ससमयत िनान ेका प्रािधान 
है। ससमयत मीडडयाकसमायों के उत्पीड़न, दहसंा या अनुधचत 
असभयोिन और धगरफ्तारी की सशकायतों से भी यनपटेगी। 
मीडडयाकसमायों को परेशान करन ेया डराने-धमकाने िाले 
व्यजकतयों पर 25,000 रुपए तक का िुमााना लगाया िा 
सकता है। अगर अपराधी कोई मीडडया कंपनी है, तो 
िुमााना 10,000 रुपए तक होगा। 

झारखंड मेडडकेयर बबल प्रिर सलमयत को भेजा गया43  

झारखंड धचककत्सा सेिा कमी, धचककत्सा सेिा संस्थान 
(दहसंा और संपवत्त की क्षयत की रोकथाम) बिल, 2023 
को 22 माचा, 2023 को झारखंड विधानसभा की प्रिर 
ससमयत को भेिा गया था और यह अभी भी ससमयत के 
पास लंबित है। बिल धचककत्सा सिेा कसमायों के साथ 
दहसंा और धचककत्सा सेिा संस्थानों में संपवत्त को नकुसान 
पहंुचाने पर रोक लगाता है। इस बिल के तहत अपराध 
करने पर दो िषा तक की कैद और 50,000 रुपए तक 
का िुमााना हो सकता है। बिल के तहत धचककत्सा सेिा 
संस्थानों को अपने कमाचाररयों की सुरक्षा सुयनजश्चत 
करने के सलए कदम उठाने होंगे, िैसे सीसीटीिी कैमरे 
लगाना और अस्पताल पररसर तक पहंुच को रेगुलेट 
करना। 

कनााटक और रािस्थान ने िकीलों के साथ दहसंा और आपराधधक धमकी के कृत्यों पर रोक लगाने के सलए बिल 
पाररत ककया।44,45  कनााटक के बिल में अपराध के सलए छह महीन ेसे तीन िषा की कैद या एक लाख रुपए तक का 
िुमााना या दोनों की सिा हो सकती है। रािस्थान के बिल में ककसी िकील पर हमला करन ेपर दो िषा तक की कैद 
और 25,000 रुपए का िुमााना हो सकता है। ककसी िकील को गंभीर चोट पहंुचान ेके मामले में कारािास सात िषा 
तक िढ़ाया िा सकता है और 50,000 रुपए का िुमााना भी लगाया िाएगा। ये अपराध अदालती पररसर में िकील के 
कताव्यों के यनिाहन से िुड़ ेहोन ेचादहए। 

वित्त 

आंध्र प्रदेश के गारंटीशुदा पेंशन प्रणाली एकट, 2023 में 1 ससतंिर 2004 को या उसके िाद भती हुए सभी सरकारी 
कमाचाररयों को गारंटीशुदा पेंशन प्रणाली चुनने का अधधकार ददया गया है।46  2004 के िाद से कें द्र सरकार और 
अधधकांश राज्य सरकारें एक पररभावषत-अंशदान पेंशन प्रणाली का इस्तेमाल कर रही हैं जिसे राष्ट्रीय पेंशन प्रणाली 
कहा िाता है। कई राज्य पुरानी पेंशन प्रणाली पर लौट आए हैं और इसी के मद्देनिर आंध्र प्रदेश ने इस कानून को 
पेश ककया था, िो एक पररभावषत लाभ प्रणाली है। आंध्र प्रदेश का कानून सेिायनितृ्त व्यजकतयों को अंयतम िेतन की 
50% रासश, पेंशन के तौर पर देने की गारंटी देता है। गारंटीशुदा रासश कम होन ेकी जस्थयत में, सरकार इसे पूरा करन े
के सलए टॉप-अप देगी। पेंशनभोगी की मतृ्यु के मामले में, पयत या पत्नी को 60% गारंटीशुदा िेतन की गारंटी दी 
िाएगी। गारंटीशुदा पेंशन का पात्र होने के सलए ककसी सेिायनितृ्त व्यजकत को 10 िषा की सेिा, या स्िैजच्छक 
सेिायनिवृत्त के मामले में 20 िषा की सेिा पूरी करनी चादहए। 
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राज्यों ने अपने घाटे के लक्ष्यों में संशोधन क्रकए 

दहमाचल प्रदेश, पंिाि और तसमलनाडु न ेअपने एर्आरिीएम कानूनों में संशोधन ककया।47,48,49  दहमाचल प्रदेश के 
कानून में मूल रूप से यह प्रािधान था कक प्राकृयतक आपदा या राष्ट्रीय सुरक्षा की जस्थयत में ऋण और घाटे के लक्ष्य 
का उल्लंघन ककया िा सकता है। लक्ष्य का उल्लंघन कि हो सकता है, इसके सलए संशोधन में दो और शतें िोड़ी गई 
हैं: (i) विकासात्मक या अन्य अपररहाया व्यय में िदृ्धध हुई है या (ii) कें द्र उधार सीमा में िदृ्धध की अनुमयत देता है। 
इसमें रािस्ि घाटे को खत्म करने के लक्ष्य के रूप में िषा 2011-12 को भी हटा ददया गया है। इसमें कहा गया है 
कक 2023-24 और 2024-25 में रािकोषीय घाटा सकल राज्य घरेलू उत्पाद (िीएसडीपी) के 6% तक और उस िषा 
के िाद 3% तक रखा िाएगा।  

पंिाि एर्आरिीएम एकट, 2003 में यनददाष्ट्ट ककया गया है कक 2014-15 से रािस्ि घाटे को समाप्त कर ददया 
िाएगा और 2020-21 से रािकोषीय घाटे को िीएसडीपी के 3% पर लक्षक्षत ककया िाएगा। 2023 का बिल यह 
यनददाष्ट्ट करने के सलए इसमें िदलाि करता है कक घाटे के लक्ष्य को कें द्रीय वित्त आयोग की ससर्ाररश के अनुसार 
िनाए रखा िाएगा। 

राज्यों ने ऑनलाइन गेलमगं पर टैक्स लगाने के ललए अपने जीएसटी कानूनों में संशोधन क्रकए 

ऑनलाइन गेसमगं से संिंधधत प्रािधानों को शासमल करन ेके सलए कई राज्यों न े2023 में अपने िस्तु एिं सेिा कर 
(िीएसटी) कानूनों में संशोधन ककया। इनमें असम, अरुणाचल प्रदेश, बिहार, गुिरात, हररयाणा, दहमाचल प्रदेश, 
कनााटक, महाराष्ट्र, मेघालय, पंिाि और उत्तर प्रदेश शासमल हैं।50,51,52,53,54,55,56,57,58,59,60  संशोधन में ऑनलाइन गसेमगं 
और ऑनलाइन मनी गेसमगं को पररभावषत करन ेके सलए एक नया खंड शासमल ककया गया है। ऑनलाइन गेसमगं को 
इंटरनेट या मनी गेसमगं सदहत इलेकरॉयनक नेटिका  पर खेल यानी गेम की पेशकश के रूप में पररभावषत ककया गया 
है। ऑनलाइन मनी गेसमगं को ऑनलाइन गेसमगं के रूप में पररभावषत ककया गया है जिसमें खखलाड़ी िचुाअल डडजिटल 
संपवत्तयों सदहत धनरासश का भुगतान या उसे िमा करते हैं। कें द्र न ेकैसीनो, घुड़दौड़, िुआ और ऑनलाइन मनी 
गेसमगं पर सीिीएसटी और ऑनलाइन मनी गेसमगं पर आईिीएसटी लगाने के सलए 2023 में कें द्रीय िीएसटी और 
एकीकृत िीएसटी कानूनों में संशोधन ककया था। 

दहमाचल प्रिेश ने जल उपकर िसूलने के ललए कानून बनाया 

दहमाचल प्रदेश िलविद्युत उत्पादन पर िल उपकर (सेस) एकट, 2023 में िलविद्युत उत्पादन के सलए पानी के 
उपयोग पर िल उपकर की िसूली का प्रािधान है।61  कानून िलविद्युत उत्पादन पर िल उपकर के सलए दहमाचल 
प्रदेश राज्य आयोग की स्थापना करता है। आयोग िलविद्युत उत्पादन के सलए उपयोगकताा द्िारा उलीचे गए पानी 
का आकलन करेगा और तदनुसार उपकर की गणना करेगा। सरकार उपकर के सलए दरें तय करेगी। कानून में िल 
उपकर का भुगतान न करने की जस्थयत में दंड का भी प्रािधान है। माचा 2024 में दहमाचल प्रदेश उच्च न्यायालय न े
इस कानून को असंिैधायनक घोवषत कर ददया।62  

राज्यों ने व्यिसायों पर कर लगाने के ललए कानूनों में संशोधन क्रकए 

कनााटक, मध्य प्रदेश और महाराष्ट्र ने व्यिसायों पर कर लगान ेिाले अपने कानूनों में संशोधन ककए।63,64,65  कनााटक 
के कानून के अनुसार ककसी पेश ेसे िुड़ ेव्यजकतयों को कर का भुगतान करना आिश्यक है। संशोधन में करों का 
भुगतान न करन ेपर िुमााने को कर मूल्य के 10% तक सीसमत कर ददया गया है। एकट के अनुसार व्यजकत को कर 
मूल्य का 50% तक िुमााना देना होगा। 

मध्य प्रदेश संशोधन न ेकानून का अनुपालन न करन ेपर कंपयनयों के सलए दंड और यनयोकताओं पर लगाए िान े
िाले िुमाान ेको हटा ददया। महाराष्ट्र के संशोधन में प्रािधान है कक िेंचमाका  विकलांगता िाले व्यजकतयों या िेंचमाका  
विकलांगता िाले िच्चे के माता-वपता या असभभािकों को व्यिसाय कर का भुगतान करने से छूट दी िाएगी। 
विकलांग व्यजकत अधधकार एकट, 2016 में िेंचमाका  विकलांगता को यनददाष्ट्ट विकलांगता के 40% से अधधक के रूप 
में पररभावषत ककया गया है।66 
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प्रशासन एिं कालमषक 

राज्यों ने सािषजयनक परीिाओं में अनुचचत साधनों के उपयोग के ललए कड ेिंड लाग ूक्रकए 

कई राज्यों न ेसािाियनक परीक्षाओं में अनुधचत साधन और लीकेि को रोकने के सलए नए कानून पाररत ककए। 
रािस्थान न ेदंड िढ़ाने के सलए अपने सािाियनक परीक्षा (भती में अनुधचत साधनों की रोकथाम के उपाय) एकट, 
2022 में संशोधन ककया।67,68,69,70,71,72   

ताललका 2: विलभन्न राज्य कानूनों के तहत िंड की सीमा 
प्रािधान गुजरात झारखंड कनाषटक राजस्थान उत्तराखंड 

कैि 

कम से कम तीन 
िषा और 
अधधकतम 10 िषा 
तक 

कम से कम एक 
िषा से लेकर उम्र 
कैद तक की सज़ा 

12 िषा तक कम से कम 10 
िषा और 
अधधकतम उम्रकैद 
तक की सज़ा 

कम से कम तीन 
िषा से लेकर उम्र 
कैद तक 

जमुाषना 
10 लाख से एक 
करोड़ रुपए के 
िीच 

पांच लाख रुपए से 
10 करोड़ रुपए के 
िीच 

10 लाख रुपए से 
10 करोड़ रुपए के 
िीच 

एक लाख रुपए से 
10 करोड़ रुपए के 
िीच 

कम से कम पांच 
लाख रुपए 

संपवत्त की जब्ती की 
अनमुयत? हां हां हां हां हां 

परीिा से िचंचत करने 
की अनमुयत? हां हां हां हां नहीं 

नोट: एकट परीक्षाथी, पयािेक्षकों, परीक्षा काया के सलए तैनात प्रशासन, परीक्षा आयोजित करने िाले प्रिंधन और एकट का उल्लंघन करने िाले तीसरे पक्ष के 
सलए अलग-अलग दंड यनददाष्ट्ट करता है। यह तासलका केिल अपराधों की प्रकृयत, गलत करने िाले और आिवृत्त के आधार पर सभी प्रकार के दंडों की सीमा 
दशााती है। स्रोत: संिंधधत एकट्स; पीआरएस। 

राज्यों ने अपने लोकायुक्त कानूनों में संशोधन क्रकया 

लोकायुकत लोक सेिकों के खखलार् भ्रष्ट्टाचार के आरोपों और सशकायतों की िाचं करन ेके सलए एक राज्य स्तरीय 
यनकाय है। महाराष्ट्र न ेलोकायुकत की स्थापना के सलए एक कानून पाररत ककया।73  आंध्र प्रदेश एकट, 1983 के तहत, 
एक मौिूदा जिला न्यायाधीश को उप-लोकायुकत के रूप में यनयुकत ककया िा सकता है।74 उच्च न्यायालय में कम से 
कम 25 िषों का अनुभि रखन ेिाले एक िकील को उप-लोकायुकत के रूप में यनयुजकत की अनुमयत देने के सलए 
एकट में संशोधन ककया गया था।75  दहमाचल प्रदेश एकट, 2014 में लोकायुकत के िेतन, भते्त और सेिा शतों को उच्च 
न्यायालय के मुख्य न्यायाधीश के समान यनददाष्ट्ट करने के सलए संशोधन ककया गया था।76  संशोधन में कहा गया है 
कक अगर ककसी उच्च न्यायालय के न्यायाधीश को लोकायुकत के रूप में यनयुकत ककया िाता है, तो उनका िेतन, 
भत्ता और सेिा उच्च न्यायालय के मुख्य न्यायाधीश के ििाय उच्च न्यायालय के न्यायाधीश के अनुरूप होगी।77  

ससजककम लोकायुकत एकट, 2012 के तहत, लोकायुकत को महालेखाकार, ससजककम द्िारा ऑडडट के सलए अपने खातों 
को मेनटेन करना है।78  संशोधन में वित्त खातों और ऑडडट से संिंधधत विस्ततृ प्रािधान पेश ककए गए हैं।79  यह राज्य 
सरकार को लोकायुकत को िेतन, भते्त और अन्य प्रशासयनक खचों के भुगतान के सलए अनुदान देने की अनुमयत देता 
है। पजश्चम िंगाल लोकायुकत एकट, 2003 के तहत लोकायुकत को तीन िषा तक पद पर िने रहने की अनुमयत दी 
गई थी।80  संशोधन में कहा गया है कक लोकायुकत या तो तीन िषा तक या 70 िषा की आयु तक, िो भी पहले हो, 
पद पर रह सकता है।81  इसमें यह भी कहा गया है कक एक िार उनका कायाकाल समाप्त हो िाने के िाद, लोकायुकत 
ककसी भी क्षमता में राज्य सरकार के अधीन यनयुकत होने के सलए अयोग्य होंगे। लोकायुकत का कायाकाल उनके 
कायाकाल की समाजप्त के िाद दो िषा के भीतर िढ़ाया िा सकता है, िशते कक िे 70 िषा की आयु प्राप्त कर लें। 

तलमलनाडु ने सरकारी सेिा में भती के ललए तलमल भाषा के ज्ञान को अयनिायष क्रकया 

तसमलनाडु सरकारी सेिक (सेिा शतें) एकट, 2016 सरकारी सेिकों की सेिा शतों को रेगुलेट करता है।82  एकट के 
तहत ऐसे उम्मीदिार की यनयुजकत संभि है, जिसके पास भती के समय तसमल भाषा का पयााप्त ज्ञान नहीं था, 
लेककन िह यनयुजकत के दो िषा के भीतर तसमल भाषा की परीक्षा उत्तीणा कर सकता है। संशोधन ने इस प्रािधान को 
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हटा ददया गया है और पद की पात्रता के सलए यनयुजकत के समय तसमल भाषा का पेपर पास करना अयनिाया कर 
ददया है।83  

कृवष 

राज्यों न ेकृवष उत्पािों की माकें दटगं से संबंचधत अपने कानूनों में संशोधन क्रकए 

गुिरात, कनााटक, पंिाि और तसमलनाडु ने अपन ेकृवष उपि माकेदटगं कानूनों में संशोधन ककया।84,85,86,87  संशोधन 
व्यापक तौर पर मौिूदा एपीएमसी रेगुलेटरी तंत्र में संशोधन या उन्हें िदलने से संिंधधत हैं। 

कनााटक में िाज़ार ससमयत िाज़ार प्रांगणों (माकेट याड्ास) और संिद्ध स्थानों में कृवष उपि की बििी और खरीद को 
रेगुलेट करती थी। ककसी अन्य स्थान पर माकेदटगं करना अपराध था। यह संशोधन इसके स्थान पर गैर-यनददाष्ट्ट 
िािार प्रांगणों या उप प्रांगणों में भी कृवष उपि की बििी और खरीद की अनुमयत देता है।88   

तसमलनाडु संशोधन में कहा गया है कक कृवष उपि का व्यापार लाइसेंस प्राप्त ऑनलाइन प्लेटर्ॉमा पर ककया िा 
सकता है।89 यह िािार ससमयत के सधचि को प्रत्यक्ष माकेदटगं के लाइसेंसी, यनिी िािार प्रांगण या उप प्रांगण और 
लाइसेंसधाररयों के िीच वििादों को हल करन ेका भी प्रािधान करता है। 

गुिरात एकट के तहत, कृवष उपि के व्यापार की अनुमयत केिल तभी दी िाती है िि ककसी व्यजकत के पास राज्य 
सरकार द्िारा िारी लाइसेंस हो। संशोधन अन्य राज्यों के लाइसेंस धारकों को दोनों राज्यों के िीच हस्ताक्षररत 
समझौतों के अनुसार कृवष उपि खरीदने की अनुमयत देता है।90  यह यनिी िाज़ार प्रांगणों के मासलकों, ससमयत सदस्यों 
और यनदेशक मंडल और उनके पररिार के सदस्यों को िाज़ार ससमयतयों का चुनाि लड़न ेसे भी रोकता है। 

उत्तर प्रदेश में कृवष उत्पादन मंडी एकट, 1964 के तहत, राज्य में लाई गई यनददाष्ट्ट कृवष उपि पर िािार शुल्क और 
विकास उपकर लगाया गया था।91  एकट में यह िोड़ने के सलए संशोधन ककया गया कक राज्य सरकार कुछ मामलों में 
इस शता से छूट दे सकती है, िैसे, (i) प्रसंस्करण इकाइयों की स्थापना, और (ii) ऐसी इकाइयों द्िारा कच्चे माल के 
रूप में उपयोग की िाने िाली कृवष उपि की माकेदटगं को िढ़ािा देना।92 इन छूटों के कारण मंडी ससमयतयों की आय 
में िो भी कमी होगी, उसकी प्रयतपूयत ा राज्य सरकार द्िारा की िाएगी। 

राज्यों ने कृवष भूलम के संरिण के ललए कानून पाररत क्रकए 

गोिा ने कृवष भूसम हस्तातंरण पर गोिा प्रयतिंध एकट, 2023 पाररत ककया िो कृवष भूसम को धान की खतेी के सलए 
उपयोग की िाने िाली भूसम के रूप में पररभावषत करता है।93  इस कानून न ेकृवष भूसम को गैर-कृषकों को हस्तांतररत 
करने पर रोक लगाई। इसमें छूट दी िाती है, अगर: (i) औद्योधगक और िाखणजज्यक उपिमों को कृवष उद्देश्यों के 
सलए भूसम की िरूरत है, (ii) सहकारी कृवष ससमयत को भूसम की िरूरत है, (iii) कलेकटर का मानना है कक भूसम 
प्राप्त करने िाला व्यजकत कृवष करना चाहता है और सक्षम है। मौिूदा कृवष भूसम मासलकों को ऐसी भूसम के दसूरे 
उद्देश्यों के सलए उपयोग करने से प्रयतिंधधत ककया गया है। एकट के उल्लंघन के मामले में, िुमााना भूसम के िािार 
मूल्य के िरािर होगा और भूसम सरकार को िब्त करनी होगी। 

तसमलनाडु संरक्षक्षत कृवष के्षत्र विकास एकट, 2020 ने संरक्षक्षत कृवष के्षत्रों में िस्ता/तांिा/एल्यूमीयनयम स्मेल्टर, लौह 
अयस्क प्रसंस्करण संयंत्र, टैनरी, पशु भागों के प्रसंस्करण, अन्िेषण, डिसलगं और िहाि तोड़ने से संिंधधत 
पररयोिनाओं पर रोक लगाई है।94  इस एकट को 2023 में संशोधधत ककया गया। संशोधन में पशुपालन और अंतदेशीय 
मत्स्य पालन को 'कृवष' की पररभाषा में िोड़ा गया। इसके तहत कानून के प्रािधानों को लागू करने के सलए मुख्यमंत्री 
की अध्यक्षता में तसमलनाडु संरक्षक्षत कृवष के्षत्र विकास प्राधधकरण का गठन ककया है। साथ ही मययलादथुुराई जिले को 
एक संरक्षक्षत कृवष के्षत्र कहा गया है।95 

राजस्थान ने क्रकसानों के ललए ऋण राहत आयोग गदठत क्रकया 

रािस्थान राज्य ककसान ऋण राहत आयोग एकट, 2023 न ेउच्च न्यायालय के एक सेिायनितृ्त न्यायाधीश की 
अध्यक्षता में पांच सदस्यीय ऋण राहत आयोग की स्थापना की।96  आयोग के कायों में यनम्नसलखखत शासमल हैं: (i) 
संकटग्रस्त र्सलों और के्षत्रों की घोषणा करना, (ii) ककसानों के सलए ऋण पर उधचत ब्याि दर तय करना, (iii) 
ककसानों और लेनदारों के िीच वििादों के यनपटारे के सलए सुलह करना और रै्सले देना, (iv) ककसानों को राहत देने 
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के सलए लेनदारों के साथ िातचीत करना, और (v) ककसानों को ऋण राहत कैसे दी िाए, इस पर सरकार को 
ससर्ाररश करना। आयोग का कायाकाल तीन िषा का होगा। 

राज्यों ने पशुपालन और डयेरी िेत्र के रेगुलेशंस से संबंचधत कानूनों में संशोधन क्रकया 

केरल डयेरी ककसान कल्याण कोष एकट, 2007 ने राज्य में पशुपालक ककसानों के सलए एक कोष का गठन ककया 
था।97  2023 का संशोधन डयेरी ककसानों और उनके पररिारों के सलए िीमा योिनाओं के कायाान्ियन का प्रािधान 
करता है।98 संशोधन में उनके मिेसशयों के सलए चारा और दिा के वितरण की योिनाएं भी शासमल हैं। एकट ने केरल 
डयेरी ककसान कल्याण कोष और इसकी गयतविधधयों की यनगरानी के सलए एक िोडा का गठन ककया था। संशोधन ने 
सदस्यों की संख्या 12 से िढ़ाकर 15 कर दी जिसमें दगु्ध उत्पादक सहकारी ससमयतयों के प्रयतयनधध शासमल हैं। अगर 
सरकार इसके प्रदशान से संतुष्ट्ट न हो तो संशोधन सरकार को इस िोडा को अयनजश्चत काल के सलए और बिना ककसी 
अधधसूचना के भंग करन ेका अधधकार देता है। 

महाराष्ट्र ने िीया (सीमन) के उत्पादन और वितरण, कृबत्रम गभााधान और सहायक प्रिनन में प्रौद्योधगकी के उपयोग 
को रेगुलेट करने के सलए िोिाइन प्रिनन (रेगुलेशन) एकट, 2023 पाररत ककया।99  इसके सलए, एकट में राज्य में 
पशुपालन आयुकत की अध्यक्षता में 'महाराष्ट्र गोिातीय प्रिनन रेगुलेटरी अथॉररटी' की स्थापना का प्रािधान है। इस 
एकट के तहत अपराधों में पंिीकरण के बिना गोिातीय प्रिनन गयतविधधयों को अंिाम देना, प्रिनन गयतविधधयों में 
मानकों को िनाए रखने में विर्लता और अप्रमाखणत िैलों से िीया का उत्पादन शासमल है। एकट का उल्लंघन करने 
पर दंड दो लाख रुपए तक के िुमााने से लेकर छह महीने तक की कैद या दोनों हो सकत ेहैं। 

भूलम  

आंध्र प्रिेश ने भूलम अचधकार पर विलभन्न कानूनों में संशोधन क्रकए  

आंध्र प्रदेश (आंध्र के्षत्र) इनाम (उन्मूलन और रैयतिारी में रूपातंरण) एकट, 1956 के तहत, मकान मासलक 
(इनामदार) और ककरायेदार भूसम के रैयतिारी पट्टे के हकदार हैं।104,105 एक पट्टा एक सलखखत समझौते में अपने 

आंध्र प्रदेश न ेआंध्र प्रदेश दगु्ध खरीद 
(ककसानों की सुरक्षा) और दधू मानक 
सुरक्षा प्रितान एकट, 2023 पाररत 
ककया।100  यह 'समलािटी' को ऐसी ककसी भी 
सामग्री के रूप में पररभावषत करता है 
जिसका उपयोग दधू को असुरक्षक्षत िनाने 
के सलए ककया िा सकता है। यह दधू 
खरीद के सलए लाइसेंस अयनिाया करता है 
और समल्क एनालाइिसा (दधू की गुणित्ता 
यनधााररत करन ेके सलए उपयोग ककए िान े
िाले उपकरण) के उपयोग के सलए मानक 
और लाइसेंससगं आिश्यकताएं यनधााररत 
करता है। यह कानून के कायाान्ियन और 
अनुपालन को सुयनजश्चत करन ेके सलए 
एक दगु्ध आयुकत, दगु्ध यनरीक्षक और 
अन्य अधधकृत अधधकाररयों की यनयुजकत 
का प्रािधान करता है। यनधााररत सुरक्षा 
मानकों के ककसी भी उल्लंघन और एकट 
के उल्लंघन के पररणामस्िरूप पांच लाख 
रुपए तक का िुमााना या दो िषा तक की 
कैद या दोनों हो सकत ेहैं। 

संसि राज्यों के ललए कानून बना रही है 

संविधान उन मामलों को तीन अलग-अलग सूधचयों में विभाजित करता है 
जिन पर संसद और राज्य विधानसभाएं कानून िना सकती हैं।101 संघ सूची 
में ऐसे विषय शासमल हैं जिन पर केिल संसद ही कानून िना सकती है, 
िैसे रक्षा, रेलि ेऔर िैंककंग। राज्य सूची में ऐसे विषय शासमल हैं जिन 
पर राज्य विधानमंडल कानून िना सकत ेहैं, िैस ेसािाियनक स्िास््य, 
िल और भूसम। हालांकक कुछ जस्थयतयों में संविधान संसद को राज्य सूची 
के मामलों पर कानून िनाने की भी अनुमयत देता है। ऐसी जस्थयत ति 
होती है िि दो या दो से अधधक राज्य विधानमंडल मानत ेहैं कक संसद 
को राज्य सचूी के ककसी विषय पर बिल िनाना चादहए और िे उस आशय 
का प्रस्ताि पाररत करत ेहैं।102  कर्र संसद राज्य सचूी के ककसी मामले से 
संिंधधत बिल पाररत कर सकती है। 

उदाहरण के सलए र्रिरी 2024 में िल (प्रदषूण की रोकथाम और 
यनयंत्रण) संशोधन बिल, 2024 को संसद द्िारा पाररत ककया गया था।103  

यह बिल दहमाचल प्रदेश और रािस्थान की विधानसभाओ ंद्िारा कें द्रीय 
एकट, िल (प्रदषूण की रोकथाम और यनयंत्रण) एकट, 1974 में सशंोधन 
के सलए प्रस्ताि पाररत करने के िाद पेश ककया गया था। यह संशोधन 
िल प्रदषूण से संिंधधत उल्लंघनों को अपराध की शे्रणी स ेहटाता है। 
संशोधधत एकट के प्रािधान केिल दहमाचल प्रदेश और रािस्थान पर लागू 
होंगे। अन्य राज्य भी अपनी-अपनी राज्य विधानसभाओं में प्रस्ताि पाररत 
करके इस एकट को अपना सकत ेहैं।     
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ककरायेदार के साथ मकान मासलक की िचनिद्धता होता है। इसमें पादटायों को िाध्य करने िाली सभी शतें शासमल 
होनी चादहए। अगर ककरायेदार ने दािे के सलए आिेदन नहीं ककया, तो इनामदार पूरी भूसम के रैयतिारी पट्टे का 
हकदार था। संशोधन में यह प्रािधान ककया गया है कक अगर ककसी ककरायेदार की ओर से कोई आिेदन नहीं आया है, 
तो दािारदहत भूसम इनामदार के ििाय सरकार के पास चली िाएगी।106    

आंध्र प्रदेश ने आिंदटत भूसम (हस्तांतरण का यनषधे) एकट, 1977 में भी संशोधन ककया, जिसने भूसमहीन गरीि लोगों 
को खेती के सलए सरकार द्िारा सौंपी गई भूसम के हस्तांतरण पर रोक लगा दी।107  संशोधन ऐसे भूस्िासमयों को भूसम 
सौंपे िान ेके 20 िषा पूरे होने के िाद पूणा भूसम अधधकार प्राप्त करने की अनुमयत देता है, जिसका अथा है कक िे 
भूसम हस्तांतररत कर सकते हैं।108 

आंध्र प्रदेश भूदान और ग्रामदान एकट, 1965 का उद्देश्य विनोिा भािे आंदोलन के तहत दान की गई भूसम के 
अधधग्रहण को सुविधािनक िनाना और इसे सामुदाययक उद्देश्यों के सलए भूसमहीन गरीि लोगों में वितररत करना 
है।109  एकट के तहत, ग्राम सभा के एक आिेदन पर, तहसीलदार को एक आिंटी को िेदखल करने का अधधकार ददया 
गया था, अगर िे दो िषा के भीतर भूसम पर खेती करने में विर्ल रहे। संशोधन तहसीलदार को स्ित: संज्ञान लेकर 
िेदखली का आदेश देने की अनुमयत देता है।110   

महाराष्ट्र और ओडडशा ने अपाटषमेंट स्िालमत्ि और संबंचधत मामलों पर कानून बनाए 

महाराष्ट्र अपाटामेंट स्िासमत्ि एकट, 1970 अपाटामेंट की इमारतों के पुनविाकास का प्रािधान करता है। पुनविाकास का 
प्रस्ताि मासलकों के साधारण िहुमत से सहमयत प्राप्त करने के िाद टाउन प्लायनगं अथॉररटी को प्रस्तुत ककया िा 
सकता है। संशोधन में कहा गया है कक प्राधधकरण द्िारा अनुमोदन पर, सभी अपाटामेंट मासलकों को पुनविाकास की 
अनुमयत देने के सलए अपने अपाटामेंट खाली करने होंगे।111 अपाटामेंट मासलकों का संघ या डिेलपर ति सभी अपाटामेंट 
मासलकों को ऐसे आिास के िदले में िैकजल्पक अस्थायी आिास या ककराया प्रदान करेगा।   

ओडड़शा न ेएक इमारत में अपाटामेंट्स के स्िासमत्ि और संिंधधत मामलों से िुड़ा एक नया कानून पाररत ककया।112  

यह कानून मासलक को अपाटामेंट्स का विशेष स्िासमत्ि और कब्ज़ा देता है, साथ ही कॉमन एररया और सुविधाओं पर 
अविभाजित दहत भी। एकट प्रमोटसा की जिम्मेदाररयां यनधााररत करता है। यह मासलक को कॉमन एररयाज़ के उपयोग 
सदहत अपाटामेंट को िेचन,े धगरिी रखने, पट्टे पर देने या उपहार में देन ेका अधधकार भी देता है। यह संसद द्िारा 
पाररत ररयल एस्टेट (रेगुलेशन और विकास) एकट, 2016 के प्रािधानों के अनुरूप है।113  यह एकट रेससडेंसशयल एस्टेट 
पररयोिनाओं के खरीदारों और प्रमोटरों के िीच लेनदेन को रेगुलेट करने के सलए लाया गया था।  

विलभन्न राज्यों न ेव्यापार को सुविधाजनक बनाने के ललए भूलम कानूनों में संशोधन क्रकया  

पजश्चम िंगाल न ेसरकारी भूसम के फ्रीहोल्ड हस्तांतरण की अनुमयत देने के सलए अपन ेभूसम सुधार एकट, 1955 में 
संशोधन ककया।114  इस एकट में राज्य को सभी संपवत्तयों को सौंपने के िाद पट्टेदारी से िुड़ ेकानूनों में सुधार से 
संिंधधत प्रािधान हैं। एकट के अनुसार, सौंपी गई भूसम का उपयोग केिल उसी उद्देश्य के सलए ककया िा सकता है 
जिसके सलए उसे सौंपा गया है। संशोधन एसाइनी को इस भूसम का उपयोग अन्य उद्देश्यों िैसे िाखणजज्यक कें द्र, 
बििली संयंत्र, कारखाने, हिाई अड्ड ेया पयाटन पररयोिनाओं की स्थापना के सलए करने की अनुमयत देता है।115  

रािस्थान न ेअक्षय ऊिाा संयंत्र स्थावपत करने िाले व्यजकत, कंपनी या सरकारी संस्था की ककसी भी भूसम के साथ 
सरकारी भूसम के आदान-प्रदान की अनुमयत देन ेके सलए ककरायेदारी एकट, 1955 में संशोधन ककया।116  सरकारी भूसम 
के साथ वियनमय की िाने िाली भूसम का मूल्य िािार मूल्य के िरािर या उससे अधधक होना चादहए। 

तसमलनाडु ने 'विशेष पररयोिनाओं' के सलए सरकारी भूसम को समेककत करने की प्रकिया को कारगर िनाने के सलए 
तसमलनाडु भूसम समेकन (विशेष पररयोिनाओं के सलए) एकट, 2023 पाररत ककया।117  ये ऐसी पररयोिनाएं हैं जिनके 
सलए कम से कम 100 हेकटेयर भूसम की आिश्यकता होती है। 

गोिा ने भूलम विकास और भिन यनमाषण के ललए छूट की अनुमयत िी 

गोिा (भूसम विकास और भिन यनमााण का रेगुलेशन) एकट, 2008 भूसम विकास और भिन यनमााण को रेगुलेट करता 
है।118  यह संशोधन सरकार को ककर्ायती आिास िैसी सरकारी नीयतयों के कायाान्ियन और आग ेिढ़ाने हेतु इस 
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कानून के तहत ककसी भी प्रािधान में दिलाई देने के सलए सक्षम िनाता है।119  इसमें भूसम की ज़ोयनगं, भूखंडों का 
एकीकरण और विकास के सलए अनुमयत लेन ेकी प्रकियाओं से िुड़ ेप्रािधान शासमल हैं। 

दहमाचल प्रिेश न ेभूलम अचधकारों में लैंचगक समानता लाने के ललए कानून में संशोधन क्रकया 

दहमाचल प्रदेश भूसम िोत सीमा एकट, 1972, ककसी व्यजकत, पररिार या इकाई के स्िासमत्ि िाली भूसम की 
अधधकतम मात्रा को सीसमत और रेगुलेट करता है।120  एकट में पररिारों के सलए अधधकतम अनुमेय भूसम सीमा की 
गणना करने के सलए, िेटों को अलग इकाई माना गया। एक पररिार के पास जितनी भूसम हो सकती है, िह सीधे 
तौर पर एक पररिार में 'इकाइयों' की संख्या से आनुपायतक होती है। इससलए िेटों िाले पररिार िेदटयों िाले पररिारों 
की तुलना में अधधक भूसम रख सकते हैं। संशोधन में कहा गया है कक वििादहत और अवििादहत िेदटयों को भी भूसम 
सीमा की गणना के सलए अलग-अलग 'इकाइयों' के रूप में माना िाएगा।121 

असम न ेएक संशोधन के माध्यम से कुछ विशेष मामलों में भूलम धारण की सीमा को हटाया  

भूसम िोत सीमा यनधाारण एकट, 1956 यह तय करता है कक ककसी एक व्यजकत के पास ककतनी अधधक भूसम 
होगी।122  यह एकट उन शतों को भी यनधााररत करता है, जिन्हें पूरा करने पर मासलक या ककरायेदार इस सीमा से 
अधधक िमीन रख सकता है। इसमें कारखानों, सड़कों और पुलों, धासमाक संस्थानों और अस्पतालों के यनमााण के सलए 
उपयोग की िाने िाली भूसम शासमल थी। संशोधन में पयाािरण-अनुकूल चाय पयाटन, नकदी र्सलों और िागिानी 
र्सलों की खेती और हररत ऊिाा और गैर-पारंपररक ऊिाा के सलए इंफ्रास्रकचर को छूट की सूची में िोड़ा गया। इसमें 
कल्याण कें द्रों, स्कूलों और सरकारी कायाालयों सदहत सामाजिक इंफ्रास्रकचर को भी िोड़ा गया। 

श्रम एिं रोजगार 

राज्यों न ेविलभन्न शे्रणणयों के कमषचाररयों के कल्याण के ललए कानूनों में संशोधन क्रकया 

रािस्थान ने प्लेटफॉमा-आधाररत धगग िका सा को लाभ प्रदान करने के सलए एक कानून पाररत ककया। धगग िका र ऐसा 
व्यजकत होता है िो पारंपररक यनयोकता-कमाचारी संिंधों के िाहर की गयतविधधयों और अनुिंध पर काम और कमाई 
करता है। एकट ऐसे धगग िका सा को पंिीकृत करन ेऔर सामाजिक सुरक्षा योिनाओं को संचासलत करन ेके सलए एक 
कल्याण िोडा की स्थापना करता है। प्लेटफॉमा िका सा से संिंधधत प्रत्येक लेनदेन के सलए एग्रीगेटसा पर शुल्क लगाया 
िाएगा, जिसे रािस्थान प्लेटफॉमा-आधाररत धगग िका सा सामाजिक सुरक्षा और कल्याण कोष में िमा ककया 
िाएगा।123  इस रं्ड का उपयोग पंिीकृत प्लेटफॉमा िका सा के लाभ के सलए ककया िाएगा। इसका प्रिंधन सरकार 
द्िारा यनधााररत तरीके से ककया िाएगा। 

असम न ेसर्ाई कमाचाररयों (मानि मल को हाथों से ले िाने िाले या ककसी स्िच्छता काया में लगे व्यजकत) के दहतों 
की रक्षा के सलए राज्य आयोग की स्थापना हेतु एक कानून िनाया।124  आयोग सर्ाई कमाचाररयों की जस्थयत, 
सुविधाओं और अिसरों में असमानताओं को खत्म करने के सलए कायािमों की ससर्ाररश और उनका मूल्याकंन 
करेगा।   

पजश्चम िंगाल न ेअपने श्रम कल्याण यनधध एकट, 1974 में संशोधन ककया।125  एकट ने 16,000 रुपए से अधधक 
िेतन पाने िाले लोगों को 'कमाचारी' की पररभाषा से िाहर रखा था। संशोधन ने इस सीमा को घटाकर 10,000 रुपए 
कर ददया है। उसन ेएकट के तहत सभी अपराधों को अपराध की शे्रणी से हटा ददया है और इसके िदले देय िुमाान े
की रासश में िदृ्धध की है। 

आंध्र प्रदेश और झारखंड न ेसंिंधधत एडिोकेट्स कल्याण यनधध एकट्स में संशोधन ककया। आंध्र प्रदेश न ेएडिोकेट्स 
के सलए प्रिेश और सदस्यता शुल्क िढ़ाने के सलए अपने कानून में संशोधन ककया।126  इस शुल्क को आखखरी िार 
2006 में संशोधधत ककया गया था। झारखंड न ेिेल्रे्यर स्टांप्स के मूल्य को 15 रुपए से 30 रुपए तक संशोधधत 
करने के सलए अपने कानून में संशोधन ककया। 127   

कई राज्यों न ेकारखाना कानून में संशोधन क्रकए 

रै्करी एकट, 1948 ियस्क कारखाना मिदरूों के सलए काम के घंटे, कल्याण, स्िास््य और सुरक्षा सदहत काम करन े
की जस्थयतयों को रेगुलेट करता है। कें द्रीय एकट राज्यों को कुछ िदलाि करने की अनुमयत देता है, िशते न्यूनतम 
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शतों का पालन ककया िाए। 2023 में कई राज्यों न ेअयनिाया कामकािी पररजस्थयतयों को िदलने के सलए अपने 
संिंधधत फैकरी एकट्स में संशोधन ककया (तासलका 3)। राज्यों ने अपने संिंधधत फैकरी एकट्स के अन्य पहलुओं में 
भी संशोधन ककया। तसमलनाडु न ेअपने एकट में संशोधन ककया ताकक राज्य सरकार कें द्रीय एकट में काया जस्थयतयों से 
संिंधधत प्रािधानों से कारखानों को छूट दे सके।128 

ताललका 3: 2023 में राज्य फैक्री एक्र्टस में क्रकए गए संशोधन 
शतष फैक्री एक्ट, 1948  झारखंड कनाषटक तेलंगाना 
अधधकतम दैयनक काया घटें 9 घटें 

- 
12 घटें (48 घटें की 
साप्तादहक सीमा के 
अधीन) 

- 

त्रमैाससक ओिरटाइम सीमा 75 घटें - 144 घटें 156 घटें 
बे्रक लेने से पहले काम के 
घटें परेू करने होंगे 

5.5 घटें - 6 घटें - 

मदहला श्रसमकों के सलए 
शतें 

ककसी भी मदहला को 
शाम 7 ििे से सुिह 6 
ििे के िीच काम 
करने की आिश्यकता 
नहीं होगी 

मदहलाओ ंको पयााप्त सुरक्षा 
उपायों के अधीन शाम 7 ििे 
से सुिह 6 ििे के िीच काम 
करने की अनमुयत होगी* 

मदहलाओ ंको अि शतों 
के अधीन शाम 7 ििे से 
सुिह 6 ििे के िीच 
काम पर रखा िा सकता 
है*  

-  

नोट: *शतों में यनम्नसलखखत शासमल हैं: (i) रात की प्रत्येक पाली के िैच में कम से कम 10 मदहलाएं, (ii) कारखाने के अंदर और िाहर उधचत प्रकाश व्यिस्था 
और सीसीटीिी का प्रािधान, (iii) यह सुयनजश्चत करना कक रात की पाली के दौरान कम से कम एक यतहाई पयािेक्षक मदहलाएं हैं, और (iv) मदहला श्रसमकों को 
पररिहन सुविधा और सुरक्षा गाडा प्रदान करना। ररकत स्थान िताता है कक वपछले िषा उस विशषे राज्य प्रािधान में कोई संशोधन नहीं हुआ था। 
स्रोत: संसद और अन्य राज्य विधानसभाओं द्िारा पाररत रै्करी एकट; पीआरएस। 

राजस्थान ने न्यूनतम गारंटीशुिा आय प्रिान करने के ललए कानून पाररत क्रकया 

रािस्थान न्यूनतम गारंटी आय एकट, 2023 मौिूदा राज्य योिनाओं के माध्यम से गारंटीकृत रोिगार प्रदान करता 
है, और रोिगार को कानूनी अधधकार िनाता है।129  यह ग्रामीण के्षत्रों में 25 ददनों (मनरेगा की 100 ददनों की पात्रता 
से ऊपर) और शहरी के्षत्रों में 125 ददनों के काम की गारंटी प्रदान करता है। मौिूदा न्यूनतम मिदरूी दर के अनुसार 
मिदरूी का भुगतान ककया िाएगा। अगर सरकार 15 ददनों के भीतर काम उपलब्ध कराने में सक्षम नहीं है, तो 
िेरोिगारी भत्ता का भुगतान ककया िाएगा।130 

सामाजजक न्याय  

कई राज्यों ने कमजोर िगों के ललए आयोगों से संबंचधत कानूनों में संशोधन क्रकया 

आंध्र प्रदेश ने सामाजिक कल्याण से संिंधधत विसभन्न आयोगों के सदस्यों का कायाकाल घटा ददया।131,132,133,134,135   
ये यनम्नसलखखत आयोगों के कायाकाल हैं: (i) राज्य अल्पसंख्यक आयोग, (ii) अनुसूधचत िायत और अनुसूधचत 
िनिायत के अलािा अन्य वपछड़ा िगा आयोग, (iii) अनुसूधचत िनिायत के सलए राज्य आयोग, और (iv) अनुसूधचत 
िायत के सलए राज्य आयोग। इन आयोगों के कायाकाल को तीन िषा से घटाकर दो िषा कर ददया गया है। राज्य 
मदहला आयोग का कायाकाल पांच िषा से घटाकर दो िषा ककया गया है। 

असम न ेआयोग में एक सामाजिक िैज्ञायनक की शता को हटाने के सलए असम वपछड़ा िगा आयोग एकट, 1993 में 
संशोधन ककया।136  वपछड़ ेिगों की सूची की यनयसमत 10-िषीय समीक्षा का प्रािधान भी हटा ददया गया। तेलंगाना न े
िैयनयों को अल्पसंख्यक के रूप में मान्यता देने के सलए राज्य अल्पसंख्यक आयोग एकट, 1998 में संशोधन 
ककया।137 इस एकट के तहत अल्पसंख्यक के रूप में मान्यता प्राप्त अन्य समुदाय हैं (i) िौद्ध; (ii) ईसाई, (iii) 
मुजस्लम, (iv) ससख, और (v) पारसी। 
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बबहार ने लशिा में आरिण को 50% से बढाकर 65% क्रकया 

बिहार (शैक्षक्षक संस्थानों में प्रिेश) 
आरक्षण (संशोधन) एकट, 2023 ने 
शैक्षखणक संस्थानों में आरक्षण की मात्रा 
िढ़ा दी (तासलका 4)। ऐसा करते हुए 
उसने सभी शे्रखणयों की मदहलाओं के सलए 
आरक्षण को यनरस्त कर ददया। इस एकट 
के प्रािधान सभी स्तरों पर और राज्य 
सरकार द्िारा पूणा या आंसशक रूप से 
सहायता प्राप्त सभी शैक्षखणक संस्थानों 
में प्रिेश पर लागू होत ेहैं।138  सरकारी  

ताललका 4: बबहार में आरिण में पररितषन 

शे्रणी संशोधन से पहले 
का %  

संशोधन के बाि 
का %  

अनसुूचचत जायत 16 20 
अनसुूचचत जनजायत 1 2 
अत्यतं वपछडा िगष 18 25 
वपछडा िगष 12 18 
सभी आरक्षित िगष की मदहलाए ं 3 - 
कुल 50 65 

स्रोत: बिहार (शैक्षखणक संस्थानों में प्रिेश) आरक्षण (संशोधन) एकट, 2023; पीआरएस। 

पदों में ररजकतयों को उसी अनुपात में आरक्षक्षत करने के सलए ऐसा ही एक संशोधन पाररत ककया गया, िैसे कक 
तासलका 4 में प्रदसशात है।139 

दहमाचल प्रिेश ने बच्चों की िेखभाल और कल्याण के ललए बबल पाररत क्रकया  

दहमाचल प्रदेश सुखाश्रय (राज्य के िच्चों की देखभाल, सुरक्षा और आत्मयनभारता) बिल, 2023 िच्चों की सुरक्षा और 
विकास के सलए िाल देखभाल संस्थानों की स्थापना का प्रािधान करता है।140  राज्य सरकार उन अनाथ िच्चों को 
आश्रय, भोिन, कपड़ ेऔर देखभाल प्रदान करने के सलए देखभाल संस्थानों की स्थापना और रखरखाि करेगी जिनके 
पास रहने के सलए कोई िगह नहीं है और िो 18 से 27 िषा के िीच के हैं और िेरोिगार हैं। सरकार इन िच्चों को 
उच्च सशक्षा, व्यािसाययक प्रसशक्षण, कौशल विकास और कोधचगं प्रदान करेगी। 101 करोड़ रुपए के प्रारंसभक कोष के 
साथ सुखाश्रय कोष नामक एक कोष स्थावपत ककया िाएगा। इस रं्ड पर समलन ेिाले ब्याि का उपयोग उन िच्चों 
और अनाथ िच्चों के कल्याण और पुनिाास के सलए ककया िाएगा। हरेक जिले में एक िाल कल्याण ससमयत का 
गठन ककया िाएगा िो आफ्टरकेयर संस्थानों में अनाथ िच्चों के प्रिेश और मुजकत का काम करेगी।  

स्थानीय प्रशासन 

राज्यों ने अनाचधकृत विकास को रेगुलेट करन ेके ललए कानून बनाए; छत्तीसगढ ने शहरी बेघरों के ललए बबल 
पाररत क्रकया  

कई राज्यों में ऐसे कानून हैं िो एक यनजश्चत समय सीमा के भीतर अनाधधकृत विकास को रेगुलेट करने का प्रािधान 
करते हैं। छत्तीसगढ़, गोिा और गुिरात न ेअनाधधकृत विकास के यनयसमतीकरण पर अपने कानूनों में संशोधन पाररत 
ककया।141,142,143  गोिा ने आिासीय और िाखणजज्यक यनमााण के यनयसमतीकरण के सलए आिेदन करन ेका समय िढ़ाने 
हेतु 2023 में तीन िार कानून में संशोधन ककया। इनमें से दो संशोधनों न ेउस समय और प्रारंभ यतधथ को िढ़ा ददया 
है जिससे यनयसमतीकरण के सलए आिेदन दायर ककए िा सकत ेहैं। गुिरात के संशोधन ने राज्य सरकार को यह 
अधधकार ददया है कक िह अधधसूचना के िररए अनाधधकृत विकास के यनयसमतीकरण के सलए आिेदन दायर करने की 
अिधध िढ़ा सकती है। एकट के तहत र्रिरी 2023 तक आिेदन दाखखल करने का प्रािधान था। चंूकक ददल्ली का 
शहरी विकास संघ सूची में आता है, इससलए संसद ने ददसंिर 2026 तक अनाधधकृत विकास और अयतिमण के सलए 
सुरक्षा िढ़ाने िाला एक कानून पाररत ककया।144 

छत्तीसगढ़ शहरी के्षत्रों के िेघर व्यजकतयों को पट्टा अधधकार एकट, 2023 शहरी के्षत्रों में िेघर व्यजकतयों को पट्टे का 
अधधकार प्रदान करता है।145  जिन लोगों न ेसािाियनक भूसम पर कब्िा ककया हुआ है, उन्हें िहां से हटाकर अन्यत्र 
पट्टे का अधधकार ददया िाएगा। छत्तीसगढ़ भू-रािस्ि संदहता, 1959 के अनुसार पट्टा अधधकार का मतलि है, 
सरकार द्िारा प्रदान ककए गए पट्टा अधधकार। ककसी संरचना की सलामती और सुरक्षा के आधार पर कोई अधधकारी 
ककसी भी घर या झुग्गी-झोपड़ी को हटाने या स्थानांतररत करन ेके सलए जिला कलेकटर को अनुरोध कर सकता है। 
यह 2,50,000 रुपए प्रयत िषा तक की पाररिाररक आय िाले ऐसे व्यजकतयों पर लागू होगा, जिसके पररिार का कोई 
भी सदस्य सरकारी कमाचारी नहीं है या उसे सरकारी भूसम आिंदटत नहीं की गई है। 
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हररयाणा ने अपने शहरी स्थानीय यनकायों में वपछड ेिगों के आरिण में संशोधन क्रकया  

हररयाणा नगर यनगम (संशोधन) एकट, 2023 में नगर यनगमों में वपछड़ ेिगों के सलए सीटों के आरक्षण का प्रािधान 
ककया गया है।146 हररयाणा नगर यनगम एकट, 1994 के तहत यनगम में दो सीटें वपछड़ा िगा के सलए आरक्षक्षत थीं। 
बिल एक नया मानदंड ‘वपछड़ा िगा ए’ िनाता है िो वपछड़ ेिगों का एक उपसमूह है। प्रत्येक नगर यनगम में वपछड़ा 
िगा ‘ए’ के सलए आरक्षण यनगम की कुल िनसंख्या से वपछड़ा िगा ‘ए’ की िनसंख्या का आधा अनुपात होगा। इसके 
अलािा कम से कम एक यतहाई सीटें वपछड़ ेिगा ‘ए’ की मदहलाओं के सलए आरक्षक्षत होंगी। यह आरक्षण हररयाणा 
पररिार पहचान एकट, 2021 के तहत स्थावपत पाररिाररक सूचना डटेा रेवपजिटरी पर आधाररत होगा। हररयाणा नगर 
यनगम एकट, 1994 ने आरक्षण यनधााररत करने के सलए िनगणना के आंकड़ों के उपयोग को अयनिाया ककया है। नगर 
पासलकाओं में वपछड़ ेिगों की सीटें आरक्षक्षत करने के सलए एक समान संशोधन पाररत ककया गया था।147 

कई राज्यों ने विकास प्राचधकरण स्थावपत करने के ललए कानून बनाए 

असम, गोिा, गुिरात, हररयाणा और रािस्थान न ेराज्य के विसभन्न शहरों या के्षत्रों के सलए विकास प्राधधकरण 
स्थावपत करने के संिंध में कानून िनाए हैं।148, 149, 150, 151, 152, 153

   

ताललका 5: विलभन्न राज्यों द्िारा पाररत विकास प्राचधकरणों से सबंंचधत बबल्स की विशेषताए ं

राज्य शहर/िायरे में आने िाले 
िेत्र विशेषताए ं

गोिा मोपा 
मोपा हिाई अड्डा विकास प्राधधकरण में मुख्य सधचि और वित्त सधचि शासमल हैं। 
प्राधधकरण को अपने क्षेत्राधधकार में आने िाले इलाकों का आउटलाइन डेिलपमेंट प्लान 
तैयार करना होता है।  

गुिरात देिस्थान क्षेत्र देिस्थान क्षेत्रों को रेगुलेट और विकससत करने के सलए एक प्राधधकरण के गठन का प्रािधान 
है। ये राज्य भर में यनददाष्ट्ट मंददर रस्टों के आसपास के क्षेत्र हैं। प्राधधकरण को इन क्षेत्रों के 
विकास के सलए पररयोिनाएं तैयार करने और उन्हें लाग ूकरने का अधधकार है। 

हररयाणा सोनीपत सोनीपत महानगर विकास प्राधधकरण (एसएमडीए) की स्थापना की गई जिसके अध्यक्ष 
मुख्यमंत्री होंगे। प्राधधकरण इंफ्रास्रकचर विकास और शहरी सुविधाएं प्रदान करने के सलए 
जिम्मेदार होगा। एसएमडीए सोनीपत क्षेत्र में आपदा प्रिधंन, गयतशीलता प्रिधंन और शहरी 
पयाािरण के सतत प्रिधंन के सलए योिनाएं तैयार करेगा। 

रािस्थान  कोटा, उदयपुर कोटा और उदयपरु के सलए विकास प्राधधकरण की स्थापना की गई। इन प्राधधकरणों के 
कायों में एक मास्टर डेिलपमेंट प्लान तैयार करना और विकास पररयोिनाओ ंका यनमााण 
और कायाान्ियन शासमल है। 

स्रोत: राज्यों के संिंधधत बिल; पीआरएस। 

बबहार ने खंड विकास अचधकाररयों को पंचायत कायषकारी अचधकारी यनयुक्त करन ेहेतु कानून में संशोधन क्रकया 

बिहार पंचायत राि एकट, 2006 में प्रािधान है कक पंचायत ससमयतयों के कायाकारी अधधकारी डडप्टी कलेकटर या 
उच्चतर रैंक के होंगे।154  2023 के संशोधन ने इस प्रािधान को िदल ददया, जिससे ब्लॉक विकास अधधकाररयों को 
कायाकारी अधधकारी के रूप में यनयुकत ककया िा सके। 

नागालैंड ने नगरपाललका प्रशासन के ललए कानून बनाया 

यह कानून नागालैंड में नगर पासलकाओं, नगर पररषदों और नगर पररषदों की स्थापना करता है।155  यह चुनाि 
प्रकिया, काया संचालन, कमाचाररयों की यनयुजकत और िेतन और कुछ अपराधों के सलए दंड का भी प्रािधान करता है। 
नगर पासलकाओं और पररषदों को हर िषा एक ििट पेश करना होगा। कानून नगर पररषदों और नगर पररषदों की 
सभी आिश्यकताओं को वित्तपोवषत करने के सलए एक नगर यनगम यनधध िनान ेका भी आदेश देता है। यह मदहलाओं 
के सलए चिानुिम में एक यतहाई सीटें आरक्षक्षत करता है। बिल को नागालैंड विधानसभा की एक चयन ससमयत को 
भेिा गया था। 
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विधाययका 
राज्यों ने विधायकों के ललए लाभ बढाने हेतु कानून पाररत क्रकए  

छत्तीसगढ़ और गोिा ने अपन ेविधायकों की पेंशन और भते्त िढ़ाने के सलए अपने कानूनों में संशोधन ककया।156,157  

इसी तरह उत्तर प्रदेश न ेदोनों सदनों के पूिा सदस्यों के आधश्रतों के सलए पाररिाररक पेंशन में िदृ्धध की।158 तसमलनाडु 
ने 15 अगस्त, 1947 से विधानसभा के सदस्य रहे प्रत्येक व्यजकत को 30,000 रुपए प्रयत माह की पेंशन प्रदान करन े
के सलए अपने कानून में संशोधन ककया।159  मेघालय विधानसभा के सदस्यों को पेंशन पात्रता के सलए न्यूनतम 2 िषा 
और 6 महीने की सेिा आिश्यक थी। यह शता हटा दी गई कयोंकक कई िार चुनाि समय से पहले हो िाते हैं। इसके 
कारण सदस्य अपना कायाकाल पूरा नहीं कर पाते। ऐसे मामलों में िे अपनी पेंशन के 50% के सलए पात्र होंगे।160 

पजश्चम िंगाल न ेिेतन और भत्ता एकट, 1952 में संशोधन ककया।161  उपमुख्यमंत्री का िेतन 11,000 रुपए से िढ़ाकर 
51,000 रुपए कर ददया गया है।162  मंत्री और उपमंत्री का िेतन 10,900 रुपए से िढ़ाकर 50,900 रुपए कर ददया 
गया है। अध्यक्ष का िेतन 16,000 रुपए से िढ़ाकर 56,000 रुपए कर ददया गया है। उपाध्यक्ष का िेतन 10,900 
रुपए से िढ़ाकर 50,900 रुपए कर ददया गया है। विपक्ष के नतेा का िेतन 11,000 रुपए से िढ़ाकर 51,000 रुपए 
कर ददया गया है। 

पंिाि ने सरकारी मुख्य सचतेक को कैबिनेट मंबत्रयों के समान िेतन और भते्त प्रदान करन ेके सलए एक बिल पाररत 
ककया।163  हालांकक कैबिनेट मंत्री के विपरीत, राज्य न तो मुख्य सचेतक की आयकर देनदाररयों को िहन करेगा और 
न ही िे वििेकाधीन अनुदान के हकदार होंगे। सरकारी मुख्य सचेतक सरकार के संसदीय स्िरूप में एक रािनीयतक 
यनयुजकत है। िे सदन में सरकार के कामकाि के प्रिंधन के सलए जिम्मेदार होते हैं और सदन के नेता और सत्तारूढ़ 
दल के विधायकों के िीच कड़ी के रूप में काया करते हैं। 

कनााटक विधानमंडल (अयोग्यता यनिारण) एकट, 1956 ने लाभ के कुछ पदों के धारकों को कनााटक विधानमंडल के 
ककसी भी सदन का सदस्य िनने के योग्य घोवषत ककया। इनमें सभापयत, अध्यक्ष, राज्य मंत्री और संसदीय सधचि 
समेत अन्य पद शासमल हैं। मुख्यमंत्री के कानूनी सलाहकार के पद, या नई ददल्ली में कनााटक राज्य के विशेष 
प्रयतयनधध के पद को शासमल करने के सलए इस कानून में संशोधन ककया गया है।164 
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स्रोत और कायष पद्धयत 

स्रोत 

यह ररपोटा 28 राज्यों और दो कें द्र शाससत प्रदेशों के विधानमंडलों के आंकड़ों पर आधाररत है। इसमें छह प्रकार के 
स्रोतों से आंकड़ों को िमा ककया गया है: (i) विधानसभा सत्रों के रेस्यूम्स या ससनॉजप्सस, िो आम तौर पर एक सत्र 
की समाजप्त के कुछ सप्ताह िाद प्रकासशत ककए िात ेहैं, और सत्र की सभी गयतविधधयों का वििरण प्रदान करते हैं; 
(ii) िैठक-िार काया-सूची िुलेदटन (संचासलत काया का सारांश), और कायािाही; (iii) राज्य विधानमंडल की िेिसाइट्स 
पर उपलब्ध सारांश दस्तािेि; (iv) सूचना के अधधकार संिंधी अनुरोधों पर प्रयतकिया; (v) राज्य के रािपत्र (गिट) के 
प्रकाशन; और (vi) राज्य विधानमंडल के अनुसंधान अधधकाररयों या सधचिालय के साथ सीधे संिाद के माध्यम से 
प्राप्त दस्तािेि। प्रत्येक डटेा प्िाइंट को विसभन्न स्रोतों से सत्यावपत ककया गया है। 

कायष पद्धयत  

‘िैठक के ददन’ को उन कैलेंडर ददनों की संख्या के रूप में पररभावषत ककया गया है िि ककसी सदन का सत्र होता है। 
अगर ककसी सदन में एक ददन दो िैठकें  होती हैं तो उसे एक िैठक के ददन के रूप में धगना गया है। रेखाधचत्र 5 में 
जिन राज्यों/कें द्र शाससत प्रदेशों को शासमल नहीं ककया गया है, िहां पहले के िषों के िैठकों के आंकड़ ेउपलब्ध नहीं थे 
या उनकी पुजष्ट्ट नहीं की िा सकती थी। 

ििट सत्रों को ऐसे सत्रों के रूप में धचजन्हत ककया िाता है, िि िावषाक ििट पेश ककया िाता है। आमतौर पर राज्यों 
में एक िषा में एक ििट सत्र होता है। हालांकक कुछ राज्यों न ेएक सत्र में लेखानुदान (वित्तीय िषा के एक भाग के 
सलए व्यय की स्िीकृयत) और अगले सत्र में पूणा ििट पाररत ककया। इन राज्यों के सलए जिस सत्र में पूणा ििट 
पाररत ककया गया, उसे ििट सत्र माना गया है। 

िैठक के ददन इस िात की कोई िानकारी नहीं देते कक विधानसभाओं न ेप्रत्येक ददन ककतने समय तक काम ककया। 
विधाययका की िैठक की औसत अिधध साजंख्यकीय वििरणों से संकसलत की गई है, या उनकी गणना दैयनक िुलेदटनों 
या पूरी कायािाही से की गई है। रेखाधचत्र 3 और रेखाधचत्र 4 में उजल्लखखत राज्यों के सलए िैठकों में लगने िाले समय 
की गणना नहीं की िा सकती है। 

पाररत होन ेिाले बिल की कुल संख्या सत्र के रेज्यूमेज़ और िुलेदटन्स के िररए यनधााररत की गई है। प्रत्येक बिल 
और एकट को यतधथ अनुसार िमिद्ध ककया िाता है। इस िम को कसमयों, अगर कोई है, की पहचान करन ेके सलए 
इस्तेमाल ककया गया है। हालाकंक सभी राज्य अपने-अपने बिल और एकट की नंिररगं अलग-अलग तरह से करते हैं 
और कुछ राज्यों के बिल और एकट की प्रयतयां नहीं समल पाई हैं। इस विश्लेषण में एप्रोवप्रएशन बिल्स और र्ाइनांस 
बिल्स पर विचार नहीं ककया गया है और इसमें ससर्ा  ऐसे बिल शासमल हैं िो 2023 में विधानमंडल द्िारा पाररत 
ककए गए। 

बिल को पेश करने, उसे पाररत करने और मंिूरी समलने की तारीखों के आधार पर इस िात का विश्लेषण ककया गया 
है कक ककसी बिल को पाररत करने में ककतना समय लगा (रेखाधचत्र 17) और राज्यपाल की मंिूरी समलने में ककतना 
समय लगा (रेखाधचत्र 18)। जिन राज्यों में विधानसभा के साथ-साथ विधान पररषद भी मौिूद है, िहां बिल को पेश 
करने की तारीख िह है िि उसे पहले सदन में पेश ककया गया। उसे पाररत करने की तारीख िह तारीख है, िि बिल 
को दसूरे सदन में पाररत ककया गया। लेककन ऐसा उन छह में से ससर्ा  पाचं विधानमंडलों के सलए ककया िा सका है, 
िहां द्विसदनीय विधानमंडल हैं। चंूकक उत्तर प्रदेश विधान पररषद के कामकाि का कोई डटेा उपलब्ध नहीं था, 
इससलए िहां विधानसभा में बिल के पेश और पाररत होने िाली तारीखों पर ही विचार ककया गया है। 

िहां तक िैठक के ददनों का मुद्दा है, िहां ककसी बिल को पेश करने और पाररत होने के िीच का अंतराल इस िात 
को प्रदसशात नहीं करता कक उस पर विधायी समीक्षा की गुणित्ता कया थी। इसे अन्य संकेतकों के िररए मापा िा 
सकता है, िैसे सदन में बिल पर चचाा में लगन ेिाला समय, बिल पर िहस का वििरण, और ससमयतयों न ेबिल्स की 
िांच कैसे की है, इसकी िानकारी। हालांकक संसद से अलग, अधधकतर राज्य पूरी कायािाही या बिल पर िहस की 
विस्ततृ सूचना प्रकासशत नहीं करते। केरल में सत्र के रेज्यूमेज़ में संशोधन प्रस्तािों की संख्या सदहत िहस पर 
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िानकाररयां िारी की िाती हैं। लेककन उत्तर प्रदेश, हररयाणा और गोिा िैसे अन्य राज्यों में इन वििरणों को सदन 
की कायािादहयों से हटा ददया िाता है। 

कुछ राज्य अपने विधानमंडल में गदठत ससमयतयों के िारे में िानकारी प्रदान करत ेहैं। इस ररपोटा में ससमयत से 
संिंधधत सभी आंकड़ ेया तो विधानसभा िेिसाइट्स पर दिा िकतव्यों के माध्यम से, या आरटीआई के िररए से प्राप्त 
ककए गए हैं। 

उपरोकत स्रोतों के समान स्रोतों से ही ििट संिंधी आंकड़ ेभी प्राप्त ककए गए। पाररत होन ेिाले ििट के आकार से 
संिंधधत आंकड़ ेराज्य ििट दस्तािेिों से प्राप्त ककए गए हैं। ििकक ििट पेश करने और उन पर चचाा की तारीखें 
आसानी से उपलब्ध थीं, लेककन अधधकतर राज्यों के संिंध में यह िानकारी नहीं समली कक िहां ििट पर ककतने 
समय तक चचाा हुई। अधधकतर राज्यों के संिंध में यह सुयनजश्चत नही ंककया िा सका कक सदन में मंत्रालयी ििट 
की मांगों की संख्या और धगलोदटन (बिना मतदान के पाररत) की संख्या ककतनी है। हालांकक, ये संकेतक राज्य 
विधानमंडल के कामकाि के िारे में महत्िपूणा िानकारी प्रदान करते हैं। 

डटेा एकत्र करने और उनकी सत्यापन प्रकिया की मुख्य चुनौती यह है कक राज्य विधानमंडलों के डटेा प्रकासशत करने 
के तरीकों में िहुत विसंगयतया ंहैं। कुछ राज्य अपनी िेिसाइट्स या नेशनल ई-विधान एजप्लकेशन (यह सभी 
विधानमंडलों के िारे में िानकाररयां िमा करन ेकी एक कें द्रीय पहल है) को यनयसमत रूप से अपडटे नहीं करते। यहां 
हमने जिन संकेतकों को चुना है, सभी राज्यों/कें द्र शाससत प्रदेश में उनसे संिंधधत डटेा उपलब्ध नहीं हैं। सरकारी 
दस्तािेिों में भी विसंगयतयां पाई गईं, जिससे सत्यापन प्रकिया में समय लगा। कुछ राज्यों में के्षत्रीय भाषा में 
दस्तािेि उपलब्ध थे जिससे डटेा को एकत्र करने और उसे सत्यावपत करन ेमें कदठनाइयां िढ़ीं। 

 

अनलुग्नक 1: 2023 में राज्य काननूों की सचूी 
इस सूची में 2023 में अधधयनयसमत राज्य कानून ददए गए हैं। ये राज्य विधानसभाओं की िेिसाइट्स और 
राज्य के रािपत्रों में उपलब्ध हैं।  

आंध्र प्रिेश 

1.  The Andhra Pradesh Value Added Tax (Amendment) Act, 2023  

2.  The Andhra Pradesh Para Veterinary and Allied Council Act, 2023 

3.  The Andhra Pradesh Dotted Lands (Updation in Re-settlement Register) (Amendment) Act, 2023 

4.  The Andhra Pradesh Rights in Land and Pattadar Pass Books (Amendment) Act, 2023 

5.  The Andhra Pradesh Education (Amendment) Act, 2023 

6.  The Andhra Pradesh Public Libraries (Amendment) Act, 2023 

7.  The Andhra Pradesh Charitable and Hindu Religious Institutions and Endowments (Amendment) Act, 2023 

8.  The Andhra Pradesh State Minorities Commission (Amendment) Act, 2023 

9.  The Registration (Andhra Pradesh Amendment) Act, 2023 

10.  The Andhra Pradesh Excise (Amendment) Act, 2023 

11.  The Andhra Pradesh Prohibition (Amendment) Act, 2023 

12.  The Andhra Pradesh Advocates' Welfare Fund (Amendment) Act, 2023 

13.  
The Andhra Pradesh Commission for Backward Classes other than Scheduled Castes and Scheduled Tribes in the State of Andhra 
Pradesh (Amendment) Act, 2023 

14.  The Andhra Pradesh Milk Procurement (Protection of Farmers) and Enforcement of Safety of Milk Standards Act, 2023 

15.  
The Andhra Pradesh Scheduled Castes Sub-Plan and Tribal Sub-Plan (Planning, Allocation and Utilization of Financial Resources) 
(Amendment) Act, 2023 

16.  The Andhra Pradesh State Commission for Scheduled Castes (Amendment) Act, 2023 

17.  The Andhra Pradesh Public Services Delivery Guarantee (Amendment) Act, 2023 

18.  The Andhra Pradesh Municipal Laws (Amendment) Act, 2023  

19.  The Andhra Pradesh Municipal Laws (Second Amendment) Act, 2023 

https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2005/2005AndhraPradesh5.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act24of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2017/2017AP10.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1989/1989AP1.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1982/1982AP1.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1987/1987AP13.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1987/1987AndhraPradesh30.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1998/1998AP31.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1989/1989AndhraPradesh10.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1995/1995AndhraPradesh17.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1987/1987AP33.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2019/2019AP19.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2019/2019AP19.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act17of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2013/2013AP1.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2013/2013AP1.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2021/ActNo9of2021AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2018/2018AP6.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1986/1986AP33.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1986/1986AP33.pdf
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20.  The Andhra Pradesh State Commission for Scheduled Tribes (Amendment) Act, 2023 

21.  The Andhra Pradesh Women's Commission (Amendment) Act, 2023 

22.  The Andhra Pradesh Inland Waterways Authority Act, 2023 

23.  The Andhra Pradesh Grama Sachivalayams and Ward Sachivalayams (GSWS) Act, 2023 

24.  The Andhra Pradesh Lokayukta (Amendment) Act, 2023 

25. The Andhra Pradesh Special Security Group Act, 2023  

26. The Andhra Pradesh Vaidya Vidhana Parishad (Repeal) Act, 2023 

27. The Andhra Pradesh Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2023 

28. The Andhra Pradesh State Road Transport Corporation (Absorption of Employees into Government Service) (Amendment) Act, 2023 

29. The Andhra Pradesh Motor Vehicles Taxation (Amendment) Act, 2023 

30. The Andhra Pradesh Private Universities (Establishment and Regulation) (Amendment) Act, 2023 

31. 
The Andhra Pradesh Public Service Commission (Entrustment of Additional Functions with respect to the Services of Universities) 
(Amendment) Act, 2023 

32. The Andhra Pradesh Goods and Services Tax (Amendment) Act, 2023 

33. 
The Andhra Pradesh (Regulation of Appointments to Public Services and Rationalisation of Staff Pattern and Pay Structure) 
(Amendment) Act, 2023 

34. The Andhra Pradesh Assigned Lands (Prohibition of Transfers) (Amendment) Act, 2023 

35. The Andhra Pradesh Bhoodan and Gramdan (Amendment) Act, 2023 

36. The Andhra Pradesh Charitable and Hindu Religious Institutions and Endowments (Amendment) Act, 2023 

37. The Andhra Pradesh Civil Courts (Amendment) Act, 2023 

38. The Andhra Pradesh Regularisation of Services of Contract Employees Act, 2023 

39. The Andhra Pradesh Guaranteed Pension System Act, 2023 

40. The Andhra Pradesh Goods and Services Tax (Second Amendment) Act, 2023 

अरुणाचल प्रिेश 

1.  The Assam Frontier (Administration of Justice) Regulation (Amendment) Act, 2023 

2.  The Arunachal Pradesh Protection of Drinking Water Catchment Areas Act, 2023  

3.  The Arunachal Pradesh Goods Tax (Amendment) Act, 2023 

4.  The Arunachal Pradesh Court Fees Act, 2023 

5.  The Arunachal Pradesh Goods and Services Tax (Amendment) Act, 2023 

6.  The Arunachal Pradesh Airport Area Planning and Development Authority Act, 2023 

असम 

1. The Assam College Employees (Provincialisation) (Amendment) Act, 2023 

2. The Assam Science and Technology University (Amendment) Act, 2023 

3. The Assam Public Safety (Measures) Enforcement Act, 2023 

4. The Assam Elementary and Secondary School Teachers' (Regulation of Posting and Transfer) (Amendment) Act, 2023 

5. The Assam Goods & Services Tax (Amendment) Act, 2023 

6. The Assam Micro-Finance Institutions (Regulation of Money Lending) (Amendment) Act, 2023 

7. 
The Assam Mobility of Employees of State Government and other Establishment (for Optimum Utilization of Available Manpower for 
Efficiency) Act, 2023 

8. The Assam Motor Vehicle Taxation (Amendment) Act, 2023 

9. The Assam Panchayat (Amendment) Act, 2023 

10. The Assam Public Safety (Measures) Enforcement (Amendment) Act, 2023 

11. The Madhabdev University (Amendment) Act, 2023 

12. The Bongaigaon University Act, 2023 

13. The Kumar Bhaskar Varma Sanskrit and Ancient Studies University (Amendment) Act, 2023 

14. The Sibsagar University Act, 2023 

15. The Gurucharan University Act, 2023 

https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2020/ActNo30of2020AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1998/1998AP9.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act18of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act23of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1983/1983AP11.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act33of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act44of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act43of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2019/Act36of2019AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1987/1987AP15.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2016/2016AP3.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2018/Act3of2018AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2018/Act3of2018AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2017/2017AndhraPradesh16.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1994/1994AP2.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1994/1994AP2.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1977/1977AndhraPradesh9.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1965/1965AndhraPradesh13.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1987/1987AndhraPradesh30.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1989/1989AP30.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act30of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act31of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2017/2017AndhraPradesh16.pdf
https://prsindia.org/files/bills_acts/acts_states/arunachal-pradesh/2005/2005AP1.pdf
https://prsindia.org/files/bills_acts/acts_states/arunachal-pradesh/2023/Act5of2023ArunachalPradesh.pdf
https://prsindia.org/files/bills_acts/acts_states/arunachal-pradesh/2005/2005AP3.pdf
https://prsindia.org/files/bills_acts/acts_states/arunachal-pradesh/2023/Act6of2023ArunachalPradesh.pdf
https://prsindia.org/files/bills_acts/acts_states/arunachal-pradesh/2017/Act7of2017ArunachalPradesh.pdf
https://prsindia.org/files/bills_acts/acts_states/arunachal-pradesh/2023/Act8of2023ArunachalPradesh.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2005/2005Assam46.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2010/2010Assam3.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act31of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2020/Act3of2020Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2017/ActNo.28of2017Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2021/Act5of2021Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act49of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act49of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/1963/ActNo15of1963Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/1994/1994Assam17.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act31of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2017/ActNo35of2017Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act54of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2011/ActNo9of2011Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act56of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act57of2023Assam.pdf
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16. The North Lakhimpur University Act, 2023 

17. The Nagaon University Act, 2023 

18. The Gauhati University (Amendment) Act, 2023 

19. The Bodoland University (Amendment) Act, 2023 

20. The Assam Women's University (Amendment) Act, 2023 

21. The Cotton University (Amendment) Act, 2023 

22. The Assam Science and Technology University (Amendment) Act, 2023 

23. The Assam Repealing Act, 2023 

24. The Jagannath Barooah University Act, 2023 

25. The Assam Electricity Control (Emergency Powers) (Repealing) Act, 2023 

26. The Assam Tea Plantations Provident Fund and Pension And Deposit Linked Insurance Fund Scheme (Amendment) Act, 2023 

27. The Assam Gratuity (Amendment) Act, 2023 

28. The Guwahati Metropolitan Development Authority (Amendment) Act, 2023 

29. The Assam Backward Classes Commission (Amendment) Act, 2023 

30. The Assam State Commission for Safai Karamcharis Act, 2023 

बबहार 

1.  The Bihar Ferryghat Settlement and Management Act, 2023 

2.  The Bihar State Infrastructure Development Enabling (Amendment) Act, 2023 

3.  The Bihar Goods and Services Tax (Amendment) Act, 2023 

4.  The Bihar Secretariat Service (Amendment) Act, 2023 

5.  The Bihar Goods and Services Tax (Second Amendment) Act, 2023 

6.  The Bihar Panchayat Raj (Amendment) Act, 2023 

7.  
The Bihar Reservation of Vacancies in Posts and Services (for Scheduled Castes, Scheduled Tribes and Other Backward Classes) 
(Amendment) Act, 2023 

8.  The Bihar (Admission in Educational Institutions) Reservation (Amendment) Act, 2023 

छत्तीसगढ 

1.  The Chhattisgarh Gambling (Prohibition) Act, 2022 

2.  The Chhattisgarh Regularization of Unauthorized Development (Amendment) Act, 2023 

3.  The Chhattisgarh Municipal (Amendment) Act, 2023 

4.  The Chhattisgarh Municipal Corporation (Amendment) Act, 2023 

5.  The Chhattisgarh Legislative Assembly Member Salary, Allowance and Pension (Amendment) Act, 2023 

6.  The Chhattisgarh Settlement of Arrears of Tax, Interest and Penalty Act, 2023 

7.  The Chhattisgarh Goods and Services Tax (Amendment) Act, 2023 

8.  The Chhattisgarh Leasehold Rights to the Homeless Person of Urban Areas Act, 2023 

9.  The Chhattisgarh Protection of Media Persons Act, 2023 

10.  The Chhattisgarh Land Revenue Code (Amendment) Act, 2023 

11.  The Chhattisgarh Private University (Establishment and Operation) (Amendment) Act, 2023 

12.  The Chhattisgarh Legislative Assembly Member Disqualification Prevention (Amendment) Act, 2023 

दिल्ली 

1.  The Delhi Goods and Services Tax (Amendment) Act, 2023 

2. The Delhi Goods and Services Tax (Second Amendment) Act, 2023 

गोिा 

1.  The Goa Town and Country Planning (Amendment) Act, 2023 

2.  The Goa (Regulation of Land Development and Building Construction) (Amendment) Act, 2023 

https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act58of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act59of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/1947/1947Assam16.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2009/2009Assam11.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2013/2013Assam22.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2017/ActNo22of2017Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2010/2010Assam3.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act65of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act66of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2023/Act72of2023Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/1955/1955Assam10.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/1993/1993Assam13.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/1987/1987Assam20.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/1993/1993Assam17.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2024/Act1of2024Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2023/Act8of2023Bihar.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2023/Act9of2023Bihar.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2017/2017Bihar12.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2008/ActNo3of2008Bihar.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2017/2017Bihar12.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2006/ActNo6of2006Bihar.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2023/Act19of2023Bihar.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2023/Act19of2023Bihar.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2023/Act18of2023Bihar.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2023/ActNo.4of2023CHG.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2002/2002CG21.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2003/2003CHG5.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2003/2003CG6.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/1973/1973CHG7.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2023/ActNo.10of2023CHG.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2018/2018CG25.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2023/ActNo.7of2023CHG.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2023/ActNo.14of2023CHG.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/1959/ActNo20of1959CHG.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2005/2005CG13.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/1967/1967CG16.pdf
https://prsindia.org/files/bills_acts/acts_states/delhi/2017/2017Delhi3.pdf
https://prsindia.org/files/bills_acts/acts_states/delhi/2017/2017Delhi3.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1975/1975GOA21.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2008/2008GOA6.pdf
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3.  The Goa Municipalities (Amendment) Act, 2023 

4.  The Goa Private Universities (Amendment) Act, 2023 

5.  The Goa Panchayat Raj (Amendment) Act, 2023 

6.  The Goa Value Added Tax (Amendment) Act, 2023 

7.  The Goa Land Revenue Code (Amendment) Act, 2023 

8.  The Indian Stamp (Goa Amendment) Act, 2023 

9.  The Goa Regularization of Unauthorized Construction (Amendment) Act, 2023 

10.  The Goa (Mopa Airport Development Authority) (Amendment) Act, 2023 

11.  The Goa Co-operative Societies (Amendment) Act, 2023 

12.  The Goa Regularisation of Unauthorized Construction (Amendment) Act, 2023  

13.  The Goa Legislative Diploma No 2070 dated 15-4-1961 (Amendment) Act, 2023 

14.  The Goa Restriction on Transfer of Agricultural Land Act, 2023 

15.  The Goa Municipalities (Amendment) Act, 2023 

16.  The Goa Town and Country Planning (Second Amendment)Act, 2023 

17.  The Goa Succession Special Notaries & Inventory Proceeding (Amendment) Act, 2023 

18.  The Goa Co-operative Societies (Second Amendment) Act, 2023 

19.  The Goa Goods and Services Tax (Amendment) Act, 2023 

20.  The Goa Value Added Tax (Second Amendment) Act, 2023 

21.  The Goa (Recovery of Arrears of Tax, Interest, Penalty, Other Dues through Settlement) Act, 2023 

22.  The Indian Stamp (Goa Second Amendment) Act, 2023 

23.  The Goa Staff Selection Commission (Amendment) Act, 2023 

24.  
The Goa Scheduled Castes, Scheduled Tribes and Other Backward Classes Category (Regulation of Issuance and Verification of 
Caste Certificate) Act, 2023 

25.  The Goa Regularisation of Unauthorized Construction (Third Amendment) Act, 2023 

26.  The Goa Public Premises (Eviction of Unauthorised Occupants) (Amendment) Act, 2023 

27.  The Goa Public Records Act, 2023 

28.  The Goa Ancient and Historical Records, Acquisition and Preservation Act, 2023 

29.  The Goa Non-Biodegradable Garbage (Control) (Amendment) Act, 2023 

30.  The Goa Waste Management (Amendment) Act, 2023 

31. The Goa Information Technology Development (Amendment) Act, 2023 

32. The Goa Salary, Allowances and Pension of Members of the Legislative Assembly (Amendment) Act, 2023 

गुजरात 

1.  The Gujarat Public Examination (Prevention of Unfair Means) Act, 2023 

2.  The Gujarat Regularisation of Unauthorised Development (Amendment) Act, 2023 

3.  The Gujarat Compulsory Teaching and Learning of Gujarati Language Act, 2023 

4.  The Gujarat Private Universities (Amendment) Act, 2023 

5.  The Gujarat Taxation Laws (Amendment) Act, 2023 

6.  The Gujarat Goods and Services Tax (Amendment) Act, 2023 

7.  The Champaner-Pavagadh Archaeological Park World Heritage Area Management Authority (Repeal) Act, 2023 

8.  The Children's University (Amendment) Act, 2023 

9.  The Gujarat Private Universities (Second Amendment) Act, 2023 

10.  The Gujarat Local Authorities Laws (Amendment) Act, 2023 

11. The Gujarat Natural Farming and Organic Agricultural University (Amendment) Act, 2023 

12. The Gujarat Public Universities Act, 2023 

13. The Gujarat Agricultural Produce and Marketing (Promotion and Facilitation) (Amendment) Act, 2023 

  

https://prsindia.org/files/bills_acts/acts_states/goa/1968/ActNo16of1968Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2020/Act4of2020Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1994/1994GOA14.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2005/2005GOA9.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1969/1969GOA9.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1968/1968GOA17.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2016/ActNo20of2016Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2018/Act10of2018Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2001/2001GOA36.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2016/ActNo20of2016Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2023/ActNo18of2023Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1968/ActNo16of1968Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1975/1975GOA21.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2016/ActNo23of2016Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2001/2001GOA36.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2017/Act4of2017Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2005/2005GOA9.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2023/ActNo34of2023Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1968/1968GOA17.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2019/ActNo.11of2019Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2023/ActNo45of2023Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2023/ActNo45of2023Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2016/ActNo20of2016Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1988/1988GOA22.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2023/ActNo39of2023Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2023/ActNo43of2023Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/1997/ActNo5of1997Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2016/ActNo19of2016Goa.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2007/2007GOA10.pdf
https://prsindia.org/files/bills_acts/acts_states/goa/2004/2004GOA20.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2023/Actno2of2023Gujarat.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2023/Actno4of2023Gujarat.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2009/ActNo8of2009Gujarat.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2004/2004GUJARAT14.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2017/2017Gujarat25.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2023/Actno11of2023Gujarat.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2009/Actno15of2009Gujarat.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2009/ActNo8of2009Gujarat.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/1962/ActNo16of1962Gujarat.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2017/2017Gujarat16.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2023/Actno15of2023Gujarat.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/1964/1964GJ20.pdf
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हररयाणा 

1.  Pandit Lakshmi Chand State University of Performing and Visual Arts, Rohtak (Amendment) Act, 2023 

2. The Haryana Development and Regulation of Urban Areas (Amendment) Act, 2023 

3.  The Haryana School Education (Amendment) Act, 2023 

4.  The Sonipat Metropolitan Development Authority Act, 2023 

5.  The Haryana Municipal (Amendment) Act, 2023 

6.  The Haryana Municipal Corporation (Amendment) Act, 2023 

7.  The Haryana Development and Regulation of Urban Areas (Second Amendment) Act, 2023 

8.  The Haryana Goods and Services Tax (Amendment) Act, 2023 

9.  The Haryana Instruments (Control of Noises) Repeal Act, 2023 

10.  The Haryana Juvenile Smoking Repeal Act, 2023 

11.  The Haryana Settlement of Outstanding Dues (Amendment) Act, 2023 

12.  The Haryana Private Universities (Amendment) Act, 2023 

दहमाचल प्रिेश 

1.  The Himachal Pradesh Fiscal Responsibility and Budget Management (Amendment) Act, 2023 

2.  The Himachal Pradesh Goods and Services Tax (Amendment) Act, 2023 

3.  The Himachal Pradesh Water Cess on Hydropower Generation Act, 2023         

4.  The Himachal Pradesh Municipal Corporation (Amendment) Act, 2023 

5.  The Himachal Pradesh Ground Water (Regulation and Control of Development and Management) Amendment Act, 2023 

6.  The Himachal Pradesh Repealing Act, 2023 

7.  The Himachal Pradesh Lokayukta (Amendment) Act, 2023 

8.  The Himachal Pradesh (Taxation on Carriage of Certain Goods Carried by Road) Amendment Act, 2023 

9.  The Himachal Pradesh Municipal Services (Amendment) Act, 2023 

10.  The Himachal Pradesh Goods and Services Tax (2nd Amendment) Act, 2023 

11.  The Indian Stamp (Himachal Pradesh Amendment) Act, 2023  

12.  The Himachal Pradesh Land Revenue (Amendment) Act, 2023 

13. The Himachal Pradesh Tourism Development and Registration (Amendment) Act, 2023 

14. The Himachal Pradesh Water Cess on Hydropower Generation (Amendment) Act, 2023 

15. The Himachal Pradesh Non-Biodegradable Garbage (Control) Amendment Act, 2023 

झारखंड 

1.  The Durga Soren University Act, 2023 

2.  The Itki Tuberculosis Sanatorium (Regulation of Building) (Amendment) Act, 2023 

3.  The Jharkhand Advocates’ Welfare Fund (Amendment) Act, 2023 

4.  The Jharkhand Competitive Examination (Measures for Control and Prevention of Unfair Means in Recruitment) Act, 2023 

5.  The Jharkhand Goods and Services Tax (Amendment) Act, 2023 

6.  The Pragyan International University (Repeal) Act, 2023 

कनाषटक 

1.  The Bruhat Bengaluru Mahanagara Palike (Amendment) Act, 2023 

2.  The Factories (Karnataka Amendment) Act, 2023 

3.  The BMS University Act, 2023 

4.  The Karnataka Tax on Profession, Trades, Callings and Employments (Amendment) Act, 2023 

5.  The Karnataka Legislature (Prevention of Disqualification) (Amendment) Act, 2023 

6.  The Karnataka Fire Force (Amendment) Act, 2023 

7.  The Karnataka Transparency in Public Procurements (Amendment) Act, 2023 

https://www.egazetteharyana.gov.in/Gazette/Extra-Ordinary/2023/90-2023-Ext/16300.pdf
https://prsindia.org/files/bills_acts/acts_states/haryana/1975/ActNo8of1975Haryana.pdf
https://www.egazetteharyana.gov.in/Gazette/Extra-Ordinary/2023/91-2023-Ext/16335.pdf
https://prsindia.org/files/bills_acts/acts_states/haryana/2023/ActNo-28of2023-Haryana.pdf
file:///C:/Users/prsin/Documents/ARSL/2023/prsindia.org/files/bills_acts/acts_states/haryana/1973/ActNo.24of1973Haryana.pdf
file:///C:/Users/prsin/Documents/ARSL/2023/prsindia.org/files/bills_acts/acts_states/haryana/1994/ActNo.16of1994Haryana.pdf
file:///C:/Users/prsin/Documents/ARSL/2023/prsindia.org/files/bills_acts/acts_states/haryana/1975/ActNo8of1975Haryana.pdf
http://prsindia.org/files/bills_acts/acts_states/haryana/2017/ActNo.19of2017Haryana.pdf
https://prsindia.org/files/bills_acts/acts_states/haryana/2023/ActNo-27of2023-Haryana.pdf
https://prsindia.org/files/bills_acts/acts_states/haryana/2023/ActNo-26of2023-Haryana.pdf
https://prsindia.org/files/bills_acts/acts_states/haryana/2017/2017HR35.pdf
https://prsindia.org/files/bills_acts/acts_states/haryana/2006/2006HR32.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2005/Act14of2005HP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2017/2017HimachalPradesh10.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2023/Act7of2023HP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/1994/ActNo12of1994HP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2005/Act31of2005HP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2023/Act11of2023HP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2015/2015HP23.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/1999/1999HP16.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/1994/1994HP11.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2017/2017HimachalPradesh10.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/1953/1953HP4.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/1954/1954HP06.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2002/2002HP15.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2023/Act7of2023HP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/1995/1995HP15.pdf
https://prsindia.org/files/bills_acts/acts_states/jharkhand/2023/Act9of2023Jharkhand.pdf
https://prsindia.org/files/bills_acts/acts_states/jharkhand/2023/Act10of2023Jharkhand.pdf
https://prsindia.org/files/bills_acts/acts_states/jharkhand/2013/2013Jharkhand2.pdf
https://prsindia.org/files/bills_acts/acts_states/jharkhand/2023/Act15of2023Jharkhand.pdf
https://prsindia.org/files/bills_acts/acts_states/jharkhand/2017/2017Jharkhand12.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2020/Act53of2020Karnataka.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2023/Act15of2023Karnataka.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1976/1976KR35.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1957/1957KR4.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1964/1964KR42.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2000/Act29of2000Karnataka.pdf
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8.  The Karnataka Goods and Services Tax (Amendment) Act, 2023 

9.  The Karnataka State Road Safety Authority (Amendment) Act, 2023 

10.  The Karnataka Motor Vehicles Taxation (Amendment) Act, 2023 

11.  The Karnataka Land Revenue (Amendment) Act, 2023 

12.  The Karnataka Co-operative Societies (Amendment) Act, 2023 

13.  The Code of Civil Procedure (Karnataka Amendment) Act, 2023 

14.  The Karnataka Conduct of Government Litigation Act, 2023 

15.  The Karnataka Scheduled Castes and Scheduled Tribes (Prohibition of Transfer of Certain Lands) (Amendment) Act, 2023 

16.  The Karnataka Gram Swaraj and Panchayat Raj (Amendment) Act, 2023 

17.  The Karnataka Compulsory Service by Candidates Completed Medical Courses (Amendment) Act, 2023 

18.  The Karnataka Goods and Services Tax (Second Amendment) Act, 2023 

19.  The Karnataka Stamp (Amendment) Act, 2023 

20.  The Karnataka Motor Vehicles Taxation (Second Amendment) Act, 2023 

21.  Shree Renuka Yellamma Kshetra Tourism Development Board Act, 2023 

22.  
The Karnataka Scheduled Castes sub-allocation and Tribal sub-allocation (Planning, Allocation and Utilization of Financial Resources) 
(Amendment) Act, 2023 

केरल 

1.  The Kerala Municipality (Amendment) Act, 2022 

2.  The Kerala Panchayat Raj ( Amendment) Act, 2022 

3.  The Kerala Private Forests (Vesting and Assignment) Amendment Act, 2023 

4.  The Kerala Medical Education (Regulation and Control of Admission to Private Medical Educational Institutions) Amendment Act, 2023 

5.  The Indian Partnership (Kerala Amendment) Act, 2023 

6.  
The Kerala Healthcare Service Persons and Healthcare Service Institutions (Prevention of Violence and Damage to Property) 
Amendment Act, 2023 

7. 
The Kerala Public Service Commission (Additional Functions As Respects Certain Corporations And Companies) Second Amendment 
Act, 2023 

8. The Kerala Taxation Laws (Amendment) Act, 2023 

9. The Sree Pandaravaka Lands (Vesting and Enfranchisement) Amendment Act, 2023 

10. The Kerala Motor Transport Workers’ Payment of Fair Wages (Amendment) Act, 2023 

11. 
The Kerala Livestock Feed, Poultry Feed and Mineral Compounds (Manufacturing, Storage, Distribution, Sale, Control and Quality 
Assurance) Act, 2023 

12. The Kerala Public Health Act, 2021 

मध्य प्रिेश 

1.  The Madhya Pradesh Municipality Laws (Amendment) Act, 2023 

2.  The Madhya Pradesh Landless Persons of Madhya Pradesh Urban Areas (Grant of Leasehold Rights) Amendment Act, 2023 

3.  The Madhya Pradesh Establishment and Operation of Industries Simplification Act, 2023 

4.  The Gwalior Trade Fair Authority (Amendment) Act, 2023 

5.  
Cigarettes and Other Tobacco Products (Prohibition of Advertisement and Regulation of Trade and Commerce, Production, Supply 
and Distribution) Madhya Pradesh Amendment Act, 2023 

6.  The Madhya Pradesh Profession Tax (Amendment) Act, 2023 

7.  The Madhya Pradesh Goods and Services Tax (Amendment) Act, 2023 

8.  The Madhya Pradesh Investment Facilitation (Amendment) Act, 2023 

9.  The Madhya Pradesh Medical University (Amendment) Act, 2023 

10.  The Madhya Pradesh Private University (Establishment and Operation) Amendment Act, 2023 

महाराष्ट्र 

1.  The Mumbai Municipal Corporation and Maharashtra Municipal Corporations (Amendment) Act, 2023 

2.  The Maharashtra Village Panchayats (Amendment) Act, 2023 

3.  Dr. Babasaheb Ambedkar Technological University and Maharashtra COEP Technological University (Amendment) Act, 2023 

https://prsindia.org/files/bills_acts/acts_states/karnataka/2017/2017Karnataka27.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2017/Act45of2017Karnataka.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1957/ActNo35of1957Karnataka.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1964/1964Karnataka12.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1959/1959KR11.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2024/ActNo8of2024KA.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2023/Act28of2023Karnataka.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1979/1979KR2.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1993/ActNo14of1993Karnataka.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2017/2017Karnataka27.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2017/2017Karnataka27.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1957/1957Karnataka34.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/1957/ActNo35of1957Karnataka.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2024/Act5of2024KA.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2013/2013KR65.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2013/2013KR65.pdf
https://prsindia.org/files/bills_acts/acts_states/kerala/1994/1994KERALA20.pdf
https://prsindia.org/files/bills_acts/acts_states/kerala/1994/1994KERALA13.pdf
https://prsindia.org/files/bills_acts/acts_states/kerala/1971/1971KERALA26.pdf
https://prsindia.org/files/bills_acts/acts_states/kerala/2017/2017KERALA15.pdf
https://prsindia.org/files/bills_acts/acts_states/kerala/1973/1973KERALA25.pdf
https://prsindia.org/files/bills_acts/acts_states/kerala/2012/2012KERALA14.pdf
https://prsindia.org/files/bills_acts/acts_states/kerala/2012/2012KERALA14.pdf
https://compose.kerala.gov.in/kgSearchfiledownloadpdf?gztnotemp=&gztyeartemp=&partdeptId=&partid=&department=&part1id=&part1aid=&part1bid=&part2id=&part3id=&part4id=&searchpdfid=27191&hiddenradiovalue=none&organizationvalue=6&eognohdn=&eogdatehdn=
https://compose.kerala.gov.in/kgSearchfiledownloadpdf?gztnotemp=&gztyeartemp=&partdeptId=&partid=&department=&part1id=&part1aid=&part1bid=&part2id=&part3id=&part4id=&searchpdfid=27191&hiddenradiovalue=none&organizationvalue=6&eognohdn=&eogdatehdn=
https://compose.kerala.gov.in/kgSearchfiledownloadpdf?gztnotemp=&gztyeartemp=&partdeptId=&partid=&department=&part1id=&part1aid=&part1bid=&part2id=&part3id=&part4id=&searchpdfid=25332&hiddenradiovalue=none&organizationvalue=6&eognohdn=&eogdatehdn=
https://prsindia.org/files/bills_acts/acts_states/kerala/1971/1971KERALA20.pdf
https://prsindia.org/files/bills_acts/acts_states/kerala/1971/1971KERALA23.pdf
https://compose.kerala.gov.in/kgSearchfiledownloadpdf?gztnotemp=&gztyeartemp=&partdeptId=&partid=&department=&part1id=&part1aid=&part1bid=&part2id=&part3id=&part4id=&searchpdfid=26764&hiddenradiovalue=none&organizationvalue=6&eognohdn=&eogdatehdn=
https://compose.kerala.gov.in/kgSearchfiledownloadpdf?gztnotemp=&gztyeartemp=&partdeptId=&partid=&department=&part1id=&part1aid=&part1bid=&part2id=&part3id=&part4id=&searchpdfid=26764&hiddenradiovalue=none&organizationvalue=6&eognohdn=&eogdatehdn=
https://prsindia.org/files/bills_acts/acts_states/kerala/2023/ActNo.28of2023Kerala.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/1956/1956MP23.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/1984/1984MP15.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/2023/ActNo-13of2023-MP.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/1996/ActNo22of1996MP.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/2023/ActNo-23of2023-MP.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/2023/ActNo-23of2023-MP.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/1995/1995MP16.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/2017/2017MP19.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/2008/2008MP21.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/2011/2011MP19.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/2007/ActNo.17of2007MadhyaPradesh.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1988/1988MH3.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1959/Act3of1959MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2022/ActNo35of2022MH.pdf
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4.  The Maharashtra Medical Goods Procurement Authority Act, 2023 

5.  The Maharashtra Police (Amendment) Act, 2023 

6.  The Maharashtra Essential Services Maintenance Act, 2023 

7.  The Pandharpur Temples (Amendment) Act, 2023 

8.  The Maharashtra Fire Prevention and Life Safety Measures (Amendment) Act, 2023 

9.  The Maharashtra Co-operative Societies (Amendment) Act, 2023 

10.  The Maharashtra Settlement of Arrears of Tax, Interest, Penalty or Late Fee Act, 2023 

11.  The Maharashtra State Tax on Professions, Trades, Callings and Employments (Amendment) Act, 2023 

12.  The Maharashtra Unaided Private Professional Educational Institutions (Regulation of Admissions and Fees) (Amendment) Act, 2023 

13.  The Maharashtra State Board of Technical Education (Amendment) Act, 2023 

14.  The Maharashtra Goseva Ayog Act, 2023 

15.  The Maharashtra Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Act, 2023 

16.  The Maharashtra Regional and Town Planning (Amendment) Act, 2023 

17.  The Maharashtra Industry, Trade and Investment Facilitation Act, 2023 

18.  
The Maharashtra Temporary Extension of Period for Submitting Validity Certificate (for certain elections to Village Panchayats, Zilla 
Parishads and Panchayat Samitis) Act, 2023 

19.  The Maharashtra Goods and Services Tax (Amendment) Act, 2023 

20.  The Maharashtra Animal and Fishery Sciences University (Amendment) Act, 2023 

21.  The Maharashtra Payment of Compensation for Loss, Injury or Damage Caused by Wild Animals Act, 2023 

22. The Maharashtra Co-operative Societies (Third Amendment) Act, 2023 

23. 
The Maharashtra Municipal Corporation of the City of Pune Taxation (Enactment and Amendment of Taxation Rules with retrospective 
effect and Validation) Act, 2023 

24. The Maharashtra (Urban Areas) Protection and Preservation of Trees (Amendment) Act, 2023 

25. 
The Maharashtra Slum Areas (Improvement, Clearance and Redevelopment) (Amendment, Re-enactment of Rules and Notification of 
Apex and other Grievance Redressal Committees and Validation) Act, 2023 

26. The Bombay City Civil Court (Amendment) Act, 2023 

27. The Laxminarayan Innovation Technological (LIT) University, Nagpur Act, 2023 

28. The Maharashtra Casinos (Control and Tax) (Repeal) Act, 2023 

29. The Maharashtra Public Universities (Amendment) Act, 2023 

30. The Maharashtra Apartment Ownership (Amendment) Act, 2023 

31. The Maharashtra Goods and Services Tax (Second Amendment) Act, 2023 

32. The Maharashtra Bovine Breeding (Regulation) Act, 2023 

33. The Maharashtra Agricultural Lands (Ceiling on Holdings) (Amendment) Act, 2023 

34. The Maharashtra International Sports University (Amendment) Act, 2023 

35. The Maharashtra Private Universities (Establishment and Regulation) Act, 2023 

36. The G. H. Raisoni International Skill Tech University, Pune Act, 2023 

37. The G. H. Raisoni Skill Tech University, Nagpur Act, 2023 

38. The Maharashtra Marathi Bhasha Vidyapeeth Act, 2023 

40. The Maharashtra State Board of Art Education Act, 2023 

41. The Maharashtra Electricity Duty (Amendment) Act, 2023 

42. The Universal Skilltech University, Vasai Act, 2023 

43. The Maharashtra Slum Areas (Improvement, Clearance and Redevelopment) (Second Amendment) Act, 2023 

44. The MIT Vishwaprayag University, Solapur, Act, 2023 

45. The DES Pune University, Pune Act, 2023 

मेघालय 

1.  The Contingency Fund of Meghalaya (Amendment) Act, 2023 

2.  The Meghalaya Regulation of Gaming (Repeal) Act, 2023 

3.  The Meghalaya Goods and Services Tax (Amendment) Act, 2023 

4.  The Meghalaya Lokayukta (Amendment) Act, 2023 

https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act13of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1951/1951MH22.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act29of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1974/1974MH9.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2007/2007MH3.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1961/1961Maharashtra24.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act18of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1975/1975Maharashtra16.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2015/2015MH28.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1997/1997MH38.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act23of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1959/Act3of1959MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1966/1966Maharashtra37.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act34of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act35of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act35of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2017/2017Maharashtra43.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1998/1998MH17.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act37of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1961/1961Maharashtra24.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act44of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act44of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1975/1975MH44.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1971/1971MH28.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1971/1971MH28.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1948/1948MH40.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act41of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2024/Act4of2024MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2017/2017Maharashtra6.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1971/1971Maharashtra15.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2017/2017Maharashtra43.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2024/Act5of2024MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1961/1961MH27.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2020/ActNo35of2020MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2024/Act8of2024MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2024/Act9of2024MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2024/Act10of2024MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2024/Act11of2024MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2024/Act12of2024MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2016/2016MH26.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2024/Act14of2024MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1971/1971MH28.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act38of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act39of2023MH.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/1972/1972Meghalaya5.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/2023/ActNo.4of2023MG.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/2017/2017Meghalaya10.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/2014/ActNo4of2014MG.pdf
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5.  The Legislative Assembly of Meghalaya (Member's Pension) (Amendment) Act, 2023 

6.  The Rajitlal University (Repealing) Act, 2023 

7. The Meghalaya Medical Council (Amendment) Act, 2023 

8. The National Law University of Meghalaya (Amendment) Act, 2023 

9. The Captain Williamson Sangma Technical University (Amendment) Act, 2023 

लमजोरम 

1.  The Mizoram (Restriction on use of Transferred Lands) (Amendment) Act, 2023 

2.  Indian Stamp (Mizoram Amendment) Act, 2023 

3.  
The Mizoram Scheduled Tribes and Scheduled Castes (Regulation of Issuance and Verification of) Community Certificates 
(Amendment) Act, 2023 

4.  The Sinlung Hills Council (Amendment) Bill, 2023 

5. The Mizoram Goods and Services Tax (Amendment) Act, 2023 

6. The Mizoram Shops & Establishment (Regulation of Employment and Conditions of Service) (Amendment) Act, 2023 

7. The Mizoram Compulsory Registration of Marriages (Amendment) Act, 2023 

8. The Mizoram (Protection of Rivers) Act, 2023  

9. The Mizoram Ground Water (Control and Regulation) Act, 2023 

10. The Mizoram Municipalities (Amendment) Act, 2023 

नागालैंड 

1.  The Nagaland Goods And Services Tax (Sixth Amendment) Act, 2022 

2. The Nagaland Fire & Emergency Services Act, 2021 

3. The Nagaland Municipal Act, 2023 

4. North East Christian University (Second Amendment) Act, 2023 

5. The Nagaland Passengers & Goods Taxation (Amendment) Act, 2023 

6. The Nagaland Motor Vehicles Taxation (Amendment) Act, 2023 

7. The Nagaland Goods And Services Tax (Seventh Amendment) Act, 2023 

ओडडशा 

1.  The Odisha Municipal Laws (Amendment) Act, 2023 

2.  The Odisha Pani Panchayat (Amendment) Act, 2023 

3.  The Silicon University, Odisha Act, 2023 

4.  The NIST University, Odisha Act, 2023 

5. The Odisha Land Reforms (Amendment) Act, 2023 

6. The Odisha Reservation of Vacancies in Posts and Services (For Scheduled Castes and Scheduled Tribes)(Amendment) Act, 2023 

7. The Odisha Goods and Services Tax (Amendment) Act, 2023 

8. The Odisha Consolidation of Holdings and Prevention of Fragmentation of Land (Amendment) Act, 2023 

9. The Odisha State Commission for Backward Classes (Amendment) Act, 2023 

10. The Odisha Apartment (Ownership and Management) Act, 2023 

11. The Odisha Land Reforms (Second Amendment) Act, 2023 

पंजाब 

1.  The Punjab State Commission for Scheduled Castes (Amendment) Act, 2023 

2.  The Salaries and Allowances of Chief Whip in Punjab Legislative Assembly Act, 2023 

3.  The Punjab Agricultural Produce Markets (Amendment) Act, 2023 

4.  The Punjab Affiliated Colleges (Security of Service) Amendment Act, 2023 

5.  The Punjab Goods and Services Tax (Amendment) Act, 2023 

6. The Punjab Fiscal Responsibility and Budget Management (Amendment) Act, 2023 

7. The Indian Stamp (Punjab Amendment) Act, 2023  

https://prsindia.org/files/bills_acts/acts_states/meghalaya/1977/1977Meghalaya6.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/2023/Act9of2023MG.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/1994/Act9of1994MG.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/2022/Act10of2022Meghalaya.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/2011/2011Meghalaya17.pdf
https://prsindia.org/files/bills_acts/acts_states/mizoram/2023/ActNo1of2023MZ.pdf
https://prsindia.org/files/bills_acts/acts_states/mizoram/2016/ActNo.4of2016Mizoram.pdf
https://prsindia.org/files/bills_acts/acts_states/mizoram/2014/Act5of2014MZ.pdf
https://prsindia.org/files/bills_acts/acts_states/mizoram/2014/Act5of2014MZ.pdf
https://prsindia.org/files/bills_acts/acts_states/mizoram/2018/ActNo6of2018Mizoram.pdf
https://prsindia.org/files/bills_acts/acts_states/mizoram/2023/ActNo10of2023MZ.pdf
https://prsindia.org/files/bills_acts/acts_states/nagaland/2017/2017NL4.pdf
https://prsindia.org/files/bills_acts/acts_states/nagaland/2023/Act5of2023Nagaland.pdf
https://prsindia.org/files/bills_acts/acts_states/nagaland/2023/Act9of2023Nagaland.pdf
https://prsindia.org/files/bills_acts/acts_states/nagaland/2013/2013NL4.pdf
https://prsindia.org/files/bills_acts/acts_states/nagaland/1967/1967NL5.pdf
https://prsindia.org/files/bills_acts/acts_states/nagaland/1967/1967NL1.pdf
https://prsindia.org/files/bills_acts/acts_states/nagaland/2017/2017NL4.pdf
https://prsindia.org/files/bills_acts/acts_states/odisha/2003/Act11of2003Odisha.pdf
https://prsindia.org/files/bills_acts/acts_states/odisha/1960/Act16of1960Odisha.pdf
https://prsindia.org/files/bills_acts/acts_states/odisha/2017/Act7of2017Odisha.pdf
https://prsindia.org/files/bills_acts/acts_states/odisha/2023/Act8of2023Odisha.pdf
https://prsindia.org/files/bills_acts/acts_states/odisha/1960/Act16of1960Odisha.pdf
https://prsindia.org/files/bills_acts/acts_states/punjab/2004/2004PN5.pdf
https://prsindia.org/files/bills_acts/acts_states/punjab/2023/Act5of2023-Punjab.pdf
https://prsindia.org/files/bills_acts/acts_states/punjab/1961/1961PB23.pdf
https://prsindia.org/files/bills_acts/acts_states/punjab/1974/1974Punjab23.pdf
https://prsindia.org/files/bills_acts/acts_states/punjab/2017/2017PB5.pdf
https://prsindia.org/files/bills_acts/acts_states/punjab/2003/ActNo.11of2003Punjab.pdf
https://prsindia.org/files/bills_acts/acts_states/punjab/2013/2013PB56.pdf
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8. The Punjab Canal and Drainage Act, 2023 

पुििचूरेी 

1.  The Puducherry Members of the Legislative Assembly (Prevention of Disqualification) Amendment Act, 2023 

2.  The Puducherry Goods and Services Tax (Amendment) Act, 2023 

राजस्थान 

1.  The Baba Amte Divyang University, Jaipur Act, 2023 

2.  The Rajasthan Micro, Small and Medium Enterprises (Facilitation of Establishment and Operation) (Amendment) Act, 2023 

3.  The Jai Minesh Adivasi University, Ranpur (Kota) Act, 2023 

4.  The Mahatma Gandhi Institute of Governance and Social Sciences Act, 2023 

5.  The Rajiv Gandhi Fintech Digital Institute Act, 2023 

6.  The Rajasthan Municipalities (Amendment) Act, 2023 

7.  The Rajasthan Universities’ Teachers (Absorption of Temporary Teachers) (Amendment) Act, 2023 

8.  The Rajasthan Laws Repealing Act, 2023 

9.  The Rajasthan Public Examination (Measures for Prevention of Unfair Means in Recruitment) (Amendment) Act, 2023 

10.  The Rajasthan Honour of Dead Body Act, 2023 

11. The Rajasthan Cinemas (Regulation) (Amendment) Act, 2023 

12. The Rajasthan ILD Skills University, Jaipur (Change of Name and Amendment) Act, 2023 

13. The Kota Development Authority Act, 2023 

14. The Udaipur Development Authority Act, 2023         

15. The Marwar Medical University Act, 2023 

16. The Rajasthan Goods and Services Tax (Amendment) Act, 2023 

17. The Rajasthan Minimum Guaranteed Income Act, 2023 

18. The Rajasthan University of Veterinary and Animal Sciences (Jobner) Jaipur Act, 2023 

19. The Gandhi Vatika Trust, Jaipur Act, 2023 

20. The Rajasthan Platform Based Gig Workers (Registration and Welfare) Act, 2023 

21. The Rajasthan Tenancy (Amendment) Act, 2023 

22. The Rajasthan State Farmers Debt Relief Commission Act, 2023 

23. The Mahatma Gandhi Divyang University, Jodhpur Act, 2023 

24. The Nathdwara Temple (Amendment) Act, 2023 

25. Shri Sanwaliaji Temple (Amendment) Act, 2022 

26. The Rajasthan Right to Health Act, 2022 

लसजक्कम 

1.  The Sikkim Lokayukta (Amendment) Act, 2023 

2.  The Sikkim Fire and Emergency Services, Act 2023 

3.  The Sikkim Non-Biodegradable Garbage (Control) (Repealing) Act, 2023 

4.  The Sikkim Law University (Amendment) Act, 2023 

5.  The Sikkim Global Technical University Act, 2023 

6.  The Sikkim Organic Agriculture University Act, 2023 

तलमलनाडु 

1.  The Tamil Nadu Agricultural Produce Marketing (Regulation) Amendment Act, 2023 

2.  The Tamil Nadu Repealing Act, 2023 

3.  The Tamil Nadu Building and Construction Workers (Conditions of Employment and Miscellaneous Provisions) Repeal Act, 2023 

4.  The Tamil Nadu Government Servants (Conditions of Service) Amendment Act, 2023 

5.  The Chennai City Police (Amendment) Act, 2023 

https://prsindia.org/files/bills_acts/acts_states/punjab/2023/Act11of2023-Punjab.pdf
https://prsindia.org/files/bills_acts/acts_states/puducherry/1994/1994Pondicherry13.pdf
https://prsindia.org/files/bills_acts/acts_states/puducherry/2017/2017Puducherry6.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act9of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2019/ActNo14of2019RJ.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act11of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act18of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act19of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2008/ActNo22of2008RJ.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act14of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2022/ActNo6of2022RJ.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act21of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/1952/ActNo30of1952RJ.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act16of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act31of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act28of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act25of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2017/Act9of2017RJ.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act30of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act27of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act22of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act29of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act23of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act24of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act26of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/1959/Act13of1959Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/1992/Act8of1992Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act7of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/sikkim/2014/2014SK6.pdf
https://prsindia.org/files/bills_acts/acts_states/sikkim/2023/ActNo4of2023Sikkim.pdf
https://prsindia.org/files/bills_acts/acts_states/sikkim/2023/Sikkim%20Non-Biodegradable%20Garbage%20(Control)%20(Repealing)%20Act,%202023.pdf
https://prsindia.org/files/bills_acts/acts_states/sikkim/2018/Act5of2018Sikkim.pdf
https://prsindia.org/files/bills_acts/acts_states/sikkim/2023/ActNo9of2023Sikkim.pdf
https://prsindia.org/files/bills_acts/acts_states/sikkim/2023/ActNo10of2023Sikkim.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1989/1989TamilNadu27.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2023/Act4of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2023/Act3of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2016/2016TN14.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2023/Act10of2023TamilNadu.pdf
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6.  The Tamil Nadu Shops and Establishments (Amendment) Act, 2023 

7.  The Indian Stamp (Tamil Nadu Amendment) Act, 2023 

8.  The Tamil Nadu Goods and Services Tax (Amendment) Amendment Act, 2023 

9.  The Tamil Nadu Goods and Services Tax (Amendment) Act, 2023 

10.  The Tamil Nadu Repealing (Second) Act, 2023 

11.  The Tamil Nadu Town and Country Planning (Third Amendment) Act, 2023 

12.  The Tamil Nadu Shops and Establishments (Amendment) Amendment Act, 2023 

13.  The Tamil Nadu Urban Local Bodies (Amendment) Act, 2023 

14.  The Tamil Nadu Fiscal Responsibility (Amendment) Act, 2023 

15.  The Tamil Nadu Transparency in Tenders (Amendment) Act, 2023 

16.  The Tamil Nadu Land Consolidation (for Special Projects) Act, 2023 

17.  The Tamil Nadu Repealing (Third) Act, 2023 

18.  The Tamil Nadu Payment of Salaries (Amendment) Act, 2023 

19.  The Tamil Nadu Prohibition (Amendment) Act, 2023 

20.  The Tamil Nadu Taxes (Settlement of Arrears) Act, 2023 

21.  The Tamil Nadu Goods and Services Tax (Second Amendment) Act, 2023 

22.  The Tamil Nadu Agricultural Produce Marketing (Regulation) Second Amendment Act, 2023 

23.  The Tamil Nadu Protected Agricultural Zone Development (Amendment) Act, 2023 

24.  The Tamil Nadu Motor Vehicles Taxation (Amendment) Act, 2023 

तलेंगाना 

1.  The Professor Jayashankar Telangana State Agricultural University (Amendment) Act, 2023 

2.  The Telangana Municipalities (Amendment) Act, 2023 

3.  The Telangana State Road Transport Corporation (Absorption of Employees into Government Service) Act, 2023 

उत्तर प्रिेश 

1.  The Uttar Pradesh Molasses Control (Amendment)  Act, 2023 

2.  The Uttar Pradesh State Legislature (Members' Emoluments and Pension) (Amendment) Act, 2023 

3.  The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials) (Amendment) Act, 2023 

4.  The Uttar Pradesh Municipal Local Self Government Laws (Amendment) Act, 2023 

5.  The Uttar Pradesh Municipalities (Amendment) Act, 2023 

6.  The Uttar Pradesh Agricultural Produce Market (Amendment) Act, 2023 

7.  The Uttar Pradesh Private Universities (Amendment) Act, 2023 

8.  The Uttar Pradesh Private Universities (Second Amendment) Act, 2023 

9.  The Uttar Pradesh Private Universities (Third Amendment) Act, 2023 

10.  The Uttar Pradesh National Law University Prayagraj (Amendment) Act, 2023 

11.  The Uttar Pradesh Urban Planning and Development (Amendment) Act, 2023 

12.  The Uttar Pradesh Jagadguru Rambhadracharya Divyang State University Act, 2023 

13.  The Uttar Pradesh Goods and Services Tax (Amendment) Act, 2023 

14.  The Uttar Pradesh Education Service Selection Commission Act, 2023 

15. The Uttar Pradesh Agriculture and Technology University (Amendment) Act, 2023 

16. The Uttar Pradesh Sheera Niyantran (Second Sanshodhan) Act, 2023 

17. The Uttar Pradesh Goods and Services Tax (Second Amendment) Act, 2023 

18. The Uttar Pradesh Private Universities (Fourth Amendment) Act, 2023 

19. The Uttar Pradesh State Universities (Amendment) Act, 2023 

20. The Uttar Pradesh Inland Waterways Authority Act, 2023 

21. The Uttar Pradesh Shree Ayodhya Jee Teerth Vikas Parishad Act, 2023 

22. The Uttar Pradesh Shree Devipatan Dham Teerth Vikas Parishad Act, 2023 

https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1947/1947TN36.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2017/ActNo19of2017Tamilnadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2017/ActNo19of2017Tamilnadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2023/Act13of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1972/1972TamilNadu35.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1947/1947TN36.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1999/1999TN9.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2003/2003TamilNadu16.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1998/1998TN43.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2023/Act23of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2023/Act16of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1951/1951TamilNadu20.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1937/1937TN10.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2023/Act24of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2017/ActNo19of2017Tamilnadu.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1989/1989TamilNadu27.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2020/ActNo11of2020TN.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/1974/1974TN13.pdf
https://prsindia.org/files/bills_acts/acts_states/telangana/2023/Act4of2023Telangana.pdf
https://prsindia.org/files/bills_acts/acts_states/telangana/2019/2019Telangana11.pdf
https://prsindia.org/files/bills_acts/acts_states/telangana/2023/Act7of2023Telangana.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1964/ActNo24of1964UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1980/1980UP23.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1979/1979UP35.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1975/1975UP13.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1964/1964UP27.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1964/1964UP25.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2019/2019UP12.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2019/2019UP12.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2019/2019UP12.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2020/2020UP26.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1976/1976UP19.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2023/ActNo13of2023UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2020/ActNo5of2020-UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2023/ActNo15of2023UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1981/1981UP8.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1964/ActNo24of1964UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2020/ActNo5of2020-UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2019/2019UP12.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1973/1973UP10.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2023/ActNo22of2023UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2023/ActNo23of2023UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2023/ActNo24of2023UP.pdf
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23. The Uttar Pradesh Shree Shuk Teerth Vikas Parishad Act, 2023 

उत्तराखंड 

1.  The Uttarakhand (Uttar Pradesh Municipal Corporation Act, 1959) (Amendment) Act, 2022 

2. The Uttarakhand (Uttar Pradesh Land Revenue Act, 1901) (Amendment) Act, 2022 

3. The Uttarakhand Fisheries Act (Amendment) Act, 2022 

4. The Uttarakhand (Uttar Pradesh Municipality Act, 1916) (Amendment) Act, 2022 

5. The Uttarakhand Co-operative Society (Amendment) Act, 2022 

6. The Uttarakhand Fiscal Responsibility and Budget Management (Amendment) Act, 2023 

7. The Uttarakhand Right to Service (Amendment) Act, 2023 

8. The Uttarakhand (Uttar Pradesh Zamindari Abolition and Land Settlement Act, 1950) (Amendment) Act, 2022 

9. The Government Grants Act, 1895 (Uttarakhand Amendment) Act, 2023 

10. The Uttarakhand Competitive Examination (Measures for Control and Prevention of Unfair Means in Recruitment) Act, 2023 

11. The University of Engineering and Technology Roorkee (Amendment) Act, 2023 

12. The Uttarakhand Qualifying Service for Pension and Validation Act, 2022 

13. The Haridwar University Act, 2022 

14. The Uttarakhand (Uttar Pradesh Zamindari Abolition and Land Reforms Act, 1950) (Amendment) Act, 2023 

15. The Uttarakhand Martyr Dependent Ex-gratia Grant (Amendment) Act, 2023 

16. The Uttarakhand Goods and Services Tax (Amendment) Act, 2023 

17. The Uttarakhand (United Provinces Rakshak Dal Act, 1948) (Amendment) Act, 2023 

18. The Uttarakhand Road Infrastructure Protection (Amendment) Act, 2023 

19. The Uttarakhand (Uttar Pradesh Advocates Welfare Fund Act, 1974) (Amendment) Act, 2023 

20. The Veer Madho Singh Bhandari Uttarakhand Technical University (Amendment) Act, 2023 

21. The Uttarakhand Investment and Infrastructure (Development and Regulation) Act, 2023 

22. The Uttarakhand Repeal Act, 2023 

पजश्चम बंगाल 

1.  The West Bengal Agricultural Income-tax (Notices) (Repealing) Act, 2023 

2.  The West Bengal Lokayukta (Amendment) Act, 2023 

3.  The West Bengal Maintenance of Public Order (Amendment) Act, 2023 

4.  The West Bengal Land Reforms (Amendment) Act, 2023 

5.  The West Bengal Land Laws (Repealing) Act, 2023 

6.  The Bengal Orphanages and Widows’ Homes (Repealing) Act, 2023 

7.  The West Bengal Goods and Services Tax (Amendment) Act, 2023 

8.  The West Bengal Labour Welfare Fund (Amendment) Act, 2023 

9.  The West Bengal Land Laws (Second Repealing) Act, 2023 

10.  The Bengal Alluvial Lands (Repealing) Act, 2023 

11.  The Kolkata Municipal Corporation (Amendment) Act, 2023 

12.  The Bengal Legislative Assembly (Members' Emoluments) (Amendment) Act, 2023 

13. The West Bengal Salaries and Allowances (Amendment) Act, 2023 

14. The West Bengal Goods and Services Tax (Second Amendment) Act, 2023 

 

  

https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2023/ActNo25of2023UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2002/2002UK19.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2023/ActNo5of2023UKD.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2003/2003UK2.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2002/2002UK13.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2003/2003UK5.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2023/ActNo15of2023UKD.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2011/2011UK20.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2003/2003UK29.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2023/ActNo12of2023UKD.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2023/ActNo13of2023UKD.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2021/Act7of2021UKD.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2023/ActNo15of2023UKD.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2023/ActNo16of2023UKD.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2005/ActNo5of2005UKD.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/2023/Act8of2023WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/1956/ActNo.10of1956WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/2023/Act4of2023WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/2023/Act13of2023WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/2017/ActNo.28of2017WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/1974/ActNo.38of1974WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/2023/Act10of2023WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/2023/Act12of2023WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/1980/ActNo.59of1980WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/1937/ActNo.2of1937WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/1952/ActNo.5of1952WB.pdf
https://prsindia.org/files/bills_acts/acts_states/west-bengal/2017/ActNo.28of2017WB.pdf


राज्य कानूनों की िावषाक समीक्षा 2023  पीआरएस लेजिसलेदटि ररसचा 

 

37 

 

अनलुग्नक 2: 2023 में राज्यों द्िारा पाररत, क्रकंत ुमजंूरी प्राप्त न करने िाले बबल्स की सचूी  

सूची में 2023 में राज्यों द्िारा पाररत बिल्स शासमल हैं जिन्हें मंिूरी नहीं समली है (31 माचा, 2024 तक)।  

आंध्र प्रिेश 

1.  The Andhra Pradesh (Andhra Area) Inams (Abolition and Conversion into Ryotwari) (Amendment) Bill, 2023 

2.  The Andhra Pradesh Motor Vehicles Taxation (Second Amendment) Bill, 2023 

असम 

1. The Indian Partnership (Assam Amendment) Bill, 2023 

छत्तीसगढ 

1.  The Indian Stamp (Chhattisgarh Amendment) Bill, 2023 

गोिा 

1.  The Goa Highways Law (Revival of Operation, Amendment and Validation) Bill, 2023 

2.  The Societies Registration (Goa Amendment) Bill, 2023 

हररयाणा 

1.  The Haryana Control of Organised Crime Bill, 2023 

2.  The Haryana Backward Classes (Reservation in Services and Admission in Educational Institutions) Amendment Bill, 2023 

दहमाचल प्रिेश 

1.  The Himachal Pradesh Democracy Sentinel Honour (Repealing) Bill, 2023 

2.  The Himachal Pradesh Land Holding Ceiling (Amendment) Bill, 2023 

3.  The Himachal Pradesh Sukhashraya (Care, Protection and Self-Reliance of Children of the State) Bill, 2023 

4.  The Himachal Pradesh Universities of Agriculture, Horticulture and Forestry (Amendment) Bill, 2023 

5.  The Indian Stamp (Himachal Pradesh Second Amendment) Bill, 2023 

झारखंड 

1.  The Jain University Bill, 2023 

2.  The Jharkhand Factories (Amendment) Bill, 2023 

3.  C. V. Raman Global University Bill, 2023 

4.  The Arogyam International University Bill, 2023 

5.  The Jharkhand University of Health Sciences Bill, 2023 

6.  The Jharkhand Reservation in Posts and Services Vacancies (Amendment) Bill, 2023 

7.  The Shine National University Bill, 2023 

कनाषटक 

1.  The Registration (Karnataka Amendment) Bill, 2023 

2.  The Karavali Development Board Bill, 2023 

3.  The Karnataka Public Examination (Measures for Prevention of Corruption and Unfair Means in Recruitment) Bill, 2023 

4.  The Bruhat Bengaluru Mahanagara Palike and Certain Other Law (Amendment) Bill, 2023 

5.  The Hampi World Heritage Area Management Authority (Amendment) Bill, 2023 

6.  The Karnataka Prohibition of Violence Against Advocates Bill, 2023 

7.  The Karnataka High Court (Amendment) Bill, 2023 

8.  The Karnataka Civil Courts (Amendment) Bill, 2023 

9.  The Karnataka Hindu Religious Institutions and Charitable Endowments (Amendment) Bill, 2023 

https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Bill5of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Bill33of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/assam/2023/Indian_Partnership_(Assam_Amendment)_Bill_2023.pdf
https://prsindia.org/files/bills_acts/bills_states/chhattisgarh/2023/BillNo.13of2023CHG.pdf
https://prsindia.org/files/bills_acts/bills_states/goa/2023/BillNo22of2023Goa.pdf
https://prsindia.org/files/bills_acts/bills_states/goa/2023/BillNo37of2023Goa.pdf
https://prsindia.org/files/bills_acts/bills_states/haryana/2023/Bill-No.-7of2023Haryana.pdf
https://prsindia.org/files/bills_acts/bills_states/haryana/2023/Bill-No.-19of2023Haryana.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/BillNo-6of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/BillNo-8of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/Billno10of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/BillNo-14of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/BillNo-23of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill3of2023Jharkhand.pdf
https://prsindia.org/bills/states/the-jharkhand-factories-amendment-bill-2023
https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill10of2023Jharkhand.pdf
https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill11of2023Jharkhand.pdf
https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill14of2023Jharkhand.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill11of2023Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-17of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-21of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-24of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-27of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-29of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-30of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-31of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-32of2023-Karnataka.pdf
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10.  The Karnataka Transparency in Public Procurements (Second Amendment) Bill, 2023 

केरल 

1.  The Kerala Dairy Farmers' Welfare Fund (Amendment) Bill, 2023 

2.  The Kerala Abkari (Amendment) Bill, 2023 

3.  The Kerala Building Tax (Amendment) Bill, 2023 

4.  The Kerala Conservation of Paddy Land and Wetland (Amendment) Bill, 2023 

5.  The Kerala Government Land Assignment (Amendment) Bill, 2023  

6.  The Kerala Co-Operative Societies (Third Amendment) Bill, 2022 

महाराष्ट्र 

1.  The Maharashtra Labour Laws (Amendment) Bill, 2022 

2.  The Maharashtra Lokayukta Bill, 2022 

3. The Registration (Maharashtra Amendment) Bill, 2023 

4. The Chit Funds (Maharashtra Amendment) Bill, 2023 

मेघालय 

1.  The Captain Williamson Sangma Technical University (Amendment) Bill, 2023 

लमजोरम 

1.  The Mizoram Ancient Monuments and Archaeological Sites and Remains (Amendment) Bill, 2023 

नागालैंड 

1. The Nagaland Anatomy Bill, 2023 

ओडडशा 

1.  
The Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement (Odisha Amendment) Bill, 
2023 

पंजाब 

1.  The Punjab Police (Amendment) Bill, 2023 

2.  The Punjab Gurdwaras (Amendment) Bill, 2023 

3.  The Punjab Universities Laws (Amendment) Bill, 2023 

4.  The Transfer of Property (Punjab Amendment) Bill, 2023 

5.  The Registration (Punjab Amendment) Bill, 2023 

राजस्थान 

1.  The Rajasthan Prisons Bill, 2023 

2.  The Rajasthan Control of Organized Crime Bill, 2023 

3.  The Rajasthan Advocates Protection Bill, 2023 

4.  The Rajasthan State Mela Authority Bill, 2023 

5.  The Rajasthan Co-Operative Societies (Amendment) Bill, 2023 

6.  The Rajasthan Electricity (Duty) Bill, 2023 

7.  The Nathdwara Temple (Amendment) Bill, 2023 

लसजक्कम 

1.  The Sikkim Aerial Ropeways Bill, 2023 

2.  The Sikkim Goods and Services Tax (Amendment) Bill, 2023 

https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-33of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Bill-156of2023-Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Bill-164of2023-Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Bill-168of2023-Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Bill-172of2023-Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Bill-173of2023-Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2022/Bill%20No.%20151%20of%202022%20KRL.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2022/BillNo.33of2022MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2022/Bill%20No.%2036%20of%202022%20MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Bill27of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/BillNo49of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/LB45of2023MG.pdf
https://prsindia.org/files/bills_acts/bills_states/mizoram/2023/Billno65of2023MZ.pdf
https://prsindia.org/files/bills_acts/bills_states/nagaland/2023/Nagaland_Anatomy_Bill_2023.pdf
https://prsindia.org/files/bills_acts/bills_states/punjab/2023/BillNo-10of2023-Punjab.pdf
https://prsindia.org/files/bills_acts/bills_states/punjab/2023/BillNo-12of2023-Punjab.pdf
https://prsindia.org/files/bills_acts/bills_states/punjab/2023/BillNo-13of2023-Punjab.pdf
https://prsindia.org/files/bills_acts/bills_states/punjab/2023/BillNo-15of2023-Punjab.pdf
https://prsindia.org/files/bills_acts/bills_states/punjab/2023/BillNo-16of2023-Punjab.pdf
https://prsindia.org/bills/states/the-rajasthan-prisons-bill-2023
https://prsindia.org/bills/states/the-rajashtan-control-of-organized-crime-bill-2023
https://prsindia.org/bills/states/the-rajasthan-advocates-protection-bill-2023
https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill14of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill17of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill34of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill35of2023Rajasthan.pdf
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3.  The Sikkim Guru Padmasambhava University Bill, 2023 

4.  The Sikkim Sardar Patel University Bill, 2023 

5.  The EdTech Skills University, Sikkim Bill, 2023 

6.  The National Council for Skill Education, Sikkim Bill, 2023 

तलमलनाडु 

1.  The Factories (Tamil Nadu Amendment) Bill, 2023 

2.  The Tamil Nadu Fisheries University (Amendment) Bill, 2023 

3.  The Tamil Nadu Veterinary and Animal Sciences University (Amendment) Bill, 2023 

4.  The Tamil Nadu Private Universities (Amendment) Bill, 2023 

5.  The Tamil Nadu Silkworm Seed (Production, Supply and Distribution) Amendment Bill, 2023 

6.  The Chit Funds (Tamil Nadu Amendment) Bill, 2023 

तलेंगाना 

1.  The Telangana Panchayat Raj (Amendment) Bill, 2023 

2.  The Telangana Institute of Medical Sciences Bill, 2023 

3.  The Factories (Telangana Amendment) Bill, 2023 

4. The Telangana State Minorities Commission (Amendment) Bill, 2023 

5. The Telangana Goods and Services Tax (Amendment) Bill, 2023 

6. The Telangana Panchayat Raj (Second Amendment) Bill, 2023 

7. The Telangana Municipalities (Second Amendment) Bill, 2023 

8. The Telangana Panchayat Raj (Third Amendment) Bill, 2023 

पजश्चम बंगाल 

1.  The West Bengal Town and Country (Planning and Development) (Amendment) Bill, 2023 

2.  The West Bengal University Laws (Amendment) Bill, 2023 

 

अनलुग्नक 3: 2023 में राज्यों द्िारा जारी अध्यािेशों की सचूी 

आंध्र प्रिेश 

1.  
The Andhra Pradesh Scheduled Castes Sub-Plan and Tribal Sub-Plan (Planning, Allocation and Utilization of Financial Resources) 
(Amendment) Ordinance, 2023 

2.  The Andhra Pradesh Rights in Land and Pattadar Pass Books (Amendment) Ordinance, 2023 

3. The Andhra Pradesh Charitable and Hindu Religious Institutions and Endowments (Amendment) Ordinance, 2023 

4. 
The Andhra Pradesh State Road Transport Corporation (Absorption of Employees into Government Service) (Amendment) 
Ordinance, 2023 

5. The Andhra Pradesh Charitable and Hindu Religious Institutions and Endowments (Amendment) Ordinance, 2023 

6. The Andhra Pradesh Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Ordinance, 2023 

7. The Andhra Pradesh Vaidya Vidhana Parishad (Repeal) Ordinance, 2023 

8. The Andhra Pradesh Private Universities (Establishment and Regulation) (Amendment) Ordinance, 2023 

9. The Andhra Pradesh Assigned Lands (Prohibition of Transfers) (Amendment) Ordinance, 2023 

10. The Andhra Pradesh Goods and Services Tax (Amendment) Ordinance, 2023 

11. 
The Andhra Pradesh Public Service Commission (Entrustment of Additional Functions with respect to the Services of Universities) 
(Amendment) Ordinance, 2023 

  

https://prsindia.org/bills/states/the-factories-tamil-nadu-amendment-bill-2023
https://prsindia.org/files/bills_acts/bills_states/tamil-nadu/2023/Bill15of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/bills_states/tamil-nadu/2023/Bill18of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/bills_states/tamil-nadu/2023/Bill25of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/bills_states/tamil-nadu/2023/Bill27of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/bills_states/tamil-nadu/2023/Bill30of2023TamilNadu.pdf
https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-2of2023Telangana.pdf
https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-6of2023Telangana.pdf
https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-7of2023Telangana.pdf
https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-8of2023Telangana.pdf
https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-9of2023Telangana.pdf
https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-10of2023Telangana.pdf
https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-12of2023Telangana.pdf
https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-13of2023Telangana.pdf
https://prsindia.org/files/bills_acts/bills_states/west-bengal/2023/BillNo10of2023WB.pdf
https://prsindia.org/files/bills_acts/bills_states/west-bengal/2023/BillNo12of2023WB.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord1of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord1of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord2of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord3of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord4of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord4of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord5of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord6of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord7of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord8of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord9of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord10of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord11of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Ord11of2023AP.pdf
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असम 

1.  
The Assam Mobility of Employees of State Government and Other Establishment (For Optimum Utilization of Available Manpower 
for Efficiency) Ordinance, 2023 

2.  The Assam Right to Public Service (Amendment) Ordinance, 2023 

3.  The Assam Goods and Services Tax (Amendment) Ordinance, 2023 

4. The Assam Motor Vehicle Taxation (Amendment) Ordinance,2023 

5. The Contingency Fund (Augmentation of Corpus) Ordinance, 2023 

6. The Assam Public Examination (Measures for Prevention of Unfair Means in Recruitment) Ordinance, 2023 

बबहार 

1. The Bihar Goods and Services Tax (Amendment) Ordinance, 2023 

गोिा 

1. The Goa Regularisation of Unauthorized Construction (Amendment) Ordinance, 2023 

2. The Goa Staff Selection Commission (Amendment) Ordinance, 2023 

3. The Goa Goods and Services Tax (Amendment) Ordinance, 2023 

4. The Goa Staff Selection Commission (Second Amendment) Ordinance, 2023 

5. The Goa Motor Vehicles Tax (Amendment) Ordinance, 2023 

हररयाणा 

1.  The Haryana Municipal (Amendment) Ordinance, 2023 

2.  The Haryana Municipal Corporation (Amendment) Ordinance, 2023 

दहमाचल प्रिेश 

1.  The Himachal Pradesh Municipal Corporation (Amendment) Ordinance, 2023 

2.  The Himachal Pradesh Water Cess on Hydro Power Generation Ordinance, 2023 

3.  Himachal Pradesh Municipal Services (Amendment) Ordinance, 2023 

कनाषटक 

1.  The Karnataka Fire Force (Amendment) Ordinance, 2023 

2.  The Karnataka Transparency in Public Procurements (Amendment) Ordinance, 2023 

3.  The Karnataka Gram Swaraj And Panchayat Raj (Amendment) Ordinance, 2023 

4.  The Karnataka Goods and Services Tax (Amendment) Ordinance, 2023 

5.  The Karnataka Compulsory Service of Candidates Completed Medical Courses (Amendment) Ordinance 2023 

केरल 

1.  
The Kerala Healthcare Service Persons and Healthcare Service Institutions (Prevention of Violence and Damage to Property) 
Amendment Ordinance, 2023 

2.  The Kerala Taxation Laws (Amendment) Ordinance, 2023 

3.  The Kerala Municipality (Amendment) Ordinance, 2023 

4.  The Kerala Panchayat Raj (Amendment) Ordinance, 2023 

मध्य प्रिेश 

1.  The Madhya Pradesh Simplification of Establishment and Operation of Industries Ordinance, 2023 

2.  The Madhya Pradesh Goods and Services Tax (Amendment) Ordinance, 2023 

https://prsindia.org/files/bills_acts/bills_states/assam/2023/Ord3of2023Assam.pdf
https://prsindia.org/files/bills_acts/bills_states/assam/2023/Ord3of2023Assam.pdf
https://prsindia.org/files/bills_acts/bills_states/assam/2023/Ord4of2023Assam.pdf
https://prsindia.org/files/bills_acts/bills_states/assam/2023/Ord5of2023Assam.pdf
https://prsindia.org/files/bills_acts/bills_states/assam/2023/Ord6of2023Assam.pdf
https://prsindia.org/files/bills_acts/bills_states/assam/2023/Ord7of2023Assam.pdf
https://prsindia.org/files/bills_acts/bills_states/assam/2023/Ord8of2023Assam.pdf
https://prsindia.org/files/bills_acts/bills_states/bihar/2023/Ord1of2023Bihar.pdf
https://prsindia.org/files/bills_acts/bills_states/goa/2023/OrdNo1of2023Goa.pdf
https://prsindia.org/files/bills_acts/bills_states/goa/2023/OrdNo2of2023Goa.pdf
https://prsindia.org/files/bills_acts/bills_states/goa/2023/OrdNo3of2023Goa.pdf
https://prsindia.org/files/bills_acts/bills_states/goa/2023/OrdNo4of2023Goa.pdf
https://prsindia.org/files/bills_acts/bills_states/goa/2023/OrdNo5of2023Goa.pdf
https://prsindia.org/bills/states/the-haryana-municipal-amendment-ordinance-2023
https://prsindia.org/bills/states/the-haryana-municipal-corporation-amendment-ordinance-2023
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/OrdNo-1of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/OrdNo-2of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/OrdNo-3of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Ord01of2023Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Ord02of2023Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Ord03of2023Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Ord04of2023Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Ord05of2023Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Ord1of2023Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Ord1of2023Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Ord2of2023Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Ord3of2023Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/kerala/2023/Ord4of2023Kerala.pdf
https://prsindia.org/files/bills_acts/bills_states/madhya-pradesh/2023/Ord1of2023MP.pdf
https://prsindia.org/files/bills_acts/bills_states/madhya-pradesh/2023/Ord2of2023MP.pdf
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महाराष्ट्र 

1.  The Maharashtra Village Panchayats and the Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Ordinance, 2023 

2.  The Maharashtra Co-operative Societies (Amendment) Ordinance, 2023  

3.  The Maharashtra Regional and Town Planning (Amendment) Ordinance, 2023 

4.  The Maharashtra Industry, Trade and Investment Facilitation Ordinance, 2023 

5.  The Maharashtra Co-operative Societies (Second Amendment) Ordinance, 2023 

6.  
The Maharashtra Temporary Extension of Period for Submitting Validity Certificate (for certain elections to Village Panchayats, Zilla 
Parishads and Panchayat Samitis) Ordinance, 2023 

7.  The Maharashtra Goods and Services Tax (Amendment) Ordinance, 2023 

8.  The Maharashtra Public Universities (Amendment) Ordinance, 2023 

9.  The Maharashtra Apartment Ownership (Amendment) Ordinance, 2023 

मेघालय 

1.  The Meghalaya Regulation of Gaming (Repeal) Ordinance, 2022 

2.  The Contingency Fund of Meghalaya (Amendment) Ordinance, 2023 

3.  The Rajitlal University (Repealing) Ordinance, 2023 

4.  The Meghalaya Value Added Tax (Amendment) Ordinance, 2023 

5.  The Meghalaya (Sales of Petroleum and Petroleum Products etc.) Taxation (Amendment) Ordinance, 2023 

6.  The Meghalaya Medical Council (Amendment) Ordinance, 2023 

7.  The Meghalaya Fiscal Responsibility and Budget Management (Amendment) Ordinance, 2023 

ओडडशा 

1. The Odisha State Commission for Backward Classes (Amendment) Ordinance, 2023 

2. The Odisha Apartment (Ownership and Management) Ordinance, 2023 

3. 
The Odisha Reservation of Vacancies in Posts and Services (For Scheduled Castes and Scheduled Tribes)(Amendment) 
Ordinance, 2023 

उत्तर प्रिेश 

1.  The Uttar Pradesh Molasses Control (Amendment) Ordinance, 2023 

2.  The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials) (Amendment) Ordinance, 2023 

3.  The Uttar Pradesh Urban Local Self Government Laws (Amendment) Ordinance, 2023 

4.  The Uttar Pradesh Municipalities (Amendment) Ordinance, 2023 

5.  The Uttar Pradesh Agricultural Produce Market (Amendment) Ordinance, 2023 

6. The Uttar Pradesh Private Universities (Amendment) Ordinance, 2023 

7. The Uttar Pradesh Private Universities (Second Amendment) Ordinance, 2023 

8. The Uttar Pradesh Private Universities (Third Amendment) Ordinance, 2023 

9. The Uttar Pradesh Private Universities (Fourth Amendment) Ordinance, 2023 

10. The Uttar Pradesh Private Universities (Fifth Amendment) Ordinance, 2023 

11. The Uttar Pradesh National Law University, Prayagraj (Amendment), Ordinance, 2023 

12. The Uttar Pradesh Town Planning and Development (Amendment) Ordinance, 2023 

13. The Uttar Pradesh Jagadguru Rambhadracharya Divyang State University Ordinance, 2023 

14. The Uttar Pradesh Goods and Services Tax (Amendment) Ordinance, 2023 

15. The Uttar Pradesh Molasses Control (Second Amendment) Ordinance, 2023 

16. The Uttar Pradesh Goods and Services Tax (Second Amendment) Ordinance, 2023 

17. The Uttar Pradesh Private Universities (Sixth Amendment) Ordinance, 2023 

https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord1of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord2of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord3of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord4of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord5of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord6of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord6of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord7of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord8of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2023/Ord9of2023MH.pdf
https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/Ord1of2023MG.pdf
https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/Ord2of2023MG.pdf
https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/Ord3of2023MG.pdf
https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/Ord4of2023MG.pdf
https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/Ord5of2023MG.pdf
https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/Ord6of2023MG.pdf
https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/Ord7of2023MG.pdf
https://prsindia.org/files/bills_acts/bills_states/odisha/2023/Ord1of2023Odisha.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord1of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord2of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord3of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord4of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord5of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord6of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord7of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord8of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord9of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord10of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord11of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord12of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord13of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord14of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2024/Ord15of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord16of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2024/Ord17of2023UP.pdf
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18. The Uttar Pradesh State Universities (Amendment) Ordinance, 2023 

19. The Indian Stamp (Uttar Pradesh Amendment) Ordinance, 2023 

20. The Uttar Pradesh Private Universities (Seventh Amendment) Ordinance, 2023 

उत्तराखंड 

1.  The Uttarakhand Competitive Examination (Measures for Control and Prevention of Unfair Means in Recruitment) Ordinance, 2023 

2.  The Uttarakhand (United Provinces Rakshak Dal Act, 1948) (Amendment) Ordinance, 2023 

3.  The Uttarakhand Investment and Infrastructure (Development and Regulation) Ordinance, 2023 

4.  The Uttarakhand Martyr's Dependent Ex-Gratia Grant (Amendment) Ordinance, 2023 

5.  The Uttarakhand Goods and Services Tax (Amendment) Ordinance, 2023 

पजश्चम बंगाल 

1.  The West Bengal University Laws (Amendment) Ordinance, 2023 

 

https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2024/Ord18of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord19of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Ord20of2023UP.pdf
https://prsindia.org/files/bills_acts/bills_states/uttarakhand/2023/OrdNo1of2023UKD.pdf
https://prsindia.org/files/bills_acts/bills_states/uttarakhand/2023/OrdNo2of2023UKD.pdf
https://prsindia.org/files/bills_acts/bills_states/uttarakhand/2023/OrdNo3of2023UKD.pdf
https://prsindia.org/files/bills_acts/bills_states/uttarakhand/2023/OrdNo4of2023UKD.pdf
https://prsindia.org/files/bills_acts/bills_states/uttarakhand/2023/OrdNo5of2023UKD.pdf
https://prsindia.org/files/bills_acts/bills_states/west-bengal/2023/Ord1of2023WB.pdf
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https://punjabassembly.nic.in/images/docs/RulesofProcedure/10531%20rules%20and%20procedure.pdf. 
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https://uplegisassembly.gov.in/Niyamavali/pdf/Rules_english/1_niyamavali_1958_english.pdf. 
8 Report by the National Commission to Review the Working of the Constitution, 

https://legalaffairs.gov.in/sites/default/files/chapter%205.pdf. 
9 Haryana Committees to examine Demands for Grants, https://haryanaassembly.gov.in/wp-content/uploads/2023/02/Committee.pdf. 
10 Article 200, Constitution of India. 
11 Assent withheld in Three Bills, Press Release, Kerala Raj Bhavan, February 29, 2024, 

https://www.rajbhavan.kerala.gov.in/images/2024/Assent%20withheld%20in%20Three%20Bills.pdf. 
12 Dairy No. 13407/2024, State of Kerala vs. Union of India, Supreme Court. 
13 Article 213, Constitution of India.  
14 Seventh Schedule, The Constitution of India, https://lddashboard.legislative.gov.in/sites/default/files/COI_English.pdf.  
15 The Sibsagar University Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/assam/2023/Sibsagar_University_Bill_2023.pdf.   
16 The Durga Soren University Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill2of2023Jharkhand.pdf.  
17 The BMS University Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-5of2023-Karnataka.pdf.  
18 The Laxminarayan Innovation Technological (LIT) University, Nagpur Act, 2023, 

https://prsindia.org/files/bills_acts/acts_states/maharashtra/2023/Act41of2023MH.pdf.  
19 The Madhya Pradesh Private University (Establishment and Operation) Amendment Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/madhya-pradesh/2023/Bill13of2023MP.pdf. 
20 The Baba Amte Divyang University, 2023, https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill042023Rajasthan.pdf.  
21 The Mahatma Gandhi Divyang University , Jodhpur, Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill33of2023Rajasthan.pdf.  
22 The Sikkim Global Technical University Act, 2023, https://prsindia.org/files/bills_acts/acts_states/sikkim/2023/ActNo9of2023Sikkim.pdf.  
23 The Tamil Nadu Private Universities (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/tamil-
nadu/2023/Bill25of2023TamilNadu.pdf.  
24 The Uttar Pradesh Jagadguru Rambhadracharya Divyang State University Act, 2023, https://prsindia.org/files/bills_acts/acts_states/uttar-

pradesh/2023/ActNo13of2023UP.pdf.  
25 The Uttar Pradesh Private Universities (Fourth Amendment) Act, 2023, https://prsindia.org/files/bills_acts/acts_states/uttar-

pradesh/2019/2019UP12.pdf.  
26 Jharkhand University of Health Sciences Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill14of2023Jharkhand.pdf.  
27 The Telangana Institute of Medical Sciences Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-

6of2023Telangana.pdf.  
28 The Karnataka State Universities Act, 2000, https://prsindia.org/files/bills_acts/acts_states/karnataka/2001/2001Karnataka29.pdf. 
29 The Uttar Pradesh State Universities Act, 1973, https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/1973/1973UP10.pdf. 
30 The Andhra Pradesh Private Universities (Establishment and Regulation) Act, 2023, https://prsindia.org/files/bills_acts/acts_states/andhra-
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31 Chhattisgarh Private Universities (Establishment and Operation) (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/chhattisgarh/2023/BillNo.11of2023CHG.pdf.  
32 The Goa Private Universities (Amendment) Act, 2023, https://prsindia.org/files/bills_acts/acts_states/goa/2020/Act4of2020Goa.pdf.  
33 The Gujarat Private Universities (Second Amendment) Act, 2023, 

https://prsindia.org/files/bills_acts/acts_states/gujarat/2009/ActNo8of2009Gujarat.pdf.  
34 The Uttar Pradesh Private Universities (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/acts_states/uttar-

pradesh/2019/2019UP12.pdf.  
35 The Haryana School Education (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/haryana/2023/Bill-No.-
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40 The Rajasthan Control of Organized Crime Bill, 2023, 
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pradesh/1995/1995MP16.pdf.  
65 The Maharashtra State Tax on Professions, Trades, Callings and Employments (Amendment) Act, 2023, 
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1975/1975Maharashtra16.pdf.  
66 The Rights of Persons with Disabilities Act, 2016, https://prsindia.org/files/bills_acts/acts_parliament/2016/the-rights-of-persons-with-
disabilities-act,-2016.pdf.  
67 The Rajasthan Public Examination (Measures for Prevention of Unfair Means in Recruitment) Act, 2022, 
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2022/Act%20No.%206%20of%202022%20RJ.pdf.  
68 The Gujarat Public Examination (Prevention of Unfair Means) Bill, 2023, 
https://prsindia.org/files/bills_acts/bills_states/gujarat/2023/Billno1of2023Gujarat.pdf.  
69 The Jharkhand Competitive Examination (Prevention and Prevention of Unfair Means in Recruitment) Bill, 2023, 
https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill12of2023Jharkhand.pdf. 
70 The Karnataka Public Examination (Measures for Prevention of Corruption and Unfair Means in Recruitment) Bill, 2023, 
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-21of2023-Karnataka.pdf.  
71 The Rajasthan Public Examination (Measures for Prevention of Unfair Means in Recruitment) (Amendment) Bill, 2023, 
https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill18of2023Rajasthan.pdf. 
72 The Uttarakhand Competitive Examination (Measures for Control and Prevention of Unfair Means in Recruitment) Bill, 2023, 
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2023/ActNo13of2023UKD.pdf.  
73 The Maharashtra Lokayukta Bill, 2022, 
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2022/Bill%20No.%2036%20of%202022%20MH.pdf.  
74 The Andhra Pradesh Lokayukta Act, 1983, https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1983/1983AP11.pdf.  
75 The Andhra Pradesh Lokayukta (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/andhra-

pradesh/2023/Bill25of2023AP.pdf. 
76 The Himachal Pradesh Lokayukta Act, 2014, https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2015/2015HP23.pdf.  
77 The Himachal Pradesh Lokayukta (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/himachal-

pradesh/2023/BillNo-12of2023HP.pdf. 

 

https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill092023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2023/ActNo.14of2023CHG.pdf
https://prsindia.org/bills/states/the-jharkhand-medical-service-personnel-medical-service-institutions-prevention-of-violence-and-property-damage-bill-2023
https://prsindia.org/bills/states/the-jharkhand-medical-service-personnel-medical-service-institutions-prevention-of-violence-and-property-damage-bill-2023
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-7of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-7of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill132023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act31of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/2023/Act31of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2005/Act14of2005HP.pdf
https://prsindia.org/files/bills_acts/bills_states/punjab/2023/BillNo-18of2023-Punjab.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2003/2003TamilNadu16.pdf
https://prsindia.org/files/bills_acts/acts_states/tamil-nadu/2003/2003TamilNadu16.pdf
https://prsindia.org/files/bills_acts/acts_states/assam/2017/ActNo.28of2017Assam.pdf
https://prsindia.org/files/bills_acts/acts_states/arunachal-pradesh/2017/Act7of2017ArunachalPradesh.pdf
https://prsindia.org/files/bills_acts/acts_states/arunachal-pradesh/2017/Act7of2017ArunachalPradesh.pdf
https://prsindia.org/files/bills_acts/acts_states/bihar/2017/2017Bihar12.pdf
https://prsindia.org/files/bills_acts/acts_states/gujarat/2017/2017Gujarat25.pdf
https://prsindia.org/files/bills_acts/acts_states/haryana/2017/ActNo.19of2017Haryana.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2017/2017HimachalPradesh10.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2017/2017HimachalPradesh10.pdf
https://prsindia.org/files/bills_acts/acts_states/karnataka/2017/2017Karnataka27.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/2017/2017Maharashtra43.pdf
https://prsindia.org/files/bills_acts/acts_states/meghalaya/2017/2017Meghalaya10.pdf
https://prsindia.org/files/bills_acts/acts_states/punjab/2017/2017PB5.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2020/ActNo5of2020-UP.pdf
https://prsindia.org/files/bills_acts/acts_states/uttar-pradesh/2020/ActNo5of2020-UP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2023/Act7of2023HP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2023/Act7of2023HP.pdf
https://highcourt.hp.gov.in/viewojpdf/view.php?path=2023&nc=2024:HHC:999&fname=200100029162023_16.pdf&smflag=N
https://prsindia.org/files/bills_acts/acts_states/karnataka/1976/1976KR35.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/1995/1995MP16.pdf
https://prsindia.org/files/bills_acts/acts_states/madhya-pradesh/1995/1995MP16.pdf
https://prsindia.org/files/bills_acts/acts_states/maharashtra/1975/1975Maharashtra16.pdf
https://prsindia.org/files/bills_acts/acts_parliament/2016/the-rights-of-persons-with-disabilities-act,-2016.pdf
https://prsindia.org/files/bills_acts/acts_parliament/2016/the-rights-of-persons-with-disabilities-act,-2016.pdf
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2022/Act%20No.%206%20of%202022%20RJ.pdf
https://prsindia.org/files/bills_acts/bills_states/gujarat/2023/Billno1of2023Gujarat.pdf
https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill12of2023Jharkhand.pdf
https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill-21of2023-Karnataka.pdf
https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill18of2023Rajasthan.pdf
https://prsindia.org/files/bills_acts/acts_states/uttarakhand/2023/ActNo13of2023UKD.pdf
https://prsindia.org/files/bills_acts/bills_states/maharashtra/2022/Bill%20No.%2036%20of%202022%20MH.pdf
https://prsindia.org/files/bills_acts/acts_states/andhra-pradesh/1983/1983AP11.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Bill25of2023AP.pdf
https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Bill25of2023AP.pdf
https://prsindia.org/files/bills_acts/acts_states/himachal-pradesh/2015/2015HP23.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/BillNo-12of2023HP.pdf
https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/BillNo-12of2023HP.pdf


राज्य कानूनों की िावषाक समीक्षा 2023  पीआरएस लेजिसलेदटि ररसचा 

 

45 

 

                                                                                                                                                  
78 The Sikkim Lokayukta Act, 2012, https://prsindia.org/files/bills_acts/acts_states/sikkim/2012/2012Sikkim21.pdf.  
79 The Sikkim Lokayukta (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/acts_states/sikkim/2014/2014SK6.pdf.  
80 The West Bengal Lokayukta Act, 2003, https://prsindia.org/files/bills_acts/acts_states/west-bengal/2003/2003WB35.pdf.  
81 The West Bengal Lokayukta (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/west-

bengal/2023/BillNo02of2023WB.pdf. 
82 The Tamil Nadu Government Servants (Conditions of Service) Act, 2016, https://prsindia.org/files/bills_acts/acts_states/tamil-

nadu/2016/2016TN14.pdf.  
83 The Tamil Nadu Government Servants (Conditions of Service) Amendment Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/tamil-nadu/2023/Bill4of2023TamilNadu.pdf.  
84 The Gujarat Agricultural Produce and Marketing (Promotion and Facilitation) Act, 1963, 

https://prsindia.org/files/bills_acts/acts_states/gujarat/1964/1964GJ20.pdf. 
85 The Karnataka Agricultural Produce Marketing (Regulation and Development) Act, 1966, 

https://prsindia.org/files/bills_acts/acts_states/karnataka/1966/1966Karnataka27.pdf.  
86 The Punjab Agricultural Produce Markets Act, 1961, https://prsindia.org/files/bills_acts/acts_states/punjab/1961/1961PB23.pdf.  
87 The Tamil Nadu Agricultural Produce Marketing (Regulation) Act, 1987, https://prsindia.org/files/bills_acts/acts_states/tamil-
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116 The Rajasthan Tenancy (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill31of2023Rajasthan.pdf.  
117 The Tamil Nadu Land Consolidation (for Special Projects) Act, 2023, https://prsindia.org/files/bills_acts/bills_states/tamil-

nadu/2023/Bill21of2023TamilNadu.pdf.  
118 The Goa (Regulation of Land Development and Building Construction) Act, 2008, 

https://prsindia.org/files/bills_acts/acts_states/goa/2008/2008GOA6.pdf. 
119 The Goa (Regulation of Land Development and Building Construction) (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/goa/2023/BillNo4of2023Goa.pdf.  
120 The Himachal Pradesh Ceiling on Land Holdings Act, 1972, https://prsindia.org/files/bills_acts/acts_states/himachal-

pradesh/1973/1973HP19.pdf. 
121 The Himachal Pradesh Ceiling on Land Holdings (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/himachal-

pradesh/2023/BillNo-8of2023HP.pdf.  
122 The Assam Fixation of Ceiling on Land Holdings (Amendment) Bill, 2022, 

https://prsindia.org/files/bills_acts/bills_states/assam/2022/Assam_Fixation_of_Ceiling_on_Land_Holdings_(Amendment)_Bill_2022.pdf.  
123 The Rajasthan Platform Based Gig Workers (Registration and Welfare) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill30of2023Rajasthan.pdf. 
124 The Assam State Commission for Safai Karamcharis Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/assam/2023/Assam_State_Commission_for_Safai_Karamctiaris_Bill_2023.pdf.  
125 The West Bengal Labour Welfare Fund (Amendment) Act, 2023, https://prsindia.org/files/bills_acts/acts_states/west-

bengal/1974/ActNo.38of1974WB.pdf. 
126 The Andhra Pradesh Advocates Welfare Fund (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/andhra-

pradesh/2023/Bill13of2023AP.pdf.  
127 The Jharkhand Advocates’ Welfare Fund (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/jharkhand/2023/Bill8of2023Jharkhand.pdf. 
128 The Factories (Tamil Nadu Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/tamil-

nadu/2023/Bill8of2023TamilNadu.pdf.  
129 The Rajasthan Minimum Guaranteed Income Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill26of2023Rajasthan.pdf. 
130 Financial Memorandum, Rajasthan Minimum Guaranteed Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/rajasthan/2023/Bill26of2023Rajasthan.pdf. 
131 The Andhra Pradesh State Minorities Commission (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/andhra-

pradesh/2023/Bill9of2023AP.pdf.  
132 The Andhra Pradesh Commission for Backward Classes other than Scheduled Castes and Scheduled Tribes in the State of Andhra 

Pradesh (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Bill14of2023AP.pdf.  
133 The Andhra Pradesh State Commission for Scheduled Castes (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Bill18of2023AP.pdf.   
134 The Andhra Pradesh State Commission for Scheduled Tribes (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/andhra-pradesh/2023/Bill22of2023AP.pdf.  
135 The Andhra Pradesh Women's Commission (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/andhra-

pradesh/2023/Bill23of2023AP.pdf.  
136 The Assam Backward Classes Commission (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/assam/2023/Assam_Backward_Classes_Commission_(A)_Bill_2023.pdf .  
137 The Telangana State Minorities Commission (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/telangana/2023/BillNo-8of2023Telangana.pdf.   
138 The Bihar (Admission in Educational Institutions) Reservation (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/acts_states/bihar/2023/Act18of2023Bihar.pdf. 
139 The Bihar Reservation Of Vacancies In Posts And Services (For Scheduled Castes, Scheduled Tribes And Other Backward Classes) 

(Amendment) Act, 2023, https://prsindia.org/files/bills_acts/acts_states/bihar/2023/Act19of2023Bihar.pdf. 
140 The Himachal Pradesh Sukhashraya (Care, Protection and Self-Reliance of Children of the State) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/himachal-pradesh/2023/Billno10of2023HP.pdf.  
141 The Chhattisgarh Regularization of Unauthorized Development (Amendment) Act, 2023, 

https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2002/2002CG21.pdf.  
142 The Goa Regularisation of Unauthorized Construction (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/acts_states/goa/2016/ActNo20of2016Goa.pdf.  
143 The Gujarat Regularisation of Unauthorised Development (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/gujarat/2023/Billno2of2023Gujarat.pdf.  
144 The National Capital Territory of Delhi Laws (Special Provisions) Second Amendment Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_parliament/2023/NCT_of_Delhi_Laws_(Special_Provisions)_Second_(Amendment)_Bill_2023.pdf.  
145 The Chhattisgarh Leasehold Rights to the Homeless Person of Urban Areas Act, 2023, 

https://prsindia.org/files/bills_acts/acts_states/chhattisgarh/2023/ActNo.7of2023CHG.pdf.  
146 The Haryana Municipal Corporation (Amendment) Act, 2023, 

https://prsindia.org/files/bills_acts/acts_states/haryana/1994/ActNo.16of1994Haryana.pdf.  
147 The Haryana Municipal (Amendment) Act, 2023, 

https://prsindia.org/files/bills_acts/acts_states/haryana/1973/ActNo.24of1973Haryana.pdf. 
148 The Guwahati Metropolitan Development Authority (Amendment) Act, 2023, 

https://prsindia.org/files/bills_acts/acts_states/assam/1987/1987Assam20.pdf.  
149 The Goa (Mopa Airport Development Authority) (Amendment) Act, 2023, 

https://prsindia.org/files/bills_acts/acts_states/goa/2018/Act10of2018Goa.pdf.  
150 The Gujarat Devasthan Area Development Authority Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/gujarat/2023/Billno12of2023Gujarat.pdf.  
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151 The Sonipat Metropolitan Development Authority Bill, 2023, https://prsindia.org/files/bills_acts/acts_states/haryana/2023/ActNo-

28of2023-Haryana.pdf.  
152 The Kota Development Authority Act, 2023, https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act31of2023Rajasthan.pdf.  
153 The Udaipur Development Authority Act, 2023, 
https://prsindia.org/files/bills_acts/acts_states/rajasthan/2023/Act28of2023Rajasthan.pdf.  
154 The Bihar Panchayat Raj (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/acts_states/bihar/2006/ActNo6of2006Bihar.pdf.  
155 The Nagaland Municipal Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/nagaland/2023/Nagaland_Municipal_Bill_2023.pdf.  
156 The Chhattisgarh Legislative Assembly Member Salary, Allowance and Pension (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/chhattisgarh/2023/BillNo.4of2023CHG.pdf. 
157 The Goa Salary, Allowances and Pension of Members of the Legislative Assembly (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/goa/2023/BillNo43of2023Goa.pdf.  
158 The Uttar Pradesh State Legislature (Members' Emoluments and Pension) (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/uttar-pradesh/2023/Bill8of2023UP.pdf.  
159 The Tamil Nadu Payment of Salaries (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/tamil-

nadu/2023/Bill24of2023TamilNadu.pdf. 
160 The Legislative Assembly of Meghalaya (Member's Pension) (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/meghalaya/2023/LB108-114of2023MG.pdf.  
161 The West Bengal Salaries and Allowances Act, 1952, https://prsindia.org/files/bills_acts/acts_states/west-

bengal/1952/West%20Bengal%20Act%20No.%205%20of%201952.pdf.  
162 The West Bengal Salaries and Allowances (Amendment) Bill, 2023, https://prsindia.org/files/bills_acts/bills_states/west-

bengal/2023/BillNo18of2023WB.pdf.  
163 The Salaries and Allowances of Chief Whip in Punjab Legislative Assembly Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/punjab/2023/BillNo-8of2023-Punjab.pdf.  
164 The Karnataka Legislature (Prevention of Disqualification) (Amendment) Bill, 2023, 

https://prsindia.org/files/bills_acts/bills_states/karnataka/2023/Bill1of2023Karnataka.pdf.  
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